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LOK SABHA

Friday, March 11, 1966/Phalguna 20,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

|IMR, SPEAKER in the Chair]

©ORAL ANSWERS TO QUESTIONS

of Impounded Ships and
Cargo

wwoh

+

+475. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Hukam Chand

Kachhavaiya:

Shri Bade:
Shri Bagri: ..
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Hari Vishnu Kamath:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
Shri Hem Barua:
Shrimati Jyotsna Chanda:
Shri Kajrolkar:
Shrimati Akkamma Devi:
Shri Kappen:
Shri P. R, Chakraverti:
Shri Shree Narayan Das:
Shri Linga Reddy:
Shri R. S. Pandey:
Shri R. Barua:

Will the Minister of Commerce be
pleased to state:

(a) the agreement, if any, reached
for the exchange of impounded ships
and cargo with Pakistan; and

(b) the steps taken
that agreement?

pursuant to

4890

The Minister of Commerce (Shri
Manubhai Shah): (a) No, Sir.

(b) Does mot arise.

Shri P. C. Borooah: May I know
whether it is a fact that during the
recent Indo-Pak ministerial meeting,
the Pakistani delegation refused to
discuss this question of exchange of
impounded vessels and cargo unless
a satisfactory solution of the Kashmir
question is found and if so, may I
know whether Pakistan is in a better
position in regard to the impounded
ships and cargo, as claimed by the
concerned minister of Pakistan?

Shri Manubhai Shah: The House is
aware of what transpired in Rawal-
pindi and I need not recapitulate the
events. We did make all these points,
but as rightly pointed out by the
hon. Member, the Pakistani side
wanted the discussion to go on pari
passu with the question of Kashmic.

Shri P. C. Borooah: Is it a fact that
Pakistani authorities have auctioned
or disposed a large quantity of cargo,
particularly tea and if so, how is the
matter going to be settled?

Shri .Manubhai Shah: From our
side we had the whole case presented
in as extensive a manner as pos-
sible, Whatever cargoes were auc-
tioned by the prize court, we had
immediately taken it up even during
the period of the hostilities with the
Pakistan Government, and it was
broadly agreed that all such foreign
cargo, where they are physically
available with the two governments
would be transferred to each other
and where it has been sold out, suit-
able compensation will have to be
worked out.
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Shri Bhagwat Jha Azad: Because
there had been no agreement arrived
at in this regard, as we saw in Rawal-
pindi that there is no chance in the
foreseeable future to arrive at any
agreement, how do government pro-
pose to prevent that cargo from
becoming unserviceable and how do
we propose to get compensation for
that part of the cargo which has been
already sold out? Do government
propose to get compensation by sel-
ling at least a portion of the Pakis-
tani cargo here?

Shri Manubhai Shah: From the
amounts I have mentioned, the House
will appreciate that the remedy sug-
gested by the hon. Member may not
be very effective. We propose to
continue the discussion at the diplo-
matic level. We hope at the forth-
coming meeting also this matter will
be taken up, along with other diplo-
matic and international channels,
because the cargoes do not belong to
the two countries alone, but to
numerous foreign countries,

Shri 8. C. Samanta: May I know
whether it is a fact that some ships
were forced to be diverted to Pakis-
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tan, which did not contain any goods
of Pakistan?

Shri Manubhai Shah: There are
three ships also—Ali Hasan, Ilyas
Baksh and Ocean Enterprise.

Shri Subodh Hansda: What is the
actual price of the cargo which has
been confiscated by the Pakistani
prize court?

Shri Manubhai Shah: I have already
mentioned the value.

ot g w1 wEw : foed g
HAAANT FA Y A g qRA T gAw FT A
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EATT AT atew faer @ ?
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Shri Hem Barua: May I know if
the attention of Government has
been drawn to a statement made by
the Pakistan Foreign Minister, Mr.
Bhutto, after the Indo-Pakistan talks
at Rawalpindi that the question of
impounded goods, cargoes and other
property must be discussed simul-
taneously with the discussion on
Kashmir; if so, may I know how
Government propose to resolve this
deadlock created by Pakistani intran-
sigence?

Shri Manubhai Shah: At Rawal-
pindi this question had been debated.
The original statement of our Foreign
Minister has been placed before the
House. This clarifies to the House
the attitude of the Pakistan Govern-
ment. Also, there is an expression
of hope in that very communique
that we shall be meeting again, Dur-
ing our talks at Rawalpindi they did
not allow any further progress on
these 'matters. But through dipla-

matic channels and correspondence,
all these matters would be raised.
Shri Hem Barua: Sir, that is not

a reply to my question, that it is in
the communique. It is in the com-
munique, no doubt, bBut Mr. Bhutto
has raised an obstruction and he has
laid down a condition that this prob-
lem can be discussed simultancously
with the discussion on Kashmir. 1
just want to know—talks are going
to take place, no doubt, in Delhi
next—what is the modus operandi
in view to resolve this deadlock.

Shri Manubhai Shah: May I, Sir,
respectfully suggest that statements
of individual ministers, however
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highly placed, cut out of context,
which may appear in the short ab-
breviated form, in the newspapers,
should not be considered to super-
sede a joint communique issued bet-
ween two governments. We have
also clarified here and at Rawalpindi
that we did not find an atmosphere
in which no progress was wanted
by them or wanted by us. Therefore,
we do hope in future through normal

diplomatic channels and interna-
tional channels we may arrive at
some solution.

Shri Hem Barua: Hope does not
resolve deadlocks.

Mr. Speaker: He has suggested

“most respectfully”; therefore, the
hon. Member should accept it.

Dr, L. M. Singhvi: We would like

to know whether the Government
have considered the possibility of
sponsoring a proposal either for

international  arbitration or for
reference of the whole question to
an international tribunal?

Shri Manubhai Shah:
has not arrived.

Shri P. Venkatasubbaiah: In view
of the fact that very important
machinery that is required for exe-
cution of development projects such
as hydro-electric and irrigation pro-
jects have been held up in this
impounded cargo, may I know whe-
ther this Government propose to
take up with the countries from
where the cargo has been imported
to send some other machinery for us?

Shri Manubhai Shah: That ques-
tion we have already taken up even
before we went to Rawalpindi. We
have taken up the question with the
countries that have supplied these to
have replenished or got releasd.

India United Mills, Bombay

That stage

+
*476. Dr. L. M. Singhvi:
Shri Karni Singhji:
Shrimati Maimoona Sultan:
Will the Minister of Commerce be
pleased to state:
(a) whether Government have taken
any steps to stabilise the working of
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the India United Mills, Bombay; and

(b) if so, the nature fhereof and the
results achieved so far?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Quareshi):
(a) and (b). A statement is laid on
the Table of the House.

Statement

Mijs India United Mills Ltd.,, Bom-
bay ha sbeen taken over under the
Industries Development and Regula-
tion) Act, 1951 and placed under the

management of an Authorised Con-
troller. Loans totalling Rs. 212
Lakhs have been advanced to the

Mills by the Central and State Gov-
ernments. These loans have enabled
the Authorise Controller (i) to pay
arrears of wages and salary to
workers and staff (ii) to pay part of
past liabilities on account of cost of
cotton and stores (iii) to purchase
cotton and stores for about a month’s
requirement and (iv) to organise the
sale of the cloth produced by the
mills.

As a result, about 25 thousand bales
of cloth have been delivered to the
merchants; and orders for manufac-
turing cloth and yarn have been se-
cured for forward sale. By the end of
January 1986, conditions of working
in the millg and the dye works had
improved considerably, There were
hardly any lay-offs; and the number
of looms not working was only 375 out
of a total of 6145 looms. It is expect-
ed that completely normal working
would be restored soon. In this short
period, considerable improvement has
been achieved in working of these
mill.

Dr. L. M. Singhvi: We would like
to know whether the inquiry institut-
ed into the affairs of this Company has
been subjected to a premature con-
clusion or has been closed and whe-
ther it is true that the person who was
appointed Chairman of the Inquiry
Committee was not even  consulted
before the Committee was constituted
and he was appointed as Chairman?
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Shri Shafl Quareshi: The position is
that representations were made to the
Government that the affairs of this
mill were being mismanaged and it
was under the Industries (Develop-
ment and Regulation) Act, 1951 that
an investigation committee was appoin-
ted. After the investigation commit-
tee submitted its reports, the authoris-
ed controller was appointed under
section 18. It is not a fact that no
heed was paid to the investigation
committee’s report.

Dr. L. M. Singhvi: [ did not ask
whether heed wag paid to the commit-
tee's report or not, I asked whether
it is a fact that the Committee was not
allowed to proceed and had to close
its inquiry and whether the Chairman
was not even consulted before the
Committee was constituted or before
he was appointed as Chairman.

The Minister of Commerce (Shri
Manubhai Shah): Every one was con-
sulted before the Committee was ap-
pointed, telephonically as well as
through telegram. No committee is
appointed without the consent of
members, nor is it obligatory on mem-
bers to serve on committees if they
are not consulted, The report has
been very comprchensive and the
action ig one of the promptest in ap-
pointing an authorised controller to
see that the mills are running at a
profit,

Dr. L. M, Singhvi: May I know
whether the Government propose to
take any steps against the previous
management in the light of the find-
ings in the report of the Committee
and whether a uniform policy in
similar matters is being evolved, or
has been evolved.

Shri Manubhai Shah: I may sub-
mit to the House, as I had occasion to
say in the past, what the hon. Mem-
ber has suggested is the function of
the Company Law Administration.
Because, this Committee does not go
into the day-to-day accounts, or de-
falcation or malpractices of the
management throughout the years.
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What we can do is to consider whether
it is in the public interest to run this
factory so that employment and pro-
duction can continue, as far as the
industry is concerned. The other in-
quiries are not ruled out. I can
assure the hon. Member that if any
default is found as a result of audit
or other inquiries by the Company
Law Board, nobody will be spared.

Shri A. P. Sharma: Now that the
hon. Minister has stated that this mill
has started running well, is there any
intention on the part of the Govern-
ment to hand it back to the previous
owner?

Shri Manubhai Shah: No, Sir. 1
may inform the House that we are
contemplating a Bill, which would be
coming before the House very soon,
enabling the Government under the
Industries (Development and Regula-
tion) Act, and if necessary by amend-
ment in the Companies Act, to take a
controlling interest in such factories
which we think are worth having or
worth taking over, instead of handing
over the factory back to the manage-
ment, ’

Shri D. N, Tiwary: May I know
whether after the taking over of the
mill there has been any retrenchment
or any labour has been rendered sur-
plus?

Shri Shafi Quareshi: When this
mill was taken over 850 looms were
not working. Now only 375 looms
are not working. We hope that with-
in a month’s period the mill will
start working.

Shri D. N. Tiwary: Was thcre any
retrenchment or any labour was dec-
lared surplus?

Shri Shafi Quareshi: No, Sir.

Shri Bhagwat Jha Azad: May I
know whether the Industries (Deve-
lopment and Regulation) Act, under
which this mill has been taken over,
provides only for the granting of loans
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—in this case, about Rs 100 lakhs—to
put the mills straight and then hand
it back to the management for running
or does the Act stipulate or prescribe
that action should be taken to go into
the past lapese on the part of the
management which gave rise to such
mismanagement, causing so much of
suffering to the workers connected
with the Mills?

Shri Manubhai Shah: As the House
is aware, we have amended the In-
dustries (Development and Regula-)
tion) Act last session and Govern-
ment have taken power to hold such
mills for fifteen years—three times of
five years at a time, Government can-
not hold it beyond fifteen years; it
has to hand it over. Therefore, as I
stated in reply to a question by an-
other hon, Member, we are bringing
in an amendment to take over the
controlling interest so that the pro-
perty vests in Government as a majo-
rity shareholder.
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Shri Daji: Has the investigation re-
vealed any criminal mismanagement
on the part of the past management
and, if so, is any action being contem-
plated against the management for
this state of affairs?

Shri Manubhai Shah: We have
taken action in Nagpur against the
Model Mills management; we have
taken action against another two mil-
lowners, There is nobody to be spar-
ed, This is still under investigation;
this has just started. The inquiries
are going on in the Company Law
Board, As I have already assured the
hon, Member, if we found that there
are any serious errors of defalcation,
action will be takeh,

with  Czechoslovakia

+

*478. Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:
Shri S, C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shri Karni Singhji:
Shri P. R, Chakraverti:
Shri K. N, Tiwary:

Collaboration

Will the Minister of Industry be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by the Czech Deputy Min-
ister for foreign trade in Ranchi on
the 19th December, 1965 to the effect
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that Czechoslovakia is prepared to
collaborate with India in the erection
of two more Heavy Machine Tool
plants, one tractor factory, two big
special foundries and one steam power
plant of 110 megawatt capacity;

(b) if so, whether any negotiations
are under way to take advantage of
this offer; and

(c) the terms on wihch the
has been made?

offer

The Ministr of State in the Minis-
try of Industry (Shri Bibhudendra
Misra): (a) Yes, Sir.

(b) The statement by Czech De-
puty Minister for foreign trade refers
to the projects on which a tentative
agreement about Czech collaboration
has already been reached., This is no
new offier but simply an elucidation
of the utilisation of Czechoslovakian
loan offered to Government of India
in May 1964.

Since the signing of loan agreement
there have been meetings between
Ministry of Industry representatives
and Czech technical expert teams.

While in respect of some projects
most of the studies and negotiations
have been completed, other projects
are still under study and further ne-
gotiations may be necessary.

(c) The Czech. Government have
extended a credit of Rs. 40 crores to
the Government of India under the
Second Agreement on Economic Col-
laboration for various industrial pro-
jects. The terms and conditions of
the Credit are contained in the Agree-
ment dated 11th May 1964 a copy bf
which is available in the Parliament
Library. Briefly, the Credit in ques-
tion ig repayable in twelve years in
the case of plants and supplies and
eight years in the case of components;
the first instalment of repayment com-
mencing one year after final invoice.
The rate of interest payable on the
loan is 2% per annum.
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Shri Bhagwat Jha Azad: The hon.
Minister has said that it is no new
agreement about which the Czech
Deputy Foreign Trade Minister has
stated; but, at the same time, he has
said that there are some projects
which are under negotiation for which
designs and other things have been
completed. He has given three or
four firms, I would like to know
whether all the projects, which I have
referred to in my question have
materialised, agreements signed or
what is the position of these projects?

Shri Bibhudendra Misra: About the
heavy machine tool plant, the pro-
ject report has now been received
and it is under study. About the
heavy machine tool plant at Bhav-
nagar, the detailed project report will
be available by the end of 1966; so
also regarding the tractor factory,
special foundries and steam power
plant. We have entered into an
agreement for a detailed project
report; that means, these plants have
been fixed up but detailed project
reports have not been received except
in the case of the Ajmer plant.

Shri Bhagwat Jha Azad: What is
the outline of the Ajmer project, the
detailed project report of which we
have alrcady rcceived, what is the
capital involved from our side and
what do we expect to get from the
Czech collaboration?

Shri Bibhudendra Misra: For the
two plants at Bhavnagar and Ajmer,
the capital cost will roughly come to
Rs. 12 crores and they have offered
about Rs. 4 crores for these two.

oft Ro w0 fgat : & xg s
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Shri Bibhudendra Misra: That is a
matter to be decided by the experts.
Tentatively they have suggested some
place.

Shri M. L. Dwivedy: By what time?

Shri Bibhudendra Misra: I said, in
some cases by the end of 1966.

Shri S. C. Samanta: May I know
whether the undertakings mentioned
by the hon, Minister will be done by
the private sector or all of them will
be done by the public sector?

Shri Bibhudendra Misra: They are
all public sector projects.

Shri Subodh Hansda: With regard
to the structural factory, which is
most important today, what steps are
Government taking to get it done as
early as possible?

Shri Bibhudendra Misra: We have
signed contracts with them. They will
submitl the project reports as early as
possible.

Shri P. C. Borooah: What assur-
ance, if any, has been given by
Czechoslovakia for utilising the Indian
talent and material to the maximum
extent?

Shri Bibhudendra Misra: It will be
known only after the detailed pro-
ject report is received.

Shrimati Savitri Nigam: May 1
know whether these projects reports
are being prepared by the Indian
technicians or by only the Czech tech-
nicians and whether one of these pro-
jects is going to be given to UP.
which is already starved so far as
heavy industries are concerned?

Shri Bibhudendra Misra: The pro-
ject report is done by the Czech
iechnicians. As regards the second
part the question about UP, as I
have said, no location can be fixed
up until the final project report is
reccived.
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Shri Bibhudendra Misra: This will
be, of course, in consultation with
our experts also.

Shri Sham Lal Saraf: It is under-
standable that the preparation of the
project report will be done by the
Czech technicians, But as far as
designing is concerned, may I know
whether it will be done by Indian
engineers?

Shri Bibhudendra Misra: In all
these matters, they have also been
consulting our technicians.

Shri Himatsingka: Is the present
capacity of the heavy machinery tools
plants being fully utilised or is there
any idle capacity of the existing
plants?

Shri Bibhudendra Misra: There is
idle capacity due to lack of raw
-material and other things.

Dr. L. M. Singhvi: What would be
the installed capacity, targeted pro-
duction, employment potential and
capital outlay for the plant at Ajmer?

The Minister of Industry (Shri D.
Sanjivayya): The capital investment
is about Rs. 5 crores, the production
capacity is 3000 tons per year and
about the employment potential, we
;annot say it just now.

Shri P. Venkatasubbalah: As re-
gards the tractor factory, may I know
whether the emphasis is being laid
on the manufacture of small horse-
power tractors for the use of pea-
sants?

Shri Bibhudendra Misra: This is not
included in this project. As regards
the tractor factory, they say that it
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will be a mixed programme, 12,000
tractors and 15,000 implements.

Railway Bridge between Idgah and
Patholi Stations

+

*479. Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Narayan Reddy:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Hukam Chand

Kachhavaiya:

Shri Onkar Lal Berwa:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railway bridge between Idgah and
Patholi stations on the Western Rail-
way was damaged when a shunting
train loaded with defence equipment
collided with girders of the bridge on
the 15th December, 1965;

(b) if so, the total damage caused;

(c) whether any enquiry has been
conducted; and

(d) if so, the findings of the Com-
mittee?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes, Sir.

(b) The cost of damage to railway
property was estimated at approxi-
mately Rs. 6,250.

(c) Yes, Sir.

(d) According to the report of the
enquiry committee the accident was
due to failure of railway staff.

st TR zifea gy oERw
g & TR X AT, DT A A A
W3 £RTH ITET qiF TE FQ@ A
framraeidw gara@i & 7
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ft T A AT F Sw A AT
T g F AW Y 2 1 T8 N CEAEE
A1, TR 39y 7 @ fr Waeaee-
AT FETEAAE 499 F Aw gAv a1
AT o Fars At fa ar, 99 1T
¥ ag FRANE THW qWwT |

st TR zifem : foew aw &
TN & 39 a9 T ¥ CEEEE T
g @ & ar sarar ?

W o oAara ww g R

st gER T WA AT g
W

oY ®o w0 fgadt : ¥ 7y snAmw
Arar g fs ag smmgaRee g ¥ w7
T, #4198 &% a1 fewea gfaaqaz
qr N O R T v 9 faw
THITA FY QT FCAT F+9T A & | 59
¥ o feadt afa og<v &)

ot wTR ATq: oS Wia] faw ¥
RGN SR

=t wo wio fg@R : FAqer & &
F qTAT 4@, T a7 fedew gfEaie
a1 MY Fq7 g TYIL S 97, T4 TG T
St g famr o wr 2

WEIH WERY | AT FATT {19 19
FWIAT IR & 9L ITHT FQ0H G FT
I afwy

ot W A9 S g 99 9%
AT q1, IEF qalfeas @ few
fafrey § o o5 avalt {1

Shri A. P, Sharma: Just now the
hon. Deputy Minister stated that this
was due to the fault of the railway
staff. May I know what was the
specific fault of the railway staff be-
cause he has just now said that the
fly over-bridge was damaged.
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Shri Sham Nath: The obvious fault
was that they allowed the over-
dimensional consignment to move.

Shri 8. C. Samanta: Ig it true that
the engine of the train was over-aged?

Shri Sham Nath: It is not relevant
to the main question.

ot Wiere w9 g ;& ag
st g fx ag o fedeg o1 wrer
a1, g SR 93T 41 7w} gferar @réy
@101 oY, TEE cw onk & gAY
afy g€, e fed wrer 21 it wey
afvgf wY fam sHwrd F gy
MEw 7 A caF aX A frw fr
T Iq% faen® F1E FTEATH FY O,
F41 a8 qY O afqq w7 drE 7

ot m g femEdew gR-
ferg @t wWr &1 )

Shri Kapur Singh: May I respect-
tully enquire, Sir, whether you have
developed some stiffness in the
muscles of your neck because your
head hardly moves towards your left.
During the four questions, I tried to
catch your eyes every time but did
not succeed.

Mr. Speaker: Might be so.

Shri P. Venkatasubbaiah: This is
an uncharitable remark and I would

like that the hon, Member should
withdraw: this.

Shri Kapur Singh: I have done no
wrong. I am merely being solicitous
about the health of our Speaker.

Mr. Speaker: If it is observed like
that, T have no objection. I will get
myself examined by a doctor.

Shrimati Savitri Nigam: This type
of accident....

Shri A. P. Sharma: I rise on a point
of order.

Mr. Speaker: I have called Shri-
mati Savitri Nigam.
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Shrimati Savitri Nigam: This type
of accident takes place every now
and then, not because of the careless-
ness of the railway staff, but some-
times because of their over-enthu-
siasm. I would like to know whether
any specific regulations have been
made as to how much quantity of
load should be loaded on these trains
and how it should be done.

Shri Sham Nath: Sometimes over-
enthusiasm also is a lapse, As regards
this accident, as I have said before
it was due entirely to negligence on
‘the part of the staff.

Shri A. P. Sharma: Kindly allow
‘me to raise my point of order.

Mr. Speaker: Yes.

Shri A. P. Sharma: My point of
order is that. Just now the hon.
‘Deputy Minister said that the matter
was under departmental investiga-
‘tion.  When it is already under
investigation and the fault of the per-
son concerned has not been estab-
lished so far. But he has already
pronounced a judgment that the staff
is at fault. Is it not going to pre-
judice the decision of the Inquiry
Committee?

Shri Sham Nath: The Committee
ot Officers which inquired into this
accident are clearly of the -opinion
that the accident was caused due to
negligence on the part of the staff,
Now it is the departmental proceed-
ings that are going on against the
staff concerned.

At gwR o7 wGA : F AT
wreat § fr frew ad & 39 a¥ s@mar
WE qrS T g &, oY #47 gawT Hror
TEHAT I 6 T {1 FT AT F
arq DA, 59 F T (eI a3
g7

RAR G : JFIA T 7T O
qEEEE 9 § |
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oY pww W wgE : gEAEEy
TE

bl G LI T Sl (R
¢ fruadem a3 § afrrag+zd &
f 7t 73 &1

«t gww T wEa : wiiey §
SARTCFNIZTH TG 19 ¥ oyl v
FFHISTE ¢ 7

o T Mw : eFSEE wy §

SuTET AEY ag & |
wTY W FY EHY

+
ot wo o fymdt :
HY AT | TR
Nt ogaw  gaar
Wt o do www :
st Ho To wwadl :
it ®o ATo faarst :
sfraft gfesit fimer -
= gEw T FEE
Mt Wo Fo TTWT :
M ATEme T
3o sitfaares :
ot qeafaEs
st Ao Yo AW
Nt oAy fomy
st femer qzemw
UG CiCEE
At Qo Ho Wi :
ot g fg
ot o &o A :

1 IO HA TZ AT F oA
w4 f

(%) 71 7g g & fr wmama ey
AT AT FA AT AT FUH FTCA
4F UMt ¥ afedw dar @ mm g
qaaT % I e yawg § 7

*480.
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(&) 1965 & Iaud ¥ F=9
T F FAT qar fadw qEr gy
wfsaregt =1 sfns IameA 97 @17
INTT 92T & ; AT

(1) wmara fFa T AT F59 qI
X Afgwat fric r a gaeit &
foy smawrs fadelt qer A syEedr
FA F grag § OO A T FTE ATEY
Ay e

The Minister of State in the Minis-
try of Industry (Shri Bibhudhendra
Misra): (a) A few factories were
reported to have closed down for short
periods for want of imported raw
materials.

(b) The shortages of imported raw
materials did not affect industrial
production in the second half of 1965
to any great extent, mainly because
most of the industries had stocks of
raw materials and continued to
import materials on their past licences.

(c) Government have made addi-
tional releases of foreign exchange to
priority industries in January, 1966.
Further allocations from credits be-
coming available are also being made.
The National Defence Remittance
Scheme has also helped in some of
the industries to import their essen-
tial raw materials, components, spares,
etc.

st w- o fr R : 1966-67F
o &2 9% 7 gEt & fg ot forr
WA FRgAT Y AT g 3w
® QT FA A frar F g A .
w37 518 § #T 7 afaw wew § AR
afz 37 ATq Y 67 o w4 7 s
& g faet W S | feear i )
HT MTIG AT B A FW F 397
f o ?

The Minister of Industry (Shri D.
Sanjivayya): We have allowed about
50 per cent of the requirements of
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imports. Apart from that, as my
colleague stated earlier, for priority
industries such as the trucks, buses
industries etc. the imports are cover-
ed by a credit of 100 million dollars
given by the IDA.

ot "o Ao faadY : fywy aw wrim
FER J N gra Afg afeq #7
oY qg B: a1 ;M3 g [ F difed
Fdr foaa qorg & g Il w7
@A Y AFE qg=r av | K e
@t § 5 mmmi oget mia w
ATy A Y Qo w7 S av
& W) gfg 78, @ ;@ A ?

mfrsa WA (st wopand ) ¢
gt ey, F) FT LT A | faes g
oS WA AT AGY, g A wEA & fe
FEil

Shri Bhagwat Jha Azad: What
were the raw materials and which
were the countries from which we
imported them? Is it a fact that the
raw materials which affected our pro-
duction were to come from our senior
partner in the Commonwealth, namely
Britain which had stopped the import
on account of the hostilities with
Pakistan?

Shri D. Sanjivayya: It is correct
that aid was stopped for some time
during the hostilities between Pakis-
tan and India. But, recently, Sir
Norman Kipping visited this country
and he has assured us that the aid
would be continued and renewed; and
at the same time, from the USA also
I hope aid, in addition to the an-
nouncement made by the Vice-
President of the USA here would
follow.

Shri Subodh Hansda: Is it a fact
that it was due to the uneven distri-
bution of the imported raw materials,
particularly non-ferrous metals, that
the factories had to stop work or had

" to come to a standstill?



4911 Oral Answers
The  Minister of Commerce
(Shri Manubhai Shah): There is a
wrong impression that imports were
restrained or restricted last year, even
though it is a fact that we had a very
severe import policy, The import of
raw materials last year was of the
order of Rs. 788 crores, and as we
have mentioned in the report of the
Ministry it was only Rs. § crores less
than that of the previous year, on
account of certain import-substitu-
tions. So, in fact, the industries have
not received less goods during the last
vear than during the previous year.

Shri S. C. Samanta: Is it not a fact
that big industries stock some raw
materials and so can carry on for
some time, but the small industries
cannot do so? May I know whether
in view of that Government will stock
some raw material for the small
industries?

Shri D. Sanjivayya: Yes, there is
a proposal to have a raw materials
depot so far as the small-scale indus-
tries are concerned.

Shrimati Savitri Nigam: In view of
the fact that the control and distri-
‘bution of raw materials has been very
loose and the raw materials which
are in short supply could be easily
obtained from the blackmarket, may
I know what particular steps Govern-
ment are intending to take to see that
the small-scale industries and the
cottage industries are not starved for
want of raw materials?

Shri D. Sanjivayya: So far as the
present system is concerned, I do not
agree with the hon. lady Member that
it is as it was stated by her.

Shrimati Savitri Nigam: It is being
sold in the black-market.

Shri D. Sanjivayya: The Govern-
ment of India, through the Develop-
ment Commissioner, Small Scale
Industries, allocate raw materials to
various State Governments, and it is
for them to distribute these raw mate-
rials to the various small scale indus-
tries. I do not know whether any
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such thing as mentioned by the hon.
Member is happening at the State
level.

oY g W wgAE - B B
At ¥, gt g9 ¥ N S G
JANT § ITHY FoAT G GYTT RTAT
A& faear g W g wmew ara
&t fagr arar § 99 & 37 @
AN § A ITH IF AT F 5 F-
oifee ¥ AT ggar § 1 I fead
T WTq F wrEawmwar ¢, ag vt
AT & 9T faer | gEE e A
0 gaeqr FEAT WY 7

Shri D. Sanjivayya: Yes, it is a fact
that small-scale industries are not in
a position to get the required quan-
tity of raw materials. Therefore, we
have been advising the small-scale
sector to utilise locally-available raw
materials; we have also been asking
our scientists to find out import sub-
stitutes.

Shri P. C. Borooah: May I know
whether the World Bank suggested to
Government to lift the control on
import-export of industrial raw mate-
rials? If so, what is Government's
reaction thereto?

Shri Manubhai Shah: Yesterday
we passed a Bill to extend the life of
the Import and Export (Control) Act
by five years. That was meant pre-
cisely to regulate that.

Mr. Speaker: If hon, Ministers while
replying keep their eyes towards me,
they might be audible to everyone.

ot g ferd T ag AN & TR
FoY WIA & w9 F FI0r fqow A
are wEAL  aead s Fewar F dew
o $efard saw ¥ #0909
TS 39 FATCAIG F FAT Iy
Tasc o AT ? A qg I@AQ R
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¢ @ & o wrgaTg O g U 33
T F @ T 7 FIw ISE §
ITH qE AT X F A M Qe
0 e fag?

Shri D. Sanjivayya: As I said
earlier, we have been trying to find
out import substitutes. At the same
time, we have allowed the engineer-
ing industry to diversify their pro-
duction even without approaching us
for a licence, if they could do so.

st wg fd . ggd G W
Jqrg g T g 4 oag qer
w1 & a1 7 a7 @€ § 5 A @
AR A F FIX AT 7T §F€
war § ? g@ F  qR § Har
TRE Hiwe & 41 g A aad |

Shri D. Sanjivayya: We have mno
information. In fact, in the main
answer, my colleague has said that
some factories might have closed
down. ...

ot A fomd : wTgE g7 9 T
L LU CEE E S

Shri D. Sanjivayya: We cannot trace
this only to this particular reason,
namely, non-availability of raw mate-
rials; it can be on account of power
cut, credit squeeze or accumulation
of stocks.

Shri D. C. Sharma: Before I put
my supplementary, I want to draw
your attention to one thing. When
Shri M. L, Dwivedi (who sits behind
me) speaks, he strikes his hand at
the end of every sentence, and very
often it comes on my head....

Mr. Speaker: I will ask the Leader
of the House to give another seat to
Shri M. L. Dwivedi and give his seat
to someone else.

Shri D. C. Sharma:
should not do.

No, that you
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Wt gER W WHAW ; GATL TV
s el |

Shri M. L. Dwivedi: I did not know
that Members from Punjab some-
times lie.

Shri Hem Barua: This is a very
serious accusation, that Members from
Punjab often lie.

Mr. Speaker: Yesterday also I had
occasion to say, when an hon, Mem-
ber was speaking, that Members should
not say these things, that a Member
lies or speaks falsehood.

Shri D. C. Sharma: Lying is now
fashionable. 1 was submitting very
respectfully that in spite of the assur-
ance given by Sir Norman Kipping,
the attitude of UK. and the attitude
of other western democracies like
USA is going to be very unpredict-
able whenever we are in a tight cor-
ner, not a loose corner. If so, may
I know if the hon. Minister is investi-
gating the acquisition of raw mate-
rials from the Soviet Union and the
east European countries and some
other countries which do not let us
down at the time of emergency?

Shri D. Sanjivayya: We do not
hesitate to go to the other countries,
friendly countries, for the purpose of
securing raw materials.

Mr. Speaker: Shri Yashpal Singh
is not in his seat. This is the first
time I have found him not in his
seat, Swamiji.

ot qRTECETR ¢ S A
fami & FETITaTg WK 5 F g9
T FN agag qoaar g e &
FRW FgT A dF¢ IIfeaq g v
g & o g g 5 9w
fa2eit & smara fFaT AT AT IEET
JeaTeT WIkd § o1 At s owwar
g ¥R FN EFE TN W I
yagad | w1 EEd fad a7

dwr ot
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Shri D. Sanjivayya: Yes, Sir, I have
already stated that we are trying to
establish certain industries. ...

ot TRTATAT : qeft warey forr
Fawd Q@ weer R |

ot ddtaear : § fmdy aff amar
gafa gt A w1 § !

ot AT K gAr A
war S A AT HFG

Shri D. Sanjivayya: We are trying
to establish certain industries to pro-
duce certain materials required as
raw material for certain other indus-
tries.

Shri Daji: Is the Government aware
that many industries are in difficul-
ties because raw materials have been
frozen for military use only and mili-
tary orders have also not been placed
on them, and they are unable to
execute other orders also? So, what
does the Government propose to do
in this matter?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
It is not correct. We have indicated
our precise requirements to the
Ministry of Industries, and only to
that extent the freezing process has
worked. We have not got frozen the
whole stock.

Shri Ranga: Have you reviewed the
position after Tashkent?

Shri A. M. Thomas: Yes.

Shri Hem Barua: On 3rd March,
the Industries Minister said that there
would be a drastic cut in the foreign
exchange allocations to public-sector
undertakings. Since most of the
public-sector undertakings have to
depend on imported raw materials,
may I know whether the Government
have examined the likely effect this
decision might hawve on industries in
general?
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Shri D. Sanjivayya: That is true,
In fact, the Hindustan Machine Tools,
the watch factory side, is working at
50 per cent capacity; that is why we
are thinking of exporting some of
these manufactured goods, so that they
may earn foreign exchange.

Shri Hem Barua: That was not my
question. My question was this. It
was on 3rd March that the hon.
Minister of Industries said in so many
words that there would be a drastic
cut, drastic within quotations, in
foreign exchange allocations. ...

Mr. Speaker: As soon as he says
inverted commas, they disappear!

Shri Hem Barua: ....to public
sector undertakings. My question is,
since most of the public-sector under-
takings in this country have t&
depend on imported raw materials,
this decision on the part of the Gov-
ernment to cut foreign-exchange
allocations to public-sector undertak-
ings is likely to adversely affect the
position of industries in this couni:,.
Therefore, I wanted to know whether
Government had examined this pro-
position before taking that decision.

Shri D. Sanjivayya: Government
have examined the position. In fact,
there are certain public-sector under-
takings which have been set up in
collaboration with certain other
foreign countries, and they have pro-
mised to give the required raw mate-
rials, components etc., for the running
of these undertakings.

Shri R, S. Pandey: There are many
industries either blacklisted or pro-
secution is going on against them. 1
want to know what is the policy in
regard to supply of raw materials to
them.

Shri D. Sanjivayya:
follow.

I could not

Mr. Speaker: He says there are
some industries which are blacklisted
and wants to know what is the policy



49°7 Oral Answers

of Government, whether raw mate.
rial will be supplied.

Shri D. Sanjivayya: If some indus-
trial udits have actually committed
any offence which is of the nature cf
selling the raw material in the b.ack-
market, etc., certainly we will not
supply.

European Common Market

+

*481. Shri Madha Limaye:
Shri Kisten Pattnayak:
Shri M. L. Dwivedi:
Shri P. C, Borooah:
Shri Bhagwat Jha Azad:
Shri Suboih Hnsda:
Shri S. C. Samanta:

Will the Minister of Commerce be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the
greater understanding shown towards
India's meed by Members of the
European Common Market at its
meeting held in November, ‘965;

(b) whether Government have
taken any initiative to open bilateral
talks with the European Common
Market in order to induce them to
take in more imports from India; and

(c) if so, the results thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. The
European Parliament adopted a
resolution at the Ministers’ Council
on the 23rd November, 1965, inviting
the Commission of the European Eco-
nomic Community to intansify contact
with representatives of the Govern-
ment of Jndia with a view to prepar-
ing for the opzning of blateral
negotiatiuns in regard to extension of
trade relations between India and the
countries of the Community.

(b) and (c). India’s Economic Mis-
sion at B:uss~ls has bern maintaining
continuons contact with the officials
of the EEC. Commission and the
Ministe~s’ Council at Bruss~ls for

translating into action the suggestions

2760 (Ai) LSD—2.
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contained in the resolution and the
Acts of the European Parliament.

A statement showing the conces-
sions secu ed so far is laid on the
Table o' the House [Placed in Lib-
rary. See No. LT-5753/66].

st wy fawd : ag S sgA far
mr 2 Iw A 17 A9 &) defea &
af § | W7 F gaEr ¥ Tl
gt waa § 1 EoaAr g g fw
i famal & wwex gad 1964 # AT
1965 ¥ fradt S fra'q &Y afvesly
AT N ot g7 ww & foy A we
AT T § |

st wnf g c T § AANA N
g9g 3 @I 3FVT WA & THE
EWT g 17 S0 & WET| AN @I
& o 21§ wew fruifeq 7@ faar
§ Mg am § o g @
AR E AR WA FEA |

ot vy femd : ag 9 ofesdt ang
WG § IW ¥l wq saiar q&r
wara WX fa2ur anar s afa-
Wi § §1 39 ¥ |19 §F FwY g &K
far \r wi frdiy g frgewr  (war
SIAAT T EIAT TR W watea foe
e ¥ § S 2w ¥ fewa qwgm WY ag
w7 |1 a1 AT & § fF W
oY ga &Y frgfaw &Y ot @
FMEAT GO

= wrv§ my : gEifs S@r wE-
7 @zew ¥ FaemE 4y B qeF WK
CiciE I GRS L
g afta saar foedt Afa adr
arfag &1 wem gz a1 W@
Efw amT @R & AT C gt 9T T Gl
g ¥ 77 9T sfawfeq ol v W
a @Y e gy o & o
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) wiak Sa1 weT aTel Foqr
¢ faew @9 ail a1 99 & gWT
wez7 I § o it aeg @ 9 &Y arfet
w! faaa fear 9 o

Shri Ranga: The answer is diffe-
rent; the question was another,

Shri Manubhai Shah: We cannot
leave it to th> Mission and the Mis-
sion do>s not do the trading. It is
the hundreds and thousands of ex-
porters on both sides that are doing
the trade.

.59 fx ¥ :Fomar 7 fF o &Y
Aifqat gt fAaia & X & gk uf 5
foq ot Fax ¥ &R E, gafed am
FERI @I T 7T fFar § f&
fadiy go = froger e o o f
faig @R & TR § FW e
@AT G\

LUy 0 IER R A ]
garer far 41 1

oft sqaf g 1 Ag FA U S

Y

ot v fewd g3 geETfe
A € wrry g & fay e
{wdi faw 1 g@ & figfaa & sidefy ?

Shri Manubhai Shah: We have
already a fullfladged Envoy Extra-
o-dinary and Minister Plenipotentiary,
which no other country could afford
to put up. We do not need to have
more Missions or more ambassadors
there. It is already strong.

oft ®o ®o f3if : M www R
WA F 9Td O @G T & IG A
a9 § fE S Swaem gw o wra
W ¢ & u@R &9 79 @ 5 9fa-
I F o 20 sfkvw ® ™ 9K
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s 23 3fqwa & qw 5 wfawa @
TE 1 ToWE @ f:_m’ﬁm
for 7t Eafm st fam A §
¥ am g g fF sy A ¥
e w5y § for & wgr om
gfgar fraT &

o w11 g : A aEem A
o7 ¥ weaegdt 1w g 1 S e
TN & 3% Aee @A A @ § AR
¥ W A ORAWE § A1 & ) Ew
gmfa @ AW F aw Ty
Fa q¢ 5 afea a1 2n slawa & w,
of me §af@s g 2o sfama ¥ o
R, FigA T 05 WEE X 0
W@ T T a@ ¥ 9 17 wAfedw
qgidraa ¥ 6w faewi

Shri P. C. Borooah: May I know
whether it is not a fact that tea is
one of the major commoditics dealt
with b¥ the European Common Mar-
ket with India and, if so, may I know
the reaction of the European Com-
mon Market in not providing the
refund of excise duty on exportable
t2a in this year’s budget?

Shri Manuhhai Shah: As far as the
EEC is concerned, we are grateful to
them becaus2 they have suspended
the entire duty on bulk tea and on
packet tea they have reduced it f.om
23 to 5 per cent. It is a substantial
concession. For increasing exports,
it requires many more things than
mere duty removal, mainly promotion
of sale of tea in those countries with
the help of the governments of thos2
count. ies.

Shri Bhagwat Jha Azad: While
drawing the attention of thz Minister
to item 7 and alsd the statement made
bv M- Heath, the Lead r of the
Opposition in the House of Commons
that Britain will trv to enter the ECM
as early as it is possible and feasible,
in the light of that, may I know how
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these concessions will operate adverse-
ly in the case of Indian trade, a large
bulk of which is with the UK, our
senior partner in the Commonwealth?

Shri Manubhal Shah: As the House
is aware, in the last Commonwealth
Ministers’ meeting in London, it was
stressed without any equivocation that
UK, will not enter ECM by sacrific-
ing any of the preferences that we or
the Commonwealth countries are
enjoying. They will not remove the
reciprocal cc ions till com
rate compensation is received by the
developing countries of the Common-
wealth in the EFTA countries and
other Rome Treaty countries for their
exports.

Shri Bhagwat Jha Azad: Was this
statement made before the Indo-Pak
hostilities or after?

Shri Manubhai Shah: Simultaneous-
ly, pari passu.

Shri Subodh Hansda: It appears
from the statement that the conces-
sions have been obtained only in
regard to agricultural products. May
1 know whether any attempt has been
made to get any concession for non-
agricu'tural products like finished
goods?

Shri Manubhai Shah: Only on pri-
mary products and some processed
goods, we have received concession.
On manufactured goods, no conces-
sions have been granted yet. The
discussions are continuing.

Shri S. C. Samanta: Under the UK-
EEC acresnent, duties on tea and
tropical hardwoods were exempted or
rxduced uoto December, 1965. May I
know whether this agreement has
been renewed also?

Shri Manubhai Shah: As I svid in
the main answer, Mr. Lal, our Minis-
t-r at Brussels, is taking up the matter
for further extension for a period of
two or three years.

Shri Kandappan: May I know whe-
ther there is any scope or possibility
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of export of our handloom fabrics to
EEC?

Shri Manubhal Shah: Handloom
fabrics are generally exempted from
external tariff, It does not apply to
handloom products.

Shri Sham Lal Saraf: While it is
appreciated that the rates for tariff
have been reduced, may I know if
the sale has not been on a reciprocal
basis as far as imports into this coun-
try are concerned?

Shri Manubhai Shah: We have been
trying this exercise for a long time.
Our relations with all the western
powers are so frenilv, like with other
countries, that we hav. rot retaliated
in any manner so far.

Shri D. C. Sharma: May I know
whether the European Economic Com-
munity exercises its weight in favour
of Pakistan whenever there is a ques-
tion between India and Pakistan, and
how many tim>s Pakistan has bz2cn
preferred to India in these agree-
ments?

Shri Manubhai Shah: I do not
remember any single item when they
have discriminated between these
two count:ies. There is thaz recent
example of the United Kingdom
Agreement with India over textiles.
They have been generous I think in
keening our quota of 195 million
yards as our quota against 40 million
yards or so of Pakistan,

Soviet Team of Coal Experts

+
*482. Shri Subodh Hansda:

Shri S. C. Samanta:
Sh-i Bhgwat Jha Azad:
Shri M. L. Dwive?i:
Sh-i P, C. Borooah:
Shri Vishwa Nath Pandey:
Shri R. Barut:
Shri R S. Pandey:
Shri Dhu'eshwar Meena:
Shri Ramachindra Ulaka:

Will the Minister of Mines and
Metals be pleased to refer to the reply
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given to Starred Question No. 631 on
the 3rd December, 1965 and state:

(a) whether the Soviet team of coal
experts visited all the coking coal
bearing areas in West Bengal and
Bihar in the month of December,
1965;

(b) whether any discussion was
held with them with regard to the
raising of coal output in the country,

(c) wheather they also propose to
set up coal washeries in the country;
and

(d) if so, whether they have given
any detailed outline of the washeries
to be set up?

The Deputy Minister in the Minis-
try of Mines and Metals (Shri Mehdi):
(a) and (b). The Soviet team visited
the sites of National Coal Develop-
ment Corporation’s coking coal pro-
jects which have been proposed for
Soviet assistance. The discussions
with them related to the development
of these projects.

(c) No, Sir.
(d) Does not arise.

Shri Subodh Hansda: The hon.
Minister stated that the Soviet team
visited those coal mines in Bengal and
Bihar that are run by the Govern-
ment under the National Coal Deve-
lopment Corporation. May 1 know
whather they were satisfied with the
working of those coal mines?

Shri Mehdi: The Soviet team visited
only these eight places to s2e what
assistance they could give to them.
They did not go to all the coal mines.

Shri Subodh Hansda: May I know
whather these exn~rts have a'so
visited our coal wash~ries which are
now running at a Joss and running
below caparity: if so, whether they
have suggested any improvement in
these?

Shri Mehdi: This team had nothing
to do with the washeries,
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Shri S. C. Samanta: May I know
whether this team was invited by the
Irdian Government; if so, whather
the expenditure on them was borne
by the Indian Government?

The Minister of Mines and Metals
(Shri S. K. Dey): They came at our
instance.

Shri S. C. Samanta: What about the
expenditure?

Shri S. K. Dey: I cannot give the
figure now. I think the expenditure
incurred will form part of the assist-
ance which we expect from them
eventually.

Shri Bhagwat Jha Azad: Sir, thanks
to our Plan, we are reducing the tar-
get of coal production even in the
NCDC which is our public-sector
undertaking. May I know whether
this assistance by the Russian experts
is to decrease or increase our produc-
tion?

Shri S. K, Dey: It is to increase the
production of coking coal for which
there is a great demand and there is
shortage in the country.

&t Fo WMo fraft : & zg sAT
TR g F R T wY A A &
WRomes a8 § &g dom
ga e AR afe garFmawE e
T R qE SR 16 gw &
g faww @w Far qf=r ?

Shri S. K. Dey: The question is not
about the Russian experts inspecting
our mines. It is to secure assistance
for import of equipment in which we
are in short supply.

Shri P. C. Borooah: Assam has got
large deposits of coal which contains
a large percertige of su!phur. If this
ccal is wash~d We can get coal as
well as salphur. May I know under
what  circumstances thesz Soviet
experts were not shown the Assam
coal fields?
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Shri Mehdi: These Soviet experts
came to see whether assistance to the
eight projects should be given and
what were the needs of these eight
projects. Assam collieries were not
under these projects.

= fomarg qivy : A1 f6 oHelY
7EXTT { qaman § 5 wgen frian &
w4 g9 7 gfredt e o fag &
NF R Faq T a q&i F;1aq
femg (S @amAT IEATSF @
fastaal & Sga N @wr @37 F g
1 qeardi @iz gERFaa 4

Shrl Mehdi: The report of these
experts has not yet been received.

Shri R, Barua: We had a previous
collaboration with Rumania. Mav [
know how the present arrangement
is going to be an improvement on tne
Pp-evious arrangement?

Shri Mehdi: I do not know of any
essistance from Rumania.

Shri R. S. Pandey: Taking into con-
sideration the great potentialities of
coal in Madhya Pradesh, may I know
whether this team has been invited
to visit Madhya Pradesh and, if not,
why not?

Shri Mehdi: As I said before, this
team came specially to inspect the
sites of 8 projects and it is expected
to give its repo.-t to say what assistance
they can give.

12.00 hrs.
Mr. Speaker: We will now take up

the Short Notice Question. Shrimati
Tarkeshwari Sinha,
Shri S. M. Banerjee: Sir, before

you take up the Short Notice Ques-
tion may I remind you that yesteday
we placed before you our position
about the short notice question on
hunger strike....

Mr. Spcaker:
thing,

That is a diffcrent

Oral Answers PHALGUNA 20, 1837 (SAKA) Oral Answers

496

Shri S. M. Banerjee: You said
yesterday that either the Minister will
make a statement....

Mr. Speaker: I should not be inter-
rupted like this. Let me dispose of
this short notice question first.

oY TARTAT : W a9 WEE,
FIor GAMFITTART . . . .

weTw ANAW : wHi w19 g,
LR F ol
SHORT NOTICE QUESTION

Heavy Engineer'ng Corporation,
Ranchi

+
7. Shrimati
Sinha:
Shri Midhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram  Manohar
Lohla:
Shrl Maurya:
Shri Yashpal Singh:
Shri Indrajt Gupta:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that another
fire broke out in the Heavy Engi-
neering Corporation, Ranchi on the
28th February, 1966; and

(b) if so, whether any enquiry has
been made into it?

S8.N.Q. Tatlgeshwaﬂ

The M'nister of Industry (Shri D,
Sanjivayya): (a) Yes, Sir. Due to
leakage of molten metal some cable,
a small motor, a ball bearing, etc.,
in the Foundry Forge Plant were
damaged by fire causing a loss of
about Rs, 20,000,

(b) A court of Inquiry has been
appointed to enquire into the causos
of this accident and to assess the
actual damage.

Shrimat{ Tarkeshwari Sinha: May
I know whether the earlier report
about a similar fire, submitted by
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Justice P. Mukerjee, was considered
and whether it was found out that
fight between rival unions was res-
ponsible for the earlier sabotage,
causing great loss to the Corporation?
Was any action taken on that report
to see that further damage is not done
to this plant and, if so, what?

Shri D. Sanjivayya: The report of
Justice Mukerjee was placed on the
Table of the House and....

Shri Ranga: When?

Shri D. Sanjivayya: I will give it
in a minute. It was placed on the
Table of the House on 3rd October,
1964. The action taken is that the
Chairman, Shri Nagaraja Rao has been
replaced by Shri T. R. Gupta as
Chairman.

Shri Bhagwat Jha Azad: He has
been promoted, not replaced.

Shri D. Sanjivayya: Shri Sandilya,
Director of Finance and Major Habi-
bulla, Director of Labour and Secu-
rity have also left the Corporation.
Shri R. P, Sinha, Secretary at the
time of the fire incident, has been
reverted to the Bihar Government.

Shri Bhagwat Jha Azad: He has
not been reverted. He was recalled
by the Bihar Government. Please do
not make such statements.

Shri D. Sanjivayya: Various other
steps were also taken.

ot 7y famd : weaw wEy, fm
RFRE T A F R RE
o FEtE f AR geed #t
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Shri D. Sanjivayya: The inquiry is
being conducted by the Intelligence
Department of the Bihar Govern-
ment, with the assistance of the Cen-
tral Intelligence. In fact, in connec-
tion with one of the fire incidents 20
persons were suspected of whom 19
have been arrested. The investiga-
tion is cuming to a close and after
which chargeshee's will be filed, if
necessary. '

Mr. Speaker: Shri Daji.

Shrimati Tarkeshwari Sinha: Sir,
may I submit that you generally allow
two questions to the Members who
has put the question, I have asked
only one question.

Mr. Speaker: All right. I will allow

her to ask one more question. Now
Shri Daji.
Shri Daji: Justice Mukerjee's

Report pointed out callous careless-
ness in management. Despite that, is
it not a fact that each important per-
sonnel of management has been sent
out on promotion? The General
Manager is now a member of the
Planning Commission. Is that how
the report of Justice Mukerjee is being
implemented?

Shri D. Sanjivayya: He is not a
member of the Planning Commission,
1 suppose.

Shri Dajf:
Commission.
Shrimati Tarkeshwari Sinha: He is

an adviser in the Planning Commis-
sion.

He is in the Planning
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Shri Bhagwat Jha Azad: On higher
salary.

Shri D. Sanjivayya: It is not cor-
rect to say that he has gone as a
member of the Planning Commission;
he might be there in the Planning
Commission.

Mr, Speaker: Is the salary that he
has got here higher than the one that
he was getting there?

Shri D. Sanjivayya: That I am not
aware of. (Interruption). Let me
complete my answer. After receiv-
ing the report of Justice Mukerjee
we have served a notice on him. We
have called for his explanation. He
submitted his explanation. That ex-
planation has been examined in our
department. ‘We are not satisfied
with the explanation offered. We
shave called for further explanation.
It is awaited. The moment the
further explanation is received in our
department we will examine it and
take appropriate action.

Shri S. M, Banerjee: On this parti-
cular question of Shri Homi Daji
about that gentleman being shifted to
the Planning Commission last time
also several questions were asked and
at that time also thc hon. Minister. ...

Mr. Speaker: Now he has explained
in detail what he is going to do.

Shri S. M. Banerjee: I would like
to know whether some of the top
officials responsible for the previous
fire according to the report of Justice
Mukerjee were suspended, dismissed
from service or promoted. How many
of them were promoted, how many
dismissed and how many reverted?

Shri D. Sanjivayya: I do not think
anybody has been suspended so far.
As I said, the inquiry is still going on.
‘I the inquiry is completed probably
we will be able to take further action.

Shri Ranga: One inquiry was over
and recommendations were made.
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Why should they have to wait for any
action for another inquiry?

Shri D. Sanjivayya: As I said, the
CID of Bihar Government are inquir-
ing with the assistance of Central
CID for further details, When that
report is received, probably we will
be able to take action....(Interrup-
tion).

Shri P. Venkatasubbaiah: May 1T
know whether the Minister by impli-
.cation means that until appropriate
action is taken against the officer he
has got the promotion in the normal
way?

Shri D. Sanjivayya: I do not know
whether he has got promotion. We
have replaced him so far as Heavy
Engineering Corporation is con-
cerned...... (Interruption).

Shri H. N. Mukerjee: Do I take it
that when the inquiry was made by
a Judge the officer concerned did not
have an opportunity of placing what-
ever justification he might have con-
ceived about his own position before
him? In view of the Judge’s finding,
which appears from what I hear to
reflect upon the conduct of this parti-
cular officer, why is Government going
on with otfter procedures to delay the
implementation ol the Judge's report?

Shri Ranga: In the
promoting these people.

meanwhile

-

Shri D. Samfivayya: It is true that
the Judge gave his findings, but all
the same we felt that some more....
(Interruption). Let me complete my
answer...... (Interruption).

Mr, Speaker: Order, order.

Shri D. Sanjivayya:
allowed to complete?

May 1 be
Shri Ranga: Implement that; accept
that.

Shri D. Sanjivayya: The Judge has
given his findings and we wanted to

_know as to what so-and-so officer had
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to say with regard to this fiinding.
We have asked him. Let him say....

Shri Ranga: Sir, my hon. friend,
‘Bhri Hiren Mukerjze, had already
anticipated this when he asked: Did
not these officers have an opportunty
of presenting their case before that
Judge? Did he not consider all these
things and in the light of this give
his findings? Why is it that Govern-
ment wanted to make further inqui-

ries and appoint another inquiry
<committee?
Mr. Speaker: When they ask a

question, they must be patient to
listen to the answer also.

Shri D. Sanjivayya: Here is a find-
ing of a judi ial offi er before the
Government, Before we proceed 10
take action against the officer aga'nst
whom certain charges are alleg:d, we
have to give an opportunity......

Mr, Speaker: I might just clarify,
The question is: When the judic.al
officer has made an inquiry, he must
have given an opportunity to the man
charged with cer ain offences to show
what he had to put before him. He
must have given his expl:nation. That
must have been examined by the ju-
dicial officer. Afterwards, he give
his verdict or the judgement or the
decision, whatevas it was. Is it even
then necessary to institute another in-
quiry to find out whether there is any
truth in the findings?

Shri D. Sanjivayya: With due res-
prets to the findings of the judicial
officer, b'eore the Government takes
up a final action, maybe  dismissal,
maybe suspension, maybe reduction
in rank. wha ever it may bz, I think,
the Government should give a final
opportunity to him to say what he has
to say . - .(Interruptions).

‘Some hon, Members rose—

All should resume

Mr. Speaker:
‘their seats.
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Is that required under any rulcs of
inquiry?

The Minister of Food, Agriculture,
Community Development and Coope-
ration (Shri C. Subramaniam): May
I submit, under article 311, whcnever
an action has got to bz taken against
any officer, we have to serve a no.ice
on h:m calling for his explanation and
only on the basis of that explanaticn
we can take ac ion as far as h's sfr-
viceg arc conceried. Whatever might
be the inquiry that might have bzen
made. a tribunal might have given
the finding that something is wrong
w.th him, even then under article 311,
a notice wili have ‘0 b2 g.ve1 to him
calling for hig explanation and only
then we can take action,

Shri 8. N. Chaturvedi: May I know
what stood in the way of suspending
the officer after the judicial inquiry
was completed and the report given?
Article 311 relateg to punish.aent and
not suspension.

Shri C. Sub jam:  Susp
fs a different thing provided.....
(Interruptions).

Mr. Speaker: The question was put
as to why another notice was neccs-
sary. (In‘erruptions) Orier, order. Of
course the answer to my question has
come. 1 agree there. But now the
question is, when a judicial inquiry
had been made and certaia findings
g'ven, was it not desirable that the
officer should have been suspendcd
and then an inquiry made aganst
him?

Some hon. Mzmbers: Yes.
After all when

we must also
finding.

Shri D. Sanjivayya:
a finding is given,
go into the nature of the
Suppose...... (Interruptions).

Mr. Speaker: Order, order. A ques-
tion has been asked and he is ans-
wering it. That must be heard. After
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that, T can gllow the Members to put
questions.

Shri S, M. Banerjee: Sir, I rise on
e point of order.

Mr. Speaker;: Not now.

Shri D. Sanjivayya: May I clarify
the position? After all, depending on
the nature of the finding ani the na-
ture of the offence committed by the
officer, the Goverament will have ‘o
decide  what kind of punishment
should bz imposed, whether before
imposing a final punishment suspen-
sion should be ordered or suspension
need not be ordered and what final
decision should be tiken. Thercfore a
decision was not taken not to susp2nd
him befire we take a final decision 1n
the matter.

=t gTR AT wgTm (W)
w1 ag A fovee 6 99 ¥ faeg
w1 wrdaTg G o @ ¢ ?

Shri U. M. Trivedi: The question is
very simp'e. I thiak, the hon. Minis-
ters are making a mistake of reading
in a wrong way the provisions of arti-
cle 311. Once a finding has been given
and an explanatioa has bven taken
from him and after acting upon that
explanition a report has been made,
the only notice that the Government
could give, after suspending that cffi-
cer which was very essential i’ an ad-
vers2 report hal been made, to him
was whether or not he should be re-
duced in rank, whether or not he
should be dismissed, whether or not
he should be removed, Thesce ar2 the
only three alternatives left with the
Government for the purpose of taking
anv action against him. So the cnly
notice that could be given to  him
is not calling for an explanation of
his action but an explanation on the
quantum of punishment that was to
be meted out to him. Under those
circumstances, there wag no justifica-
tion for keening this nfficer on  the
roll. He ought to have been suspend-
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ed. The only explanation that you
could take was whether or not a par-
ticular punishment coud be imposzed
upon him. Under thase circumstances,
I would lika to know why such an
action was not taken?

Shri S.‘ M. Banerjee:
point of order.

I rise on @

Shri Ranga: He is not the Law Mi-
nister. .

Shri D. Sanjivayya: May I assure
the House through you that I  will
further examine the whvle case and
make a sta.ement, if necessary.

Mr. Speaker: What
member’s point of order?

is the hon.

Shri S, M, Banerjee: Art. 311 was
quoted by the hon. Minister for Food
& Agriculture. ...

Mr. Speaker: He has said that he
will get it examined further.

Shri S. M. Banerjee; The question
is this. Rather you pu! our question,
Sir: why people are not suspended.

Art. 311 says:

“No person who is a member of
a civil service of the Union or un
all-India service or a civil ser-
vice of a State or holds a civil
post under the Union or a State
shall be dismissed or removed bv
an authority subordinate to that
by which he was appoinied.”

It  has nothing to say about suspen-
sion. For the last two years, vne by
one thesa cflicers are being promoted;
somebody being smuggled into  the
Planning Comm’ssion and so on. My
point is this. 17,000 Central Govern-
ment emnloyees were suspended dur-
ing the 1960 strike. There should ba
no discrimination of this thing. 17,737
employees were suspended; later on
they were given a charge-sheet; when
the'y replicd to the charge-she~t as
was pointed out by Mr. Trivedi, they
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were given a show-cause notice. Un-
der Art. 311, a charge-sheet is neces-
sary in respec. of civil servants and
then it shibuld be followed by a show-
cause notice as to why he should not
be reduced in rank, etc. The Food Mi-
nister has already misled the House
in the matter of food production and
he is misleading the House here also.

Shri C. Subramaniam: The facts
should be clear. This was not gn in-
quiry against the officer. The judge
was asked to go into the accident to
find out what was the cause of the ac-
cident and how it arose. Tncidentally
“he had o castigate the persons im
charge of this project there for negii-
gence, for dereliction of duty, and not
as if there was a conspiracy by these
officers or they committed any crime
or any such thing. [ dealt with the
case even before the inquiry—not after
the inquiry. The question was whe-
ther he was competent to hold that
office. Even before the inquiry, when
1 was in charge of that, he was
removed from that post. He is em-
ployed by the Planning Commission
now. Therefore, if anybody has to
take any action, it is the Planning
Commission. (Interruptions).

As far as the project is concerned
(Interruptions).

Mr. Speaker: Order, order. I would
suppose that several members, rather
the House itself, as a whole, feel
agitated. Therefore, it would be good
if the matter is examined furtner and
then a detailed explanation is given,
and I will allow the members also
to put some questions in that case.
(Interruptions).

Order, order. I have already spent

twenty minutes on this. (Interrup-
tions).

Shri A. P. Sharma: For the last
two years, a discussion on this has

beon evaded. You refer to the pro-
ceedings of the House, Sir. You as-
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sured in this House that g full dress
discussion would be allowed on this.
But that has been evaded. I again
press for g discussion on this.

Mr. Speaker: I did say something
oa that; 1 remember. Even now 1
stick to that.

Shri S. M. Banerjee: The motion

is pending.

Mr. Speaker: The motion is pend-
ing? If there is a motion, it might be
put for discussion.

The Minister of Parliamentary Af-
fairs and Communications (Shri Satya
Narayan Sinha): Yes; after the finan-
cial business is over.

Mr, Speaker: Mr. Kapur Singh.

Shri Kapur Singh: If you have
concluded this matter, then.....,

Mr. Speaker: As I have said, a
regular discussion on this may take
place.

Shri Kapur Singh: Then I do not
want to say anything.

WRITTEN ANSWERS TO
QUESTIONS

Indebtedness in Tribal Areas

*477. Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Will the Minister of Social Welfare
be pleased to state:

(a) whether any survey has been
made by the Tribal Research Institute,
Udaipur into the causes ol increas:ing
indebtedness in the tribal areas;

(b) the salient fcatures thereof: and

(c) the reaction of Govermnent
thereto and the steps taken to make
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the people aware of the borrowing
facilities given by the Tribal Pancha-
yat Samitis?

The Deputy Minister in the Minis-
try of Socvial Welfare (Shriwrati Chan-
drasckbar): (a) to (¢). Th. reguisite
irformation has been calleq for from
the State Government and will be laid
on the Tab'e of the House as soon as
received.

Small Car Project

*433, Shri Harish Chandra Mathur:
Will the Minister of Industry be
pleased to state:

(a) whether Government arc recon-
sigering the proposal for having a
sn'all car project; and

(b) what public statemen!, it ary,
has been made by the Minister on the
subject since last Scssion?

The Minister of Industry (Shri D.
Sanjivayya): (a) The questinn of sett-
ing up a project for the maaufscture
of small cars is still under considera-
tion.

(b) No such public statement Las
been made.

Khetri Copper Mines

*484. Shri Karni Singhji:
Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Onkar Lal Berwa:

Will the Minister of Mines
Metals be pleased to state;

(a) Whether in view of the great
demangd for copper products to :neet
defence requirements priority has been
ussigned to develop the Khatri Copper
mines in collaboration with French
companies headed by M/s. Venot and
Co.

(b) the terms and conditions under
which the development of these mines
was accorded to thuse firms: and

and

(c) the present progress ma-de in that
direction?
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The Minister of Mines ang Metals
(Shri S. K. Dey): (a) Yes Sir. The
project is already under execution and
offorts are being made to cxpcdite 1ts
completion.

(b) An agreement for financia! and
technical assistance for developing the
Khetri copper mines hus been signed
with the group of French companics
headed by M/s. Venot & Co. by the
National Mineral Development Cor-
poration Limited.

A statement containing the salient
terms and conditions of the agreement
is laid on the Table of the House.
[Placed in Library. See No. LT-5754/
661.

(c) The statement giving the pro-
gress made so far in respect of this
project is also laid on the Table of
the House.

Railway Service Commission for Bibar

*485. Shri Vishwa Nath Pandey:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Railwtys be-
pleased to refer to the repiy given to
Unstarred Question No. 928 on the
18th November, 1965 and state:

(a) whether Government have since
taken a decision to set up a separate
Railway Commission for Bianar;

(b) it so, the details thereof; and

(c) if the reply given to part (a) be
in the negative, the causes of delay?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). It has been decided
to instruct the Railway Service Com-
missions of Allahabad and Calcutta to
establish an office for the convenience
of this populous region at a conven-
ient place and to visit it come time
every ycar for conducting oral as
well as written tests.
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Heavy Engineering Corporativu Ranchi

*486. Shri Maheswa: Naik: Will the
Minister of Industry be plecused to
state:

(a) the stage of productivity reach-
ed by the Heavy Engineering Coryc-
ration, Rar-_hi;

(b) whether the Heavy Erngineering
Corpo ation, Ranchi is bcing asked 12
utilise its enormous engineering capa-
ity by taking ord.rs from publi: and
private sector undertakings Zur fubri-
cating any machinery uiey nuight
need; and

(c) if so, the extent up to which
the Co poration will be able tu save
and earn foreign exchange?

The Minister o! Industry (Shri D.
Sanjlvayya): (a) Heavy Enginecring
Corporation Ltd., Ranchj are in chzrge
-of three projects, viz. (i) Heavy Machi-
ne Building P ant (ii) Fouandry Forge
Plant and (iii) Heavy Machine Tools
Piant. Partial production in the Heavy
Machine Building Plant has commenc-
ed on the basis of equiprients alreacy
instulled. Erection of aii cquipraent
is expected to be completed ny the end
of 1966-67. Production ir: ceriain sec-
tions of the Foundry Foige Plant has
also ccmmenced. Addilicnal capacity
will be rea ised progressively over the
riext two to three years with the com-
pletion of the project. ileavy Machine
“Tool Plant is still under construction.

(b) Yes, Sir.

(¢) It is difficult to state at present
the likely savings or earamgs: cf forc-

ign exchange. Most of tue iloms of
.equipment t0 be manulactureq at
Ranchi are such as wouid resuit n

scving of foreign exchange as simiiar
rroducts are being imported at pre-
ser.t.

Newsprintg Production in Sunderbans

*487. Shri C. K. Bhattacharyya:
Will the Minister of Industry be
pleased to state:

(a) whether the attenticn of Gov-
ernment has been drawn to the opin-
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ton of experts expressed at a sympo=-
sium arranged by West Bengal Gov-
ernment in December, 1¢35 on ihe
newsprint production pstential ¢f the
Sunderban forests;

(b) whether they have stated thaw
Sunderbans can yie'd 3 millio:x tons
c{ raw materuls for newsprint pro-
duction; angd

(c) whether it is propesed to ex-
ploré the possibility of such proauc-
tion?

The Minister of Industry (Shrf D,
Sanjivayya): (a) Yes, 3ir. The Forest
Department of the Governmaunt of
We.t Bengal had arraaged the Sym-
posium.

(b) and (c). No, Sir.

Dearness Allowance (o Railway
Employees

¢489. Shri D. C. Sharma: Will the
Minister of Rallways be pleased 1o
state:

(a) whether the Indian Railway=
men’s Federation has urged upon rhe
Government for the revision of the
Dearness Allowance of the Railway
employees as recommended by the Pay
Commission; and

(b) if so, the reaction of Gove:n-
‘ment thereto?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir.

(b) Does not arise.
Aluminium Plant in Mysore

*490. Shri Linga Reddy: Will the
Minister of Mines and Metals be
pleased to state:

(a) whether it is a fact that a
licence has been fissued for an alu-
minium plant in the private sector in
Belgaum District, Mysore State;
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(b) if so, the progress made so far
in setting up the aluminium plant;
and

(c) when it is likely to be comp-
leted?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) to (c). A
“letter of intent” was issued on 24th
July 196 to the Indian Aluminium
Co., Ltd, Calcutta, for establishment
of a ncw 30,000 tonnes p2r annum
. aluminium smelter in Mysore State.
The Company's proposals for foreign
exchange financing for the project

on the basis of loans from the Ex--

port-Import Bank of U.S.A. and the
Export Credits and Insurance Corpo-
ration of Canada, and additional
capital participation by the Com-
pany’s Canadian associates, viz. Alu-
minium Ltd.,, Montreal Canada, have
also been approved. These are
expacted to be finalised by the Com-
pany on the resumption of U.S, eco-
nomic aid to India.

In the meanwhile, the Company
have selected site for the plants near
Belgaum town (in Mysore State) and
completed extensive prospectiny of
the bauxite deposits in the Sou'h
Kolhapur area in Maharashtra State.
A contract for supply of electric
power for the project from Sharavathy
(Mysore) Hydel project is expected
to be concluded with the State Elec-
tricity Board shortly.

The project is expected to be
completed during 1968-69,

Eviction of Migrants

*491. Shrimati Renu Chakravartty:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
refutee shonkeepers who built shops
on North-East Frontier Rnai'wav's
vacant land near Gauhati Rai'way
Station have been served with evic-
tion notice; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir.

(b) The Railway area near Gauhati
Stativa is heavily congesied. Du:2 to
enormous increase in traffic ac
Gauhati Railway Station, remodelling
of the station, provision of a more
spac.ous circulating area and approach

roads have becomz essential. Since
the encroachments come in the way
of these works, asiion tp remove

them has been initiated.

Indian Books for Afro-Asian
Countries

%492, Sh i Gopl Datt Mengh: Will
the Minuster of Commerce Le picasel
to state: ‘

(a) whether it is a fact that thero
is a demand for Indian text-books and
technological publications in Afro-
Asian countries;

(b) whether the Indian publishers
have been encouraged to take advant-
age of this demand and if so, the
assistance offered to the prospective
exporters of books; and

(c) th2 results obtained in this
respect so far?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(b) Yes, Sir. The exporters of
books are given various facilities for
developing their export trade, as
enumerated below:—

(Shri

(1) There is a special expoTt pro-
motion stheme designed to
encourage tha export of
printed books.

(2) Dutv drawback is available

on brand basis.

(3) The Chemicals & Allied pro-
ducts Export Promotion
Council gives n2c2ssatv assis-
tance relating to a'l  the
export nromotirnal wo'k by
way of furnishing marketing
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information, dissiminating
relevant sales enquiries and
circulating all the tenders
received from foreign
countries.

(4) Cost of foreign publicity of
the products is shared by the
Cheomicals & Allied Products
Export Promotion Council.

(5) Th~ Chemicals & Allied Pro-
ducts  Export Promotion
Council s»onsors single man
sales-cum-study team, in
addition to the dslegations to
various overstras countries
and their costs subsidised.

(c) The export of printed books
‘and paimphlets has increased from
‘Rs. 64 lakhs in 1962-63 to Rs. 81 lakhs
in 1954-65. Trade statistics classifv-
ing text books and tzchnological pub-
lications separately are not being
‘main ained. However it may be taken
that 7097 of the figures of exports of
printed books and pamph'ets indicat-
-ed are covered bv text books and
:technological publications.

Second Cable Factory

*433. Shri R. S. Tiwary;
Shri Chandak:
Dr. Chandrabhan S'ngh:
Shri Wadiwa:
Shri Shiva Dutt Upadhayaya:
Shri J. P. Jyotishi:
Shri Parashar:

Wil thz Minister of Industry be
‘pleased to state:

(a) whether it is a fact that the
Managing Director of the Hindustan
Cables Limited, aftec a technical
study has recommended Ujjain as
suitable site for the establishment of
a s2cond cable factory in the Public
Sactor; and

(b) if so, whether his recommenda-
tion has been accepted by Govern-
ment?

The Min'ster of Industry (Shri D.
‘Sanjivayya): (a) No, Sir.
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(b) Does not arise,
Arrears of Exporf Earnings

*494. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Quastion No. 198 on the 12th
November, 1965 and state the steps
taken to recover the arrears of export
earnings from Pakistan?

The Minis'er of Commerce
Manubhai Shah): As trade

(Shri
with

* Pakistan still remains suspended, no

steps could be taken so far for reali~
sation of arrears in resp2ct of excess
exports from India to Pakistan under
the Rupee Payment Arrangement of
21st March, 1960. Efforts will be
made to liquidate the a rear; as soon
as trade with Pakistan is resumed.

Penalty wn Cancellation of Berths

*495. Sh-1 R. Ramanathan Chettiar:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that no
penalty is levied on cancellation of
1st class berths reserved on the Card
Pass:s/Privilege Passey/P.T.Os. held
by the Railway officers, whereas the
travelling public has to pay a very
high rate for such cancellations;

(b) whether it is a fact that in the
matter of reservation of accommo-
dation also, no preference is given
to th2 tickat holders over the Rail-
way P.ivilege Pass holders on the
mail trains; and

(c) if so, the steps the Railway
Board propose to take to prevent such
cancallations by the Railway Pass/
P.T.O. hold>rs ani thug provida more
accommodation to the traveling pub-
lic?

The Mimister of State in the Min-
istry of Railways (Dr, Ram Subhag
Singh): (a) No, Sir. Penaty is im-
posed on privilege pa s hoders auld
holdars of tickats exchanged azainst
P.T.Os.
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(b) and (c). Pass holders are treat-
ed on a par with the ticket holders so
far as reservation of rail accommoda-
tion is concerned with the proviso
that where there is difficulty pre-
ference is given at the starting sta-
tion to ticket-holders of the same
class. The following restrictions and
penalties are in force in regard to
reservations by Pass holders:—

(i) First class privilege passes
issued to the non-gazetted
staff drawing pay less than
Rs. 450.00 p.m. (Rs. 525.00 in
the Authorised Scale) are
not made available by Mail
trains unless the distance to
be covered exceeds 800 Kms.

(ii) On certain important trains,
an upper limit is placed on
the number of berths that
can be reserved for pass
holders,

The following charges are
recovered from privilege pass
-holders who cancel or require
change of reservations within

(iii)

24 hours before scheduled
departure of the train:—
(Per Pass)

1st class privi'ege pass—Rs. 5.00
21d class privilege pass—Rs. 3.00
3rd class privilege pass—Re. 1.00

Tickels exchanged against Privilege
ick~t Orders are treated as ordinary

tickets for levying cancellation
-charges.
2. Disciplinary action, as considered

necessary, is also taken against any
pe-sons reszrving on duty and not
utilising the accommodation reserved
by them, without appropriate cancel-
lation.

Ilindustan Photo Film Factory

Akkamma Devi:
Industry be

*496. Sh-imati
Wl the Minister of
pleased to state:

(a) whether it is a fact that the
wark connected with th? construction
of the Hindustan Photo Film Factory,
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Ootacamund  (Nilgiris) has been
taken away from the French collabo-
rators and entrusted to suome other
foreign collaborators;

(b) if so, the reasons therefor and
the details in respect thereof; and

(c) the amount of loss incur:ed as
a result of this change-over ard the
consequent delvy in the factory go-
ing into operation?

The Minister of Indnstry (Shri D.
Sanjivayya): (a) No, Sir.

(b) and (c). Do not arise.

Loss of Railway Property in
Kerala

*497. Shri Kajrolkar:
Shri Parashar:
Shri V'shwa Nath Pandey:
Shri Onkar Lal Berwa:

Will the Minister of Railways be
pleased to state:

(a) the loss incurred by the Rail-
way Administration as a result of
ths students’ hooliganism and vanda-
lism in Kerala during the recent food
agitation; and

(b) the action taken by Govern-
ment to apprehend the culprits?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Rs. 74,633/-

(b) The situation was brought under
control by the police assisted by the
Railway Protection Force and further
dimages pravented. 31 cases regis-
tered by the police are under investi-
gation, <4 persons have been arrested
so far.

Prices of Safety Razor Blades

*499. Shri Rim Sewak Yadav:
Shri Bagri:

Will the Minister of Commerce be
pleased to s.ate:

(a) whether it is a fact that the
prices of safety-razor blades have



4947  Written Answers MARCH

gone up during the last one month in
the capital;

(b) if so, the reasons therefor; and

(<) the steps taken by Government
to bring down the pri.es of blades?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). No, Sir.
No such complaints have been recei-
ved, The indigenous producticn of
safety razor blades is adequate.

Shifting of Chengail Railway Station

*500. Shri H. N. Mukerjee: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
Chengail Railway  station (South
Easlern Railway) was recently shifted
at a very short notice from its old
site;

(b) whether it is also a fa:t that a
very large number of railway passen-
gers in luding commuters travelling
to and from Calcutta, have been seri-
ously inconvenienced thereby; and

(¢) the steps taken to rectify the
position?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
Chengail station wag shifted to a new
site with effect from 20-1-66. The
station at the new site had been under
construction for more thap a yeat
and it was well known to the users
that the station was being shifted.

(b) No, Sir.
(2) Does not arise,
Paper Mil's

*501, Shri P. R Chakraverti:
Shri K. N, Tiwary:

Will the Minister of Industry
plcased to stale:

be

(a) whether the attention of Gov-
ermnent has been drawn to the state-
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ment of Indian Paper Mills Associa-
tion in Calcutta on December 23, 1963
that owing to the inadequate allot-
ment of foreign exchange for the im-
port of plant and spares most Indian
paper mills would not be able to con-
tinue production from April, 1966;

(b) whether the allocation of foreign
exchange has been made in terms of
the estimateg made by the Planning
Commission;

(c) how far it is true that Govern-
ment are ready to release foreign ex-
change against the export of paper
and board; and

(d) how far the costs of prcduction
of indigenous paper and board com- e
pare with those produced by Japan,
Scandinavian and European countries?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c): Yes, Sir. The
paper industry in the country submit-
ted a few representations during last
year requesting for immed:ate alloca-
tion of foreign exchange for the im-
port of wires, paper makers’ felts, es-
sential spares and other running stores
required for running their mills. How-
ever, due to the circumstan.es beyond
the control of Government, it was not
possible to release foreign exchange
even for essential purposes like this.
As the .position has improved, some
foreign exchange has now been made
available {0 paper industry which
will cover aboat 30 per cent of their
requirements. So far, the paper indus-
try has been able to carry on with
their reserve sto ks of the esscntial
stores, and this release of 30 pe: cent
will enable them to replenish those
sio ks to some exient, The 4actual
production ag compared to that of the
previous ycar has gcne up by about
50,000 tonncs ¢f paper and paper
boards. No mill, as a result of non-
release of foreign exchange, has been
closed down even though come of
them had followed a cautious aprro-
ach and resorted to slow working.
For the future, apart frem making
available whatever foreign cxchange
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Government could afford to the paper
industry has been told to carn their
own foreign exchange as far as pos-
sible by exporting their products and
making themselves eligible to incen-
tive imports, according to the policy
laid down by Government from time to
time. The industry has agreed to do
so and their efforts in this direction
have already started showing results.

(d) It is difficult to indicate the
comparative costs of production ob-
taining in this country vis-a-vis in
Japan and Scandinavian countries.
However, the selling prices of paper
produced in this country are generally
about 50 per cent higher, on an aver-
age, than the CIF prices of paper im-
ported from the above countries.

Manufacture of Watches

#502. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi;
Shri P. C. Borooah:

Will the Minister of Industry be
pleased to state:

(a) whether it isa fact that recently
there has been a shortfall in the manu-
facture of watcheg in the HM.T. Fac-
tory, Bangalore;

(b) if so, the reasons therefor; and

(c) the steps taken in the matter?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). In the
present difficult foreign exchange situ-
ation, it has not been possible to meet
fully the demand of the Watch Fac-
tory of the Hindustan Machine Tools
Ltd. for the import of raw materials
and components. There has, there-
fore, been considerable shortfall in the
production of watches.

(c) every effort is being made to in-
crease the foreign exchange allocation
10 the maximum extent possible con-
sistent with the total availability and
the inter-se priority of the various de-
mands, Besides, the company are try-
ing to export a part of thgir produc-
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tion to earn foreign exchange for im-
porting raw materials and components,

Export of Tea

*503. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that exports
of Indian tea this year are estimated
to go down by 20 million lbs,;

(b) if so, the reasons therefor; and

(¢) the steps taken to boost up tea
exports?

The Deputy Minister of Commerce
(Shri Shafi Qureshi): (a) Tea ex-
ports in 1965 were less than the ex-
ports in 1964 by about 11 million kgs.
or 24 million lbs.

(b) The decline in our exports in

- 1985 is mainly due to the following

reasons:

(i) decline in crop in 1965, parti-
cularly in North Fast India
where the shortfall in produc-
tion was about 20 million 1bs.,
and the seizure of about 3
million kgs. of tea in Pakistan
during the recent hostilities,

(ii) rapidly increasing tea con-
sumption in the country, and

(iii) fall in imports of Indian tea
by UK., the most important of
the traditional markets for
tea, due mainly to the very
large stocks of tea in London,
higher internal auction prices
of tea in India than in the
auctions in the UK, and the
tight monetary position in the
UK. resulting in less money
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being available for the pur-
chase of tea from the London
auctions.

(c) The promotional activities of the
Tea Board in foreign countries, both
by way of generic campaigns to pro-
mote consumption of tea as a beverage
and uninational efforts to promote the
image of Indian tea abroad, are be-
ing continued and intensified.

To promote the consumption of tea
in UK., which has shown a tendency
to remain staticc Government of
India have, in collaboration with the
Government of Ceylon and the UK.
tea trade, organised an intensive
‘Drink More Tea’ campaign which in-
volves an outlay of £600,000 a year.

In participation with other produc-
ing countries and the local trade,
generic promotion has been under-
taken in U.S.A., Canada, West Ger-
many, France and Australia through
the Tea Councils in the respective
countries.

The measures undertaken to pro-
mote the image of Indian tea include
extensive consumer sampling through
participation in exhibitions, tour of
tea vans, store demonstrations, mer-
chandising, public relations and ad-
vertising.

As an incentive to tea  exporters,
tax credit certificates are allowed at
the rate of 2 per cent on export of
tea in bulk and 5 per cent on export
of tea in packets, Green tea exports
are also allowed tax credit at the
higher rate.

Recognising the need for increasing
the production base as a long term
measure to achieve substantial increase
in exports, Government have extend-
ed various concessions to the tea plan-
tation industry, like development wul-
lowance for new planting and replant-
ing and renovation of machiery in the
tea factories.
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Import of Scarce Raw Materials

*504. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S, C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shrimati Savitri Nigam:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have given
consideration. to the proposal of the
State Corporation to import essential
scarce materails from certan coun-
tries under specific commodity deals;
and

(b) if so, the details of the pro-
posals?
The Minister of Commerce (Shri

Manubhai Shah): (a) and (b). Gov-
ernment have been receiving propo-
sals from the State Trading Corpora-
tion, from time to time, for the import
of certain essential scarce raw materi-
als like sulphur, mercury etc. under
barter or specific or link deals, Every
proposal is examined on merits and
Government's decision communicated
in the light of the examination of
such proposals,

Small Tea Growers

1917, Shri Hem Raj: Will the Min-
ister . of Commerce be pleased to
state:

(a) the criteria fixed for distinguish-
ing small tea growers; and

(b) the amount of loans, grants or
subsidies given to the small tea grow-
ers, State-wise during 1965-66 for the
development of their flelds and facto-
ries, separately?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) There i3 no rigid criterion for dis-
tinguishing small tea growers but for
convenience of classification, owners
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of tea gardens below 20 acres are
generally treated as small growers.
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(b) The information required is
furnished below:—

State Field Factory
Loan Grant/Sub- Loan Grant/
sidy Subsidy
Rs. Rs. Rs. Rs,
Madras 8,80,000 4,00,000
Kerala 25,000
Punjab 8,582
TOTAL . 8,80,000 33,582 4,00,000

Over Bridge near Jhajha (Eastern
Railway)

1918. Shri Madhu Limaye: Will
the Minister of Railways be pleased
to state:

(a) whether Government are aware
that the examination pit for inspec-
tion dug at Jhajha (Eastern Railway)
is exactly below the passenger over-
bridge and that the stationary loco-
motives which give out a lot of
smoke cause great inconvenience to
the users of this over-bridge; and

(b) if so, the steps taken to shift
the examination pit or the over-bridge
{o some convenient place?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The ash pit (and not the
inspection pit) referred to by the hon.
Member is ~ot exactly under the pas-
senger over-bridge. It is however,
near the overbridge,

(b) There is no proposal to shift
the ash pit or the over-bridge from its
present location.

Down Howrah Bound Express Train
1919, Shri Madhu Limaya: Will the

that all Down Howrah-bound Express
trains have to stop at Simuitala to
detach pilot engines;

(b) whether Government have con-
sidered the feasibility of making Si-
multala, a brief halt for the Down
traing to prevent ticketless travel;

(c) if so0, the decision taken thereon;
and

(d) whether Government propose
to make Simultala, a stop for the 19
UP Mithila Express?

The Minister of State in the Mini-
stry of Railways (Dr. Ram Subhag
Singh): (a) to (d). Only those down
trains under steam traction which
run with a load of more than 12 bo-
gies stop at Simultala station for de-
taching the banking pilot. Since the
stoppage of some down trains at Si-
multala is purely for operational rea-
song and is not regular, public book-
ing is not permitted from this station
by such trains. The existing ticket
checking arrangements at Simultala
are adequate to check ticketless pas-
sengers. The present volume and pat-
tern of traffic offering at Simultala
station does not justify provision of

Minister of Rallways be pl d to
state:

(a) whether the attention of Gov-

ernment has been drawn to the fact .

stoppage of 19 Up Mithila Express,
which is also not required to stop at
Simultala for operational purposes,
as no banking pilot is required in the
Up direction.
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Third Class Waiting Room at
Simultala

1920, Shri Madhu Limaye: Will the
Minister of Railways be pleased to
state:

(a) whether Government have re-
ceived any representation from the
citizens of Simultala about the condi-
tion of the third class waiting room
at Simultala Railway Station; and

(b) if so, the steps taken by Gov-
ernment to reconstruct the said wait-
ing room or otherwise provide ade-
quate shelter, water, etc., to Third
Class passengers?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a). No.

(b) The facilities already provided
are adequate 'for present needs and
hence there is no proposal to augment
them at present.

Titanium Dioxide Factory in
Ernakulam (Kerala)

1921. Shri A. K. Gopalan: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that some
Japanese experts visited Ernakulam
to investigate into the possibility of
establishing a Titanium Dioxide fac-
tory in Ernakulam District of Kerala,

(b) whether "they have
the preliminary survey;

completed

(c) whether jt is a fact that among
the four places they visited. Edyar
hag been ‘found to be the best place
for the factory; and

(d) when the final decision is likely
to be taken in this regard?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (d): Representa-
tives of M|s Ishihara Sangyo Kaisha
Ltd., Japan, a firm manufacturing
titanium dioxide visited Kerala for
investigating the establishment of a
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titanium dioxide plant in Kerala. No
further proposal indicating the details
of their investigation has been receiv-
ed by Government.

Accumulation of Stocks of Handloom
Products in Kerala

1923. Shri A. K. Gopalan:
Shri P. Kunhan:

Will the Minister of Commerce be
pleased to state:

(a) whether it ig a fact that the
accumulation of stocks of hamdloom
products in Cannanore District, Ker-
ala, following the outbreak of hosti-
lities between India and Pakistan has
hit the industry;

(b) if so, the estimated cost of the
accumulated stock, and the action
taken by Government in the matter;

(c) whether it is also a fact that
only 25 to 30 per cent of the looms
are working; and

(d) the measures taken by Gov-
ernment for the rehabilitation and
stabilisation of the industry and for
provision of credit and marketing
facilities?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qure-
shi): (a) Yes, Sir.

(b) Rs. 30 lakhs. The Government
of Kerala have made available to the
Kerala State Handloom Weavers’ Co-
operative Society a credit accommo-
dation of Rs. 36 lakhs.

(c) The exact percentage of the
looms working now is not readily as-
certainable.

(d) The measures taken to rehabi-
litate and stabilise the handloom in-
dustry in Kerala include.

(i) additional rebate of five paise
in a rupee on retail sales of
handloom cloth during the
observance of the 12th All
India Handloom Week from
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27th February te 6th March,
1966;

open-aid sales depots have
been started by the Kerala
State Handloom Weavers'
Cooperative Sociely Ltd. at
varioug centres in the State;

(ili) new Industrial Weavers

Cooveratives are beirng orga-
nised in the Cannenore Dis-

trict; and

(ii)

Governmzant of Keisla have
approved a scheme for stand-
ing guarantee to State Bank
of India and State Bank of
Travancore for providing
overdraft uccorumodation.

(iv)

Cashew Industry

1924. Shri A. K. Gopalan: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that Cashew
Industry comes under the Industries
(Development and Regulation) Act;

(b) if so, the steps taken by Gov-
ernment for the development of this
industry till now;

(c) whether Government are pro-
posing to set up a Cashew Trading
Corporation which will develop this
industry;

(d) whether it is a fact that the
Kerala Administration declared the
cashew industry as a non-seasonal in-
dustry; and

(e) whether it has been changed
now and, if so, the reasons therefor?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) Cashew is a predominently ex-
port oriented industry end all possi-
ble assistance in the matter of secur-
ing imported nuts is being rendered
to the industry with a view to enab-
ling the units to work to the maxi-
mum extent possible. Improvement
in the processing techniques with a
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view to making the products competi-
tive in the export markets is also one
of the developmental aspects to which
the Development Council for Food
Processing Industries get up under the
Industries (Development and Regula-
tion) Act is currently bestowing its
attention.

(c) No, Sir.

(d) and (e). The required informa-
tion has been called for from the
State Government and will be laid on
the Table of the House.

Textile Mills and Engineering Facto-
ries in Madras

1925. Shri A. K. Gopalan: Will the
Minister of Commerce be pleased to
state;

(a) whether it is a fact that textile
mills and engineering factories had
been ordered to be closed down for 4
days in December, 1965 in Madras
State; ‘

(b) if so, the reason therefor;

(c) the estimated loss due to this
closure; and

(d) how many work-days were
lost?

The Deputy Minister in the Min-
istry of Commerce (Shri Shafi
Qureshi): (a) to (d). It is under-
stood from the Madras State
Government that the Electricity

Board had a proposal to close indus-
trial establishments in the Coimbatore
area for a few days in Decexber,
1965, to commission certain new tun-
nels in the Kundah project. The pro-
posal was not, however, implement-
ed; and there was no actual closure
of the establishments on that account.

Khadi
1926. Shrimati Remdulari Sinha:
Will the Minister of Commerce bc

pleased to state:

(a) whether a common production
programme for Khadi has been chalk-
ed out; and

(b) if so, the main features thereof?
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The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). The policieg and pro-
gramme of Khadi and Village indus-
tries have been chalked out since the
beginning of First Five Year Plan and
in the subsequent plans based on
common production programmes and
various other principles governing
development of Khadi and Village in-
dustries. This ig a continuous process
and new programmes as and when
evolved by the Commission are dis-
cussed with government and Plann-
ing Commission and agreed decisions
are arrived at.

Rallway crossing near Lunkaransar
Station

1927. Shri Karni Singhji: Will the
Minister of Rallways be pleased to
state:

(a) whether there is a proposal for
providing a railway crossing near
Lunkaransar Railway station (Dis-
trict Bikaner) to facilitate crossing of
railway track while going from Lun-
karansar to Surnana village; and

(b) if so, where the matter stands
at present?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No. There already exist three
‘C’ class level crossings at Lunkaran-
sar at Kms. 243|5-6, 244|1-2 and 244|4-
5 respectively.

(b) Does not arise.

Trismgular A. O. Railway Service

1928. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased
to state:

(a) whether Government propose
to introduce a triangular Air-condi-
tioned Railway service for the faci-
lity of tourists between Delhi, Agra
(b) and Jaipur; and

(b) if so, when
thereof?

and the details
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The Minister of State in the Minis-
iry of Railways (Dr. Ram Subhag
Singh): (a) and (b). A through ser-
vice partially air-conditioned coach
has been introduced, with effect from
1-2-1966, between Agra Fort and Jai-
pur by Nos. 5/6 Agra Fort-Ahmeda-
bad Expresses. With the introduction
of this service, tourists can avail of a
triangular air-conditioned service bet-
ween New Delhi and Agra Cantt. by
Nos. 79/80 Taj Expresses, between
Agra Fort and Jaipur by Nos. 5|6 Ex-
presses and between Jaipur and Delhi
by Nos. 1|2 Mails.

Fire in a Bogie of the Delhi Bound
Toofan Express

1929, Shri Ram Harkh Yadav:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Radlways be

pleased to state:

(a) whether a first class bogie of
the Delhi bound Toofan Express
caught fire while passing through the
Mirzapur Railway Station on the
Northern Railway on the 27th Janu-
ary, 1966;

(b) if so, the cause of the accident;
and

(c) the loss of life and property, if
any?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes, but the incident took
place on 26-1-1966.

(b) According to the report of the
Enquiry Committee the cause of the
fire wag due to short circuiting of
electric wires.

(c) There was no loss of life. Da-
mage caused to the railway property
is reported to be negligible.
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Asian Conference on Children and
Youths in National Planning and
Development

1930. Shri Ram Harkh Yadav: Will
the Minister of Social Welfare be
pleased to state:

(a) whether India propose to parti-
cipate in the Asian Conference on
“Children and Youths in National
Planning and Development’ sche-
duled to be held in Bangkok next
month; and

(b) if so, the agenda of the con-
ference?

The Deputy Minister in the Minis-

try of Social Welfare (Shrimati
Chandrasekhar): (a) Yes, Sir, in
March 1966.

(b) A statement of items of the
provisional Agenda is laid on the
Table of the House. [Placed in
Library. See No. LT-5765/66].

Retrenchment of Railway Electrifica-
tion Workers

1932, Shri Ram Harkh Yadav: Will
the Minister of Railwayg be pleased
to state;

(a) whether the employees of the
Railway Electrification Project have
asked the Government to stop ret-
renchment of workers;

(b) if so, Government’s reaction
thereto; and

(¢) the number of workers involv-
ed in the retrenchment?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). So far there has
not been any retrenchment, as such,
in the Railway Electrification. But
there were some complaints where
some casual labourers employed
against specific works, on being ren-
dered surplus ~m completion of those
works, were discharged because they
refused to accept alternative jobs
offered to them.
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N.C.D.C. Machines lying Idle

1933. Dr. Ranen Sen: Will the Mini-
ster of Mines and Metals be pleased
to state:

(a) the number of machines like
Dumpers, Shovels and Dozers lying
idle under the National Coal Devel-
opment Corporation; and

(b) the total value of the machines
thus lying idle?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) Ten Dumpers,
five Shovels and seventeen Dozers are
awaiting disposal in the National
Coal Development Corporation Ltd.
after having spent their useful life.
In addition to these units, Dumpers,
Shovels and Dozers in use are being
utilised about 10 per cent less than
their rated capacity because of repairs,
over-hauls and difficulty in importing
spare parts and the need to have
indigenous substitution.

(b) Rs. 37.73 lakhs in respect of
machines awaiting disposal

o
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Indo-Afghan Trade

1936. Shri Dharmalingam; Will the
Minister of Commerce be pleased to
state:

(a) the objects of introducing a
scheme for the newcomer exporters in
the Indo-Afghan trade;
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(b) the number of exporters who
have applied under this schcme and
the number of those who have becen
registered; and

(c) the value of exports of each of
them during 1963 1964 and 19657

The Minister of Commerce (Shri
Manubhai Shah): (a) The New
Comers Scheme for exports to Afgha-
nistan was introduced during 1959-60
with a view to diversify our trade
with that country and to introduce
non-traditional goods in that market.

(b) Under this Scheme, 2136 parties
applied for registration, of whom 1617
parties were actually registered.

(c) The requisite information is be-
ing collected and will be laid on the
Table of the House shortly.

Exports

1937. Shri Dharmalingam: Will the
Minister of Commerce be pleased to
state:

(a) whether it has been laid down
that the exports must be effected first
against an undertaking by the new-
comer exporters and the correspond-
ing mmport will be alloweq later;

(b) whether the Reserve Bank of
India has issued a notification that no
exports will be allowed against the
undertaking and wil] allow exports
only to the extent of advance imports;
and

(c) how Government
reconcile  the two
orders?

propose 1o
contradictory

The Minister of Commerce
Manubhai Shah): (a) to (¢), Import
entitlements are allowed as a rule
against banker’s certificate of foreign
exchange realised from exports.
Reserve Bank of India has not issued
any other instructions on this matter.

(Shri
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Import of Dry Fruits

1938. Shri Dharmalingam: Will the
Minister of Commerce be pleased to
state:

(a) whether it is obligatory -on the
part of individual exporters operating
under the scheme connecting import
of dry fruits and export of engineer-
ing goods under different groups to
export from all the groups;

(b) the names of exporters to whom
advance licences werc given under
this scheme with the value thereof;

(¢) the basis on which the expor-
ters are sclected under the scheme;

(d) the names of exporters who
completed their export obligations
under the advance import licences;

(e) whether any study has been
made 1o assess the causes of default;
and

(f) the reasons for not
this scheme?

suspending

The Minister of Commerce (Shri

Manubhai Shah): (a) No, Sir.

(b) to (e). Exporters were approv-
ed for wassistance in the form of in-
port licences for dry fruits and dates
against exports of specific products.
Exporters selected for assistance
under the Scheme were approved by
a Committee of officers on the basis ot
past exports and other considerations
of competence and potentialities etc.
The names of the exporters under the
scheme to whom import licences were
weekly
bulletin issued by the C.CI. & E. All
exporters barring a very few have
fulfilleq their export obligations. Even
the few cases where exports are to be
fulfilled are being followed up,

(f) The Scheme was withdrawn for
exports made on and from the Ist
August, 1965.

Import of Dry Fruit
1939, Shri Dharmalingam: Will the
Minister of Commerce be pleased tn
state:
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(a) whether any groups of items
have been made under the export
promotion scheme connecting import
of dry fruits and export of engineer-
ing goods;

(b) if so, the details thereof;

(c) whether different percentage of
incentive was fixed for the groups and
the reasons therefor; and

(d) the basis on which the items
were grouped?
The Minister of Commerce (Shri

Manubhai Shah): (a) Yes, Sir, under
a scheme which has since been dis-
continued.

(b) to (d). Exporters of engineering
products were approved for assistance
in the form of import licences for
dutes and dry fruits against exports of
specific products. Exporters selected
for assistance under this scheme were
approved by a Committee of Officers
on the basis of past exports, and other
considerations of competence and
potentiality etc. The import entitle-
ment varied according to the need of
the, particular export product to pro-
mote its export. Tmimport licences,
so issued, are give¥in the monthly
bulletin issued by the CCI & E and
the names of the different parties are
available in that bulletin,

Examination of Trains

1940. Shri Dinen Bhattacharya: Will
the Minister of Railways be pleased
to state:

(a) whether il is u fact that there
is no uniform yardstick for examina-

tion and maintenance of goods and
passenger trains in regard to time,
staff and tool necessary on Indian

Railways. and it varies frcin carriage
o carriage, wagon to wagon, depot to
depot and from Railway to Railway;
and

(b) whether the Railway Board
propose to enforce a uniform yard-
stick for the examination and main
tenance of passenger and goods
trains?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The type of examination
varies from depot to depot, depending
on the operating conditions, the
standard of examination requireqd and
the type of train, goods or passenger.

Goods trains are subjected to inten-
sive examination in marshalling yards,
and to “Safe to Run” examination in
intermediate yards. Where neutral
control examination is in force in
selected inter-change stations, a diffe-
rent standard of examination and
maintenance ig prescribed.

As regards passenger trains, rakes
are given primary maintenance atten-
tion at specifieq starting stationg where
requisite facilities are provided for
examination, secondary maintenance
in other nominated train terminating
stations, and “Safe to run” examina-
tion at specified stations enroute.

Taking these factors into account,
Railways are working to specified tim-
ings for examination of goods trains.
In the case of passenger trains, the
rakes are, thoroughly examined and
attended to at the #i#rting and termi-
nating stations wh®e the turnround
time is adequate for the purpose. At
the intermediate stations where the
“Safe to run” examination is required
to be carried out, adequate time is
provided. ®

Railways have built up their repair
organisations in the various Carriage
and Wagon Depots over a period, tak-
ing the operating conditions and the
workload into account. Yardsticks
have been laid down indicating the
scales of equipment for these depots
under four groups—minor, medium,
major angd central depots.

(b) As ga further
rationalisation Board have recently
advised individual Railways to lay
down, after a thorough study of con-
ditions in each yard, spectific mini-
mum times for the examl!nation of in-
coming and outgoing goods trains,
taking into account the number of

step towards
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wagons on & train. In the case of
passenger trains, the position does not
call for any further review.

UN.ICEF. Report on Children

1941, Shri P. C. Borooah:
Shri Subodp Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi: ..

Will the Minister of Social Welfare
be pleased to state:

(a) whether Government'’s attention
has been drawn to the UNICEF report
stating that at least one child dies
every minute in India and more than
half the children receive no education
and are at work by 12 years of age;

(b) if so, how far Government's
estimates agree with the UNICEF
study;

(c) the other revelations about the
children in India made by the said
study; and

(d) the steps Government propose
to take during the Fourth Plan period
to improve the children’s conditions
of living, health, education and other
developments?

The Deputy Minister in the Depart-
menf of Social Welfare (Shrimati
Chandrasekhar): (a) No, Sir.

(b) and (c). Do not arise.

(d) The various schemes for child-
ren in the Fourth Plan are being
finalised.
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Gorgian Plant of Hybrid Tea

1943. Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Shri Hukam Chand
Kachhavaiya:
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in Russia in exchange of our tea seeds
for trial purposes.

Export of Tobacco

1944. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Commerece be
pleased to refer to the reply given io
Unstarred Question No. 447 on the
12th Novmber, 1965 and state the fur-
ther progress made for the disposal of
remaining unsold stocks of different
grades of FCV tobacco through the
State Trading Corporation or by direct
sales or through barter arrangements?

The Minister of Commerce (Shri
Manubhai Shah): The information is
given in the statement below:

Quantity of Quantity Balance
F.C.V. tobacco  disposed of quanti

purchased by as Direct in st
the S.T.C. Sale
37,958 bales 27,489 bales 10,469 bales*®

*Arrangements for the sale of this quan-
tity have been finalised through barter deal.

Will the Minister of C
pleased to state:

ce be

(a) whether Government have got
some authentic information that Gor-
gian Plant Breeders have evolved
Soviet-Indian varieties of hybrid tea;
and °

(b) if so, whether any of these teas
are proposed to be tried in Indian
soil?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) and (b), Yes, Sir. Academican
Mm. K. E. Baktadze, in-charge of re-
search on tea breeding in Georgia, has
developed a number of new varieties
of tea by the method of hybridisation,
using in some instances the local
Georgian strains and in other cases
those brought in from India as parent
material. It is proposed to obtain
some of the hybrid tea seeds produced

Spinning Mills in U.P.

1945, Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Shri Hukam Chand
Kachhavaiya;

Will the Minister OCommerce be
pleased to state:

(a) whether some spinning mills
are going to be set up in Uttar
Pradesh in the co-operative sector in
the near future; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafli Qureshi):
(a) and (b). Licences under the
Ind. (D & R) Act, 1951, were issued
in the year 1964 for the setting up of
2 co-operative spinning mills of 25,000
spindles each at Shahganj and
Bulandshahar. Effective steps have
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been taken by the licensee for setting
up the mill at Bulandshahar, which is
the near

expected to come up in
future.
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Small Scale Industries in Jammu and
Kashmir

1947. Shri S. C. Samanta;
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M, L. Dwivedi:
Shri Bhagwat Jha Azad:
Will the Minister of Industry be
pleased to state:

(a) whether 3 delegation of the
Ministry recently visited Jammu and
Kashmiy State to study the working
of the Small Scale Industries there;

(b) if so, whether the local indus-
trialists were advised to switch over
to defence production; and

(c) whether techncal guidance and
supply of raw materials will be avai-
lable to them from the Centre?

The Minister of Industry (Shri D.
Sanjivayya): (a) Two officers of the
Ministry of Industry visited Srinagar
from 20th to 22nd October, 1965 to
study the working of the small scale
industries there,

(b) It was suggested to the local
small industrialists that they might
contact the Directorate General of
Supply and Disposals and Defence
Departments to see whether they
could procure any orders so gaat they
might utilise their productiBn capa-
city more usefully.

(¢c) The local Small Industries
Service Institute provide the requir-
ed technical guidance to the small
scale units in Jammu and Kashmir.
The Director of Industries of the State
allots controlled raw materials to in-
dividual units out of the State’s quota.
In respect of orderg placed by the
D.G.S. & D. on the small scale units,
the D.G.S. & D. assist them in secur-
ing necessary raw materials if such
assistance is a condition of the accep-
tance of tender.
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Prototype Production and Training
Centres

1948. Shri 8. C. Samanta:
Shri Subodh Hamsda:
Shri P. C. Borooah:
Shri M. L. Dwivedi;
Shri Bhagwat Jha Asid:

Will the Minister of Industry be
pleased to state:

(a) how many Prototype Production
and Training Centres are functioning
in the country at present;

(b) the nature of progress made by
each;

(c) whether there is any sort of co-
ordination and cooperation among
these centres; and

(d) categories of people keing train-
ed there?

The Minister of Industry (Shri D.
Sanjivayya): (a) Three Prototype Pro-
duction and Training Centres are
functioning under the administrative
control of the National Small Indus-
tries Corporation. They are located
at Rajkot, Okhla and Howrah.

(b) All the three Centres are im-
parting training in different courses,
developing prototypes of certain
machines and providing common Faci-
lity Service. The Centre at Rajkot
has designed and developed a number
of machines like the Spindle Mould-
ing Machine, Tabulay Wood-working
Lathe, Multi-purpose Bender, Bend
Notcher, etc., and is manufacturing

items like the Woodworking Lathe,
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Bandsaw, Belt and Disc Sander,
Tumbling Barrel, etc., as an aid to the
training programme.

The Centre at Okhla is engaged in
the prototype development of three
main machines, namely a High Preci-
sion Tool Room Lathe, a Hand-lever
operated Milling Machine and a Pre-
cision Tool and Cutter Grinder, the
manufacturing rights in respect of
which have been presented by the
West Germar. Government. The Cen-
tre has already designed and develop-
ed a Capstan Lathe and the proto-
types of a number of machines includ-
ing a Radial Drilling Machine. Verti-
cal Milling Machine and cthers are in
various stages of development. The
Centre has also undertaken a planned
production programme for the manu-
facture of the three main machine
tools.

The Centre at Howrah has received
gift licences from the Government of
Japan for the manufacturc of a Cold
Chamber Die Casting Machine and a
PVC Extruder. The Centre has suc-
cessfully assembled both these machi-
nes from CKD parts and have tested
successfully its first prototype of plas-
tic Extruder manufactured from the
parts turned out at the Centre. The
Centre has worked out a production
programme for these iwo machines.
The Centre is also specialising on the
design and development of switch-
board Electrical Measuring Instru-
ments.

The progress made jn regard to
training at these Centres is indicated
below:—

Centre No. passed No. under
out till date training  as
on 31-12-65
P.T.C.. Rajkot 443 103
P.T.C., Okhla 1342 318
422 166

P.T.C., Howrah
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(¢) Yes, Sir. For this purpose a
Division has been set up at Delhi
which is at present functioning under
the direct control of the Chairman of
the National Small Industries Corpo-
ration.

(d) There are a number of training
courses catering to the needs of the
following trades and personnel:—

(i) Technicians working in small
industrial units get advanced
training;

(ii) LT.I. passed technicians get
in-plant training;

(1ii) Matriculates with Science
and Drawing get three years
training in various trades;

(iv) Holders of certificate in trade
get practical training as Char-
gehand trainees;

(v) Holders of Diploma in Engi-
neering get practical training
as Supervisor Trainees.

(vi) Holders of Degree in Engi-
neering get practical training
as Graduate Apprentices.

(vii) Ad hoc training for Engi-
neering students during sum-
mer vacation,
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Export of Railway Wagons

1950. Shri Linga Reddy: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 344 on the 19th Novem-
ber, 1965 and state:

(a) the further progress made in
the export of surplus Railway wagons
and other things like mechanical sig-
nalling equipment and coaches; and

(b) whether any contracts are made
with the developing countries in South
East Asia and Africa?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) An Indian manufacturer
has been able to secure an  export
order for 33 M.G. Coaches valued at
about Rs. 5933 lakhs. Efforts to ob-
tain further export orders for passen-
ger coaches and freight wagons are
being continued. During 1964-65, ex-
port of other Railway equipment like
track material, rolling  stock com-
ponents, railway carriage fans etc, was
of the order of Rs. 41 lakhs.
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(b) The order for 33 M.G. coaches
has been secured from Burma. The
order for 480 freight wagons valued
at Rs. 157 crores was secured from
Bast Africa.

Export of Tea to Ethiopia

1951. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri S C. Samanta:
Shri Subodh Hansda:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Russla
has emerged as a potent competitor of
Indian tea in Ethiopia;

(b) if so,
thereto; and

Government's reaction

(c¢) the amount of tea exported to
that country during 1963, 1964 and
19657

The Deputy Minister in the Minls-
try of Commerce (Shri Shafi Qureshi)
(a) and (b). Ethiopia is a small con-
sumer of tea, and the bulk of her Im-
ports is from Ceylon, It was reported
that, for the first time in 1964, Russia
exported a small quantity of about 13
tonnes to Ethiopia. From this it can-
not be said that Russia is emerging as
a serious competitor of India for the
tea market in Ethiopia.

(c) Exports of Indian tea to Ethio-
pia in 1963, 1864 and 1965 (upto Nov-
ember 19865) amounted to 33 tonnes, 3¢
tonnes and 20 tonnes respectively.

Export of Bidis
1952. Dr. P. N. Khan:
Shri Subodh Hansda:
Will the Minister of Commerce be
pleased to state:
(a) whether Bidis are exported to
any foreign country;

(b) if so, the names of countries;
and
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(c) whether this is done through
private organisations or through the
State Trading Corporation?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.
(b) Aden, Afghanistan, Bahrein,

Kuwait, Malayasia, Singapore, Nepal,
Qatar and Trucial Oman and Saudi
Arabia.

(c) Exports are made by private
parties,

Heavy Engineering Corporation Ltd,,
Ranchj

1953. Shri Karni Singhji: Will the
Minister of Industry be pleased to
state:

(a) the causes for the repeated
attempts of arson in the Heavy Engi-
neering Corporation Limited, Ranchi
in spite of elaborate security arrange-
ments said to be existing there;

(b) the result of the investigations
carried out with the aid of the Cen-
tral C.ID. in this regard; and

(c) the details of the further steps
taken in consequence thereof to avoid
recurrence of such incidents?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). There were
three cases of arson in 1964; the first
one was in January, the second in
September and the third in December.
No clue was found in the first case.
In the second and third cases, investi-
gations are in progress against twenty
accused persons. Of these, seventeen
are in jail custody, two are on bail
and one is absconding. The cases are
being investigated by the State C.LD.
in consultation with the Central C.1.D,
The investigations arc almost com-
plete and charge sheets are likely to
be submitted shortly.

(c) Security arrangements have
been tightened. In doubtful cases,
antecedents of personnel are being re-
verified.
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Directorate-General of Technical
Development

1954. Shri Karni Singhji: Will the
Minister of Supply and Technical De-
velopment be pleased to state:

(a) the effect of implementing the
recommendations of the Study Team
sel up to examine the work and pro-
cedure of the Directorate-General of
Technical Devclopment; and

(b) the extent to which it has been
possible to dispose of the import appli-
cations by following the ‘drill’ opera-
tions suggested by the Study Team?

The Minister of Supply, Technical
Deveolpment and Social Welfare (Shri
Raghuramaiah): (a) and (b). Govvrn-
ment's resolution accepting some of
the rezommendations was published in
November, 1965, while the remaining
recommendations are still under Gov-
ernment’s consideration. As the licens-
1966
had almost come to a close, it will be
possible to implement the revised pro-
cedure only in the next licensing
period i.e. April, 19866—March, 1967.
The effect of implementing the recom-
mendations of the Study Team can
therefore be assessed only after the
revised procedure has been in force
for sometime during the next licensing
period. However, wherever possible,
some aspects of the revised drill re-
commended by the Study "Team have
been adopted during the current
li~ensing period itself.

Starch Factory in Kerala
1955. Shrimati Maimoona Sultan:
Shri A. K. Gopalan:

Will the Minister of
pleased to state:

Industry be

(a) whether a U.S. firm, the Alliance
Industrial Development Corporation
has agreed to help India to develop a
starch fa.tory that will convert agri-
cultural waste products for industrial
uses; and

(b) it so, the capacity of the fatory
and the reaction of Government there-
to?
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The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) Government have approved the
sctting up of a plant in Kerala Sta‘c
for the manufacture of Starch from
Tapioca with an annual capacity of
18,000 tonnes. An annual capacity of
7200 tonnes for the manufa:ture of

Dextrose has also been approved in .

favour of this unit.
Seminar on Light Engineering Co-ope-
ratives

1956. Shrimati Maimoona
Will the Minister of Industry be pleas-
cd to state:

(a) whether a Seminar on Light En-
gineering Co-operatives was recently
held in New Delhi under the auspices
of the National Co-operative Union;

(b) if so. the main observations and

suggestions made at the Seminar; and

(c) Government's reaction thereto?

The Minister of Industry (Shri D..

Sanjivayya): (a) Yes, Sir.

(b) A copy of the recommendations
of the All India Seminar on Industrial
Co-operatives engaged in Light Engi-
neering I[ndustries common facility
Workshops is laid on the Table of the
House. [Placed in Library. See No.
LT-5756/66.1

(¢) The recommendations are under

consideration of the Government,

THTTEL-THAE AQU I8 A1%A
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Suply of Coal to Madhya Pradesh
Electricity Board

1959. Shri Shiva Dutt Upadhayaym
Shri R. S. Pandey:
Shri Uikey:
Shri A, S, Saigal:
Shri R. S. Tiwary:
Shri Chandak:
Shri J. P. Jyotishi:
Shri Wadiwa,
Shri Parashar:

Will the Minister of Mines and Me~
tals be pleased to state:

(a) whether the Madhya Pradesh
Government or the Madhya Pradesh
Electricity Board have at any time
represented that the coal price charg-
ed from them by the National Coal
Development Corporation is exorbitant
and that they should be allowed to
mine themselves the coal in collieries
adjacent to their thermal stations tm
Madhya Pradesh;

(b) if so, the details of their repre-
sentation; and

(c) the steps taken by the Govern-
ment in this regard?

+The Minister of Mines and Metals
(Shri 8. K, Dey): (a) Yes, Sir.

(b) The Madhya Pradesh Govern-
ment had requested that the Manikpur
quarry which the National Coal Deve-
lopment Corporation is developing
the Korba coalfield may be handed
over to the State Electricity Board as,
they felt, this would ensure close ¢co-
ordination and eliminate the expendi-
ture on double handling of coal, om
production ‘of coal un-coordinated with
the power station’s rcquirements and
on the overheads of two independent
organisations,

(c) Efforts are being made to bring
about an agrecement belween the Na-
tional Coal Development Corporatiom
and the Madhya Pradesh Electricity
Board with regard to the price to be
paid for the Korba coal, and 1o the
attainment of closer coordination bet-
ween the two organisations.

4
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Geological Survey in Andhra Pradesh

1960. Shri Kolla Venkalah:
Shri M. N, Swamy:
Shri Laxmi Dass:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether the Geological Survey
of India has completed its preliminary
work of intensive exploration on the
copper-bed deposits at Agnigundale in
Andhra Pradesh;

(b) if so, the results of the explora-
tion;

(c) the percentage of copper, lead
and other minerals found in the depo-
sits;

(d) the possible commercial use of
the deposits; and

(e) the preparation made by the
National Metal Development Corpora-
tion for opening the deposits?

The Minister of Mines and Metals
(Shri S. K, Dey): (a) No, 8ir. The
work is still in progress.

(b) and (c). The data so far obtain-
ed indicates the presence of mainly
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Block. The average copper content
in the deposits is of the order of 15
to 2 per cent and the average lead
content is of the order of 7 to 8 per
cent.

(d) & (e). Decision on the ques-
tion of commercial exploitation of
these deposits has to await further

explorations which are in progress.

Cement Plants in Madras; and
Dehra Dun Valley

1961, Shrimati Renuka Barkataki:
Shri Kajrolkar:
Shri Vishwa Nath Pandey:
Shri R. S. Pandey:
8Shri Ravindra Varma:
Shri R. Barua:

Will the Minister of Industry be
pleased to state:

(a) whether it is g fact that Govern-
ment have approved of the schemes

to set up cement manufacturing plants
in Madras and the Dehra Dun Valley;

and
(b) if so, the main features thereof®

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The follow-
ing new units and expansion schemes

copper ‘mineralisations in the Dhu-  for cement manufacture have been
konda and Nallakonda Blocks and lead  licenced/approved in Madras State
mineralisation in the Bandalamottu and Dehra Dun Valley:
Name of the party Location Capacity New Unit/ 1
'onnes)  Substantial
Expansion.
MADRAS STATE
M/s. Associated Cement Cos. Ltd., Madukknnl 121,910 S.B.
India Cements Ltd., Madras . Sankaridrug . 200,000 S.E.
600,000
Do. Sankarnagar . 400,000 S.E.
Madras Cements Ltd. . Tulukkapatti , 200,000 S.E.
Chettinad Ccmcnt Corpn. Ltd.,, °
Madras . . . Karur . . 400,000 New
Govt. of Madras . Srivilliputhur 400,000 New
Dr. B. Natarajan Nanguneri . . $2,000 New
Shri S. Nallaperumal Ambasamudram . 60,000 New
8hri C. Hanumantha Rao Chunnambur . 60,000 New
DEHRA DUN VALLEY
i onstruction Enginece.
H“édo. I.(id. t. . &. . m Dechradun®® . - ., 200,000 New

®¢Tax valility pariod of the letter of approval has since expired in this case.
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Weltare of Scheduled Castes Agricul-
turists in Uttar Pradesh

1962, Shri Vishwa Nath Pandey:
Will the Minister of Social Welfare
be pleased to state:

(a) the iotal amount allotted and
actually spent on the welfare of agri-
culturists belonging to Scheduled
Castes in Uttar Pradesh during 1965-
66, ana

(b) the amount proposed to be giver
for the said purpose during 1966-67?

The Deputy Minister in the Depari-
ment of Seocial Welfare (Shrimat!
Chandrasekhar) (a) A total amount of
Rs. 4°50 lakhs has been allotted during
1965-66 for the welfare of ggricultu-
rists belonging to Scheduled Castes in
Uttar Pradesh, The actua] amount
spent during this year will be known
only when the financial year is over.

(b) An outlay of Rs, 5.00 lakhs has
been proposed for 1966-87.

Scindia Steam Navigation Ow.

1963, Shri Vishwa Nath Pandey: Wil
the Minister of Commerce be pieassd
to state:

(a) whether it is a fact that the
Government of Pakistan closed down
the Branch Office of the Scindia Bteam
Navigation Co., Karachi in December,
1965; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Commerce (Shry
Manubhai Shah): (a) Yes, Sir.

(w) A strong protest was lodged
with the Government of Pakistan.
There has, however, been no response
from them.

Precision Instruments Factory, Kerala

1964. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P, Kunhan:

Will the Minister of Industry be
pleased to refer to the reply given o

-Survey of India has

Unstarred Question No. 921 on the 19th
November, 1965 and state the progress
since made in the establishment of the
Precision Insiruments Factory in Kae
rala?

The Minister of (Bhrt B,
Sanjivayya): Land has been acquired.
The scheme hes been included in the
annual plan by the Planning Commams-
sion and necessary budget provisiom
has been made. The detailed projecs
report was examined by the Technioss
Committee and & final decision is es-
pected to be taken shortly.

Fluorspar Depesiis in Bareds

1965.Shri Vishws Nath Pandey)
Will the Minister of Mines and Metml
be pleased to state:

(a) whether it ig & fact that Ambe-
dungar areas of Chhota Udepur taluks
of Baroda District (Gujarat) have md-
lion tons of fluorspar depesits sufh
cient to meet the demand of the coum-
try; and

(b) if so, Ggvernment's reaction amd
the steps taken in the matter?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) The Geologioal
completed the
investigations of the fluorite deposits
at Ambadungar, Baroda District
(Gujarat) during ¢be year 1904 The
reserves of the deposits have beem
estimated at 11'6 million tonnes with
an overal]l average of 30 per cent cal
cium flouride. These deposits are com-
sidered sufficient to meet the country’s
current demand.

(b) The Gujarat Mineral Develop-
ment Corporation I4d. (public sector
undertaking) has taken a mining lemse
over 61917 hectares in Ambadunges
village for the explostation of this de~
posits and the Corporation has already
intiated selective mining of fluersparé
since April, 1964 an & limited scals
to start with.
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Kovilpatti Railway Statiom

1966. Shri Balakrishnan: Will the
Minister of Rallways be pleased to
state:

(a) whether the estimate for the re-
modelling of Kovilpatti Railway station
in Madras State has been sanctioned;
and

(b) if so, when the work is likely
to be taken up for execution?

The Minister of State in the Ministry
of Railways (Dr., Ram Subhag Singb):
(a) No estimate for remodelling of
Kovilpatti Railway Station h2s been
sanctioned. There is, however, a
proposal for constructing a T class
waiting hall and upper class waiting
room at this station.

(b) The above proposal has been
approved and work will be sanctioged
wnd taken up as funds become availa-
ble.

Employees e Rupar-Namgal Dam
Section of Norfhern Railway

1967. Shri Daljit Singh: Will the
Minister of Raflways be pleased to
tate:

(a) the number of Class III and IV
*mployees on the Rupar-Nangal Dam
.section of the Northern Railway;

(b) the number of employces who
havt been provided with residential
quarters; and

(c) the number out of them who
will be provided with residential
quarters on this Section during 1966?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag

8ingh):
Class 111 Class 1V
(®) 66 170
(b 35 114
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(c) No residentia] quartera for staff
are programmed for construction dur-
ing 1966 on this Section.

Sub-Letting of Canteens on Northerm
Railway:

1968, Shri Daljit Singh: Will the '
Minister of Rallways be pleased to
state:

(a) whether there are general com-
plaints of subletting the canteens at
the Railway stations on the Northern
Railway;

(b) if so, whether any enquiries have
been made in this respect and the re-
sult thereof; and

(¢) if not, the reasons therefor?

The Minister of Siate in the Minis-
try of Rallwayy (Dr. Ram Subhag
Singh): (a) to (c). During the year
1965, lvorthern Railway received 17
complaints of subletting. As a result
of investigations, the charge of sublet-
ting wus established against 7 contrac-
tors and their contracts were termi-
nated. In the case of 8 contractors
charges could ¢ not be substantiated
while in respect of remaining two
cases, investigations have not yet beem
finalised.

Industrial Licences for Punjab

1969, Shri Dalfit Singh: Will the
Minister of Industry be pleased to
State:

(a) the number of applications for
industrial licences received from the
Funjab Government during 1965 and
1966 so far; and

(b) the number out of those sanc-
tioned and the number of those re-
jected?

The Minister of Industry (Shri D,
Sanjivayya): (a) and (b). Only one
application was received from the
Government of Punjab for grant of an
industrial licence during 1965 and
1966 so far. The application which re-
Jates to the manufacture of electrical
equipment is still under consideration.
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Railway Godown at Kiratpur Sahib
Station

at Lahaul and Spiti under the Cen«
trally Sponsored Programme for the
welfare of Scheduled Tribes.

1970. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
construction of a Railway godown at
Kiratpur Sahib station on the Rupar-
Nangal Dam Section of the Northern
Railway was sanctioned during the
Second Five Year Plan period, but the
same has not so far been taken up;
and

(b) if so, the reasons for stopping
the construction of the godown there?

The Minister of State in the Minis-
try of Rai'ways (Dr. Ram Subbag
Singh): (a) The work has already been
completed in July 1965.

(b) Does not arise.

Welfare of Scheduled Castes in
Punjab

1971. Shri Daljit Singh: Will the
Minister of Social Welfare be pleased
to state:

(a) the amount proposed to be spent
on the welfare of Scheduled Castes in
Punjab during 1966-67;

(b) the items on which this amount
will be spent; and

(¢) the other arrangements made
for the welfare of the Scheduled
Castes and Scheduled Tribes?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Rs. 47.10 lakhs,

(b) A list of schemes is laid on the
Table of the House, [Placed in Lib-
rary, See No, LT-5757|66].

(¢) In waddition to Rs. 47.10 lakhs
proposed to be sent on the welfare
¢f Scheduled Castes in Punjab during
1966-67, an allocation of Rs. 3.00 lakhs
has beon approved for 1966-67 for the
scheme of Tribal Deve'opment Blocks
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New Jalpaiguri-Jogighopa Rallway
Line

1975. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Railways be
pleased to state:

(a) whether the broad gauge rail-
way line newly extended from New
Jalpaiguri to Jogighopa has been
inaugurated;

(b) if so, when; and

(c) the steps taken to extend this
broad gauge line upto Gauhati?

The Deputy Minister tn the Minig-
try of Railways (Shri Sham Nath):
(a) and (b). The Siliguri-Jogighopa



4993 Written Answers PHALGUNA 20, 1887 (SAKA)

New B.G. line was opened in stages,

to goods traffic as follows:
(1) New Jalpaiguri to

New Bongaigaon 3-5-65,
(2) New Bongaigaon to
Jogighopa 15-6-65.

The entire line was opened for pas-
senger traffic from 1-1-1966.

(c) The traffic beyond Bongaigaon/
Jogighopa is to move partly by the
existing metre gauge line, partly by
road and partly by the riverine route.
The Ministry of Transport have plans
for the augmentation of the road as
well as river routes of transport. The
capacity of the existing metre gauge
railway line between Bongaigaon
and Gauhati is also being augmented
by adopting Centralised Traffic Con-
trol. The facilities thus developed are
expected to adequately take care of
the transport needs of the State for
at least seven to eight years. The
question of considering extension of
the broad gauge line, beyond Bongai-
£aon upto Gauhati, will thus arise only
after sufficient traffic development has
taken place to absorb the gubstun-
tially extra capacity being created
now, and a growth rate estabiish.J,
which requires further enhancement
of transport facilities.

Special Steel for HM.T.

1976. Shri D. C, Sharma:

Shrimati Savitri Nigam:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is proposed to pro-
duce special :teel at Bhilai to meet
the requirements of the Hindustan
‘Machine Tools; and

(b) if so, the details thereof?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b). Bhilai Steel
Plant is already manufacturing spe-
cial steels to meet the requirements of
Hindustan Machine Tools. Against
their order of 430 tonnes, about 88
tonnes have already been supplied
and another 22 tonnes is under ingpec-
tion and will be supplied ghortly. The
vemaining quantity is under proces-
sing.
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Fereign Trade

1977. Dr. Ranen Sen:
Shri Dimen Bhattacharya:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fatt that Pakis-
tan ig trying to create difficulties m
India's foreign trade; and

(b) if so, the nature of difficulties
and gteps taken to overcome them?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). On ae=
count of hostilities with Pakistan, land
route to Afghanistan via Pakistan was
closed and India’s trade with Afgha-
nistan came to a standstill with effec$
from 10-9-1965. This trade was, how-
ever, resumed by Air with effect froms
7-10-1965 and by land route via Kare-
chi from 1-2-1966. During the recesmt
conflict with Pakistan, certain con~
signments of tee, tca machinery and
jute belonging to India, which were
in transit through East Pakistan, were
confiscated by Government of Pakis-
tan. A Delegation at Ministerial level
visited Pakistan on 1st and 2nd March,
1966, to discuss inter-alia the question
of restoration of confiscated consigm-
ments. However, this subject did nat
come up for discussion at this Mest-
ing. A further meeting is expected w
be held at a lmter date.

Buyers’ and Bellers’ Panels for mem-
transferable specific delivery coem-
tract fer Groundnut Ofl

1978. Shri Mimatsingka:
Shri Rameshwar Tantla:
Will the Minister of Commerce be
pleased to gtate

(a) whether there has been any
opposition to the suggestion made by
the Forward Markets Commission for
the formation of buyers’ and sellers”
panels prior to the commencement of
non-transferable specific delivery com-
tract for January delivery in ground-
nut oil; and

(b) it so, the reaction of Govern-
ment thereta?
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The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.
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(b) This question is under examina-
tion at present.

Export of Coir Mats

1979, Shri Himatsingka:
Shri Rameshwar Tantla:

Will the Minister of Commecrce be
pleased to state:
(a) whether the manufacturers of

coir mats and coir goods have repre-
sented for maximum tax credit for
eoir goods exported from India;

(b) if so, the main features of the
representation; and

(c) the
thereto?

reaction of Government

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) The exporters have represented
that as coir goods have to compeate in
International markets in the face of
competition from other substitutes
and as production costs, freight, etc.,
kave increased the tax-credit should
be raised from the present level of 5
per cent for coir goods and 2 per cent
for coir yarn.

(¢) The request is being cxamined
in consultation with the Coir Board.

Covered Shed in Parcel Siding at New
Delhi Station

1980. Shri Onkar Lal Berwa:
Shri Gulshan:
Will the Minister of Rallways te
pleased to state:

(a) whether it is a fact that there
is no covered shed in the parcei sid-
ing at New Delhi Station, resulting in
thefts and damage to parcels duriug
the rainy and summer seasoas; and

(b) if so, the steps the Railvay Ad-
ministration have taken in thie ron-
nection?

11, 1966 Written Answers

4996

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) There is no covared shed
in the parcel siding at New Deihi
Station. The parcels are, however,
covered with Tarpaulins to protect
them.

(b) A proposal to provide a covered
shed by the side of platform No. 1 has
been approved.

Parcel Office at Delhi Main Station

1981, Shri Onkar Lal Berwa: Will
the Minister of Railways be pleascd
to refer to the reply given to Unstar-
red Question No. 2282 on the 10th
December, 1965 and state:

(a) whether the enquiry into cases
of malpractices and irregularities in
the Parcel Office at Delhi Main Sta-
tion has been completed; and

(b) it so, the action taken against
the persons conccrned?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The investigation into the
allegationg was completed by the Vigi-
lance Directorate and the cases were
forwarded to the Northern Railway
Administration for conducting depart-
mental proceedings.

(b) The disciplinary authority con-
cerned hag initiated departmcntal
proceedings against four parcel clerks
and charge-sheets have been issued.

Betel Leaves booked from Tirur
Railway Station

1982. Shrl Onkar La] Berwa:
Shri Gulshan; .

Will the Minister of Railways be
pleased to state:

(a) the total number of consign-
ments of betel leaves booked from
Tirur Railway station to different
Railway stations of Northern Railway
via Delhi station, which have not
reached destinations during the year
1965;
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(b) the total amount of claims paid
or to be paid by the Railway Admin-
{stration for these shortages; and

(c) whether the Railway Adminis-
tration have ordered any enquiry to
find out the reasons for these short-
ages?.

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) 2,173,

() () Total amount paid Rs.
as claim . . . 22,131
i) Total amount of
imto be piad . 7358
(c) Yes.

Lack of Wagons for Rourkela ana
Bhilai

1983. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is a fact that pro-
duction in Rourkela and Bhilai Plants
is being held up due to the non-
availability of sufficient wagons 1o
move out the finished products; and

(b) if so, the steps taken by Gov-
ernment to remove this bottleneck?

The Minister of Iron ang Steel (Shn
T. N. Singh): (a) No, Sir. N

(b) Question does not arise.
Cement Factories in Orissa

1984. Shri Ramachandra Ulaka
Shri Dhuleshwar Meena:
Will the Minister of Induitry be
pleased to state:

(a) whether any licences have been
issueq to Orissa State for the estab-
lishment of cement factories in the
State during 1965-66; and
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(b) if so, the details thereot?

The Minister of Industry
Sanjivayya): (a) No, Sir.

(b) Does not arise.

(Shrl D.

Industrial Units in Orissa

1985. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Industry be
p:leased to state the number and loca-
tion of Industrial units proposed to be
established in Orissa during 1966-67?

The Minister of Industry (Shri D.
Sanjivayya): The required informa-
tion is being collected and will be
placed on the Table of the House.

Small Scale Units in Orissa

1986. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) the number of small scale units
benefited by the Industria] cxtension
Service in Orissa during 1965-66; and

(b) the amount of loans granted to
such units in Orissa during the same
period?

The Minister of Industry (Shri D.
Sanjivayya):

(a) I. Technical Assistance 1965-66
(upto Decem-

ber 65)

1. Number of parties contacte

including  units visited y

Technical officers to render

on the spot advice . . 2517
2. Number of parties given

technical advice . . . 738
3. Number of parties given in-

formation for starting new

industries . . . 603
4. No. of demonstrations given

(other than mobile workshops) s6
s. No. of parties given other

assistance . . . . 1214
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I1. Mobile Workshops:
1. No. of Centre s visited . 38
3. No. of demonstrations held 41
3. No. of artisans trained a8

III, Activities of the Workshops

* 1. No. of parties who visited the
Ext.nsion Centres/ Workshops

for job work . . . 218
2. No. of partiecs who  were
actually assisted . . 203

(b) Lumpsum loans are given by
the Centre to the State Governments
for utilising for their schemes namely,
advancing of loans to Small Scale
Units under State Aid to Industries
Act, Industrial Cooperatives, Common
Service Facility Centre /Workshops,
Production Centres. The Central
Assistance, according to the revised
procedure for the above mentioned
schemes is sanctioned at the end of
the financial year on the basis of the
annual statement of actual expendi-
ture for the first three quarters and
the anticipated expenditure for the
fourth quarter. The State Govern-
ments meet their expenditure out of
the “Ways and Means Advances”
placed at their disposal by the Minis-
try of Finance. A provisional alloca-
tion of Central Assistance of Rs. 16.60
lakhs as Joan for the development of
Small Scale Industries or the Orissa
Government hag been made during
the year 1965-66,

Tribal Blocks in Orissa

1987, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Soclal Welfare
be pleased to state:

(a) the number of Tribal Blocks at
present in Orissa State:

(b) the number of such Blocks pro-
posed to be opened during 1966-67;
and R )

(c) the number of Tribal Blocks
groposed to be opened in Koraput and
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Ganjam districts of Orissa separately
during 1966-677

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) At present, there
are 62 Tribal Development Blocks and
4 Special Multi-purpose Tribal Blocks
in Orissa State. .

(b) The State Government propose
to open 10 Tribal Blocks during 1966-
67.

(c) The State Government have not
yet finalised the number of Tribal
Blocks to be opened in Koraput and
Ganjam Districts during 1966-67.

Handicrafts Industries in Rajasthan

1988. Shri Dhuleshwar Meena
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) whether any wmount has been
given by the Central Government to
Rajasthan for the development of
Handicrafts Industries in the State
during 1965-66; and

(b) if so, the details thereof?

The Deputy Ministey in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). Rs. 60,000 towards grant
and Rs. 25,000 towards loan, making
a total of Rs. 85,000, were allocated to
Rajasthan for the year 1965-66.

State Govern'ments draw their ac-
tual requirements from time to time
from the Ways and Means advance
placed at their disposal. Sanction for
the expenditure is given during the
last month of the financial year on the
basis of figures furnished by the State
Governments of the” actual expendi-
ture incurred during the first three
quarters and the anticipated expen-
diture in the last quarters, any excess
or short-payments being adjusted im
the next financial year.
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S.C. and S.T. Agriculturists in
Rajasthan

1989. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Social Welfare
be pleased to state: :

(a) the total amount spent actually
on the Welfare of agriculturists be-
longing to Scheduled Tribes and Sche-
duled Castes in Rajasthan during 1965-
66; and .

(b) the details thereof? -

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
information has been called for ftrom
the State Govermment and it will be
laid on the Table of the House as soon
as jt is received.

Purchases made by the Department
of Supply

Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

1990.

Will the Minister of
Technical Devel
state:

Supply and
t be pl d to

(a) the names of countries ‘rom
which purchascs were made by the
Department of Supply during 1965-
66; and

(b) the items of purchase and the
value thereof?

The Minister of Supply, Technical
Development and Social Welfare
(Shri Raghuramaijah): (a) A state-
ment showing the names of countries
from which purchases were made by
the Ministry of Supply & Technical
Development during 1965-68 (upto
October, 1965) is laid on the Table of
the House. [Placed in Library. See
No. LT-5758,68),

(b) Ttem-wise list would involve
lot of time and labour which would
not be commensurate with the re-
sult to be gchieved. However, the
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total value of purchases made during
1965-66 (upto October 1965) from the
various countries has been indicated
in the statement being placed in reply
to part (a) of the Question.

Manufacture of Watch Components

1991. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:

(a) the number of units engaged at
present in the country in the manu-
facture of watch components and
watch assembling separately;

(b) the total number of watches
imported during 1965-66; and

(c) the total foreign exchange spent
in this regard during the above
period?

The Minister of Industry (Shri D.
Sanjivayya): (a) There is one unit
manufacturing  complete  watches.
There is no unit in the large scale
sector  manufacturing  exclusively
watch components, but there are
some such units in the small scale
sector manufacturing watch cases ete.

(b) and (c). 19,930 watches valued
at Rs. 2.85 lakhs were imported dur-
ing 1965-60 (April—November,
1965).

Small-Scale Inventions Development
Board :

1992. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Miniseter of Industry be
pleased to state:

(a) whether any prizes were givea
by the Small-scale Inventions Deve-
lopment Board during 1965-66; and

. (b) if so, the detajls thereof?
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The Minister of Industry (Shri D,
8anjivayya): (a) Yes, Sir. Prizes have
been given by the Inventions Promo-

tion Board during 1965-66.
(b) The details of the prizes are as
under:—

Name of Inventor Name of Invention Prize Award
. Rs.
1. Dg Harsh Vardhan ‘High Speed Tracing Camera.’ s,ooo
2. Sh. K.D. Shinde . ‘Maharashtra Token Yantra leblmg
Machine, 3,000
3. Sh. Imtiaz Ahmed ‘Rope Making Machine’, . 2,000
4. Sh. P.G. Bhide ‘Improvements relating to Coin Box’ 2,000
5. Sh. R.S. Pillai ‘Gram Frying Machine’ 1,000
6. Dr. C. C. John ‘A composition for the inhibition of
marine Borer Attack on  submerged
Tunber Structures’ 1,00
7. Dr. G.S. Sekhon . ‘A respirator and apparatus in combina-
tion = therewith for Artificial Res-
piration during experimental
surgery” . . . . 1,000
8. Sh. G. P. Sharma. ‘Adoption of die head on centre lathe
for cutting screw threads quickly’ 1.00C
9. Sh. J. J. Mistry . ‘An Electrically opcrated Geyser Valve
(Threc way valve)’ . soc
10. Sh. J. N. Singh ‘Improved  Cock or water tap of
polythene’ . . . . scc
11. Brig. Pritampal Singh . «Three in one Dlggmg Tool (Enmn.
hing Tool)’ . . 500
12. Sh. M. K. Patel . ‘Improvcments pressure Stove’ 500
13. Sh. Inder Kishen Behl . ‘Electric  Revolving Mcchzmsm for
"able fan and Table Lamp etc.” . 500
ToTAL . 18,500.00

Industrial Production Centres in
Keralw

1993. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Industry be
pleased to state:

(a) whether there was a proposal
during the Second Five Year Plan
to start 9 Industrial Production Cen-
tres in Kerala State;

(b) if so, how many of them have
been started; and

(c) the total investment for these
Centres up-to-date and the number of
persons employed in these Centres?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). During
Second Five Year Plan, two Produc-
tion Centres at Ettumanur and Tiru-
valla, and 7 Industrial Extension Cen-
tres at Kallai (Calicut), Vaniamku-
lam, Shoranur, Trichur, Muvattu-
puzha, Alleppey and Attingal were
sanctioned. All the nine Centres
have been started, but one Industrial
Extension Centre (Vaniamkulam) was
merged with Industrial Extension
Centre for Footwear at Trichur in
1962.



5005 Written Answers PHALGUNA 20, 1887 (SAKA) Written Answers 5006

(¢) The total investment made for
these Centres up-to-date amounts to
about Rs. 35.84 lakhs and the number
of persons employed = (Gazetted and
non-gazetted) in these Centres is
308.

m‘m.. Council of Trade Fairs and
Exhibitions

1994. Shri Basumatari: Wil] the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
Indian Counci] of Trade . Fairs and
Exhibitions is going to be wound up
on the March 31, 1966; and

(b) if so, the money saved as a

result thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) The continu-
ance of the Council beyond the 3lst
March, 1966 is under consideration.

(b) The question does not arise at
this stage.

Technical Problems of Industry

1995. Shri Shree Narayan Das: Will
the Minister of Supply and Technical
Development be pleased state:

(a) whether the suggestion to have
a permanent body to keep a watch on
the technical problems of industry
has been .considered by Government;
and

(b) if so, with what result?

The Minister of Supply, Technical
Development and  Social Welfare
(Shri Raghuramaiah): (a) and (b).
‘Government are not aware of any
such special suggestion. The Directo-
rate General of Technical Develop-
ment is already discharging these
functions in respect of the Industries
looked after by it

Wagon Supply on Central Rallway

1996. Shri M. L. Jadhav: Will the,
Minister of Rallways be pleased to
state:

(a) whether there has been shor-
tage of wagon supply on the Central
Railway from Maharashtra to Bengal,
Uihar and Punjab States;

(b) whether there has been great
difficulty for transport gf wagons for

Assam on the Central Railway in
Maharashtra; and
(c) whether producers have to

suffer as a result of the non-availa-
bility of wagons by not getting good
market rates and deterioration of
goods?

The Deputy Minister in the Minis-
try of Railwayg (Shri Sham Nath):
(a) No.

(b) No.

(c) Does not arise.

Foreign Collaborations
1997. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that Gov-
ernment have approved more than
75 prejects involving foreign collabo-
rations during September-October,
1965: and

(b) it so, the broad dectails of the
collaborations in the projects?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir. Only 47
cases involving foreign collaboration
were approved during September-
October, 1965.

(b) Of the 47 cases, 17 involved
foreign capital participation and the
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remaining cases involved only techni-
cal collaboration. These collabora-
tions were mainly in the fleld of
machine tools, electrical accessories,
automobile ancillaries, radio com-
ponents, cotton textile and paper
machinery, hydraulic equipment,
switchgears, organic and inorganic
chemicals, diesel engines, stcel cast-
ings and welding electrodes.

Cooperation -of Council of Soientific
and Industrial Research to Railways

1998. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:’
Shri Subodh Hansda:
Shri P. C. Borooah:

Will the Minister of Radlways be
pleased to state:

(a) whether the Railways have
asked for the increased cooperation
of the Council of Scientific and In-
dustrial Research in regard to the
esolution of engineering problems,
development of substitute metal pro-
ducts, indigenous components of bat-
teriecs and protecting coating for
metals and such other items of im-
port elimination; and

(b) whether the Council of Sclenti-
fic and Industrial Research have been
able to help the Railways in this
regard?

The Minister of State In the Minis-
try of Railways (Dr. Rem Subhag
Singh): (a) and (b). A Central Board
of Railway Research was set up in
1960 for the purpose of effective co-
ordination betwecn the Railways’ re-
search organisation and research or-
ganisations under the Council of
Scientific and Industrial Research,
Universities etc. The Director Gene-
ral, Council of Scientific and Indus-
trial Resecarch, the Directors of the
various National Laboratories and
eminent scientists and technicians
from various other organisations
serve as members of this Central
Board. Through this Central Board
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and the various Sub-committees ap-
pointed under it, the Indian Railways
have secured assistance from the
Counci] of Scientific and Industrial
Rescarch and the National Labora=
tories in their efforts to develop sub-
stitute materials in place of those
being imported.

.

Manufacture of Beer in Bhopal

1999. Shri M. Rampure: Will the
Minister of Industry be pleased to
state:

(a) whether Government are aware
that a brewery will be set up at Bhopal
with foreign technical know-how to
manufacture beer from the water of
Bhopal tal which has become undrink-
able;

(b) the reasons for getting foreign
know-how; and

(¢) what would be the production
from the factory?

The Minister of Industry (Shrl D.
Sanjivayya): (a) As setting up fur-
ther capacity for manufacture @f beer
is banned, thé proposals received for
setting up a brewery at Bhopal were
rejected.

(b) and (c). Do not arise.
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Adivasis

2002. Shri Madhu Limaye: Wil] the
Minister of Social Welfare be pleased
to state:

(a) whether Government have made
any study of the impact of Govern-
ment’s grain procurement policies on
the Adivasis of Madhya Pradesh,
Bihar and other States;

(b) whether their attention has been
drawn to the riots and disturbances
arising out of the hardships caused by
these policies to the Adivasis in
Ranchi-Bihar, Jagdalpur-Madhya Pra-
desh in January-February, 1966; and

(c) if so, the action taken to bring
relief to the Scheduled Tribes?

The Deputy Minister in the Depart-
ment of Sociat Welfare (Shrimatd
Chandrasekhar): (a) There hag been
no occasion for such a study.

(b) No such incident has go far been
specifically brought to notice.

(¢) Does not arise.
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Electricity for Bokaro Plant

'2004. Shri Mohammad Elias:
Dr. Ranen Sen:
Shri S. M. Banerjee:

Will the Minister of Iron and Steel
be pleascd to state:

(a) the quantum of electricity re-
quired for the proposed Bokaro Steel
Plant and for further expansion of the
Durgapur S‘cel Plant proposed under
the Fourth Plan and when such power
will be required; and

(b) the source of the supply of
power to the above projects and the
steps taken to ensure installation of
additional sets and making necessary
arrangements for the supply simul-
taneously with the finalisation of the
schemes?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b). Bokaro
Steel Plant will require 237 MW of
electric power in the first stage of 1.7
millien tonne by 1970-71, out of which
97 MW will be generated in the plant's
own power plant, and the balance 140
MW will be supplicd by the D.V.C.
The D.V.C. will be able to supply the
above powser requirement for Bokaro
m time. For construction power, the
D.V.C. have already installed power
supply mains and the required power
ig being drawn.

Durgapur Steel Plant will be requir.
ing 120 MVA of electric power for the
4th plant expansion by December,
1969, and its total demand then in-
cluding the requirement after the pre-
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sent 1.6 miliion tonne expansion will
be 190 MVA. This requirement will
also be supplied by the D.V.C. The
requirements for expansion have al-
ready been intimated to D.V.C. who
have since formulated proposals and
moved the Ministry of Irrigation and
Power for sanction of additional gene-
ration, transmission and distribution
equipment.
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World Bank Loan for Collieries

2008. Shri Himatsingka:
Shri Rameshwar Tantfa:
Will the Minister of Mines and
Metals be pleased to refer to the reply
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given to Starred Question No. 489 on
the 26th November, 1965 and state the
latest position about the utilisation of
the World Bank Loan to the collieries?

The Minister of Mineg and Metals
(Shri 8. K. Dey): The last date for
utilisation of the World Bank Loan,
except for a part under Category I
earmarked {or new projects, expired
on 31-12-1965. A sum of Rs. 13.78
crores was claimed ag reimbursement
upto 31-12-19865.

Movement of Coal in Block Rakes
andl Piecemeal

2007. Shri Himatsimgka:
Shri Rameshwar Tantia:

Will the Minister of Mines aad
Metals be pleased to state:

(a) the percentage of movement of
coal in block rakes and piecemeal;

(b) whether it is a fact that the
then Minister of Steel, Mines and Fuel
thad agreed in December, 1962 that 73
per cent of the coal supplied from
Bengal and Bihar flelds would move
in block rakes and the balance 25 per
cent in piecemeal units;

(c) whether Government have re-
ceived any complaintg from the pro-
ducers and consumers of coal regard-
ing insistence of the Railways to move
coal in block rakes and to discourage
piecemal movement to the detriment
of small producers and consumers on
way side stations; and

(d) if so, the action taken thereon?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) The proportion
of coal moved in block rakes and
plecemeal is as under:—

Year Move- Move-
ment in ment

block rakes  piecemeal
1964 61% 39%
1965 . . 635% 5%

2760 (Ai) LS—35
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(b) Yes, Sir.

(c) and (d). The progressive increase
in block rake movements has not been
detrimental to the interests of small
producers and consumers of coal for
the following reasons:—

(i) It creates more transport capa-
city and quicker turn-round
of wagons which, in turn,
release more wagons for
piecemeal movement.

(ii) Block Rakeg are being form-
ed by smal] collieries by pool«
ing their loading programmes
consisting of Box or four-
wheeler wagons, distributed
to various collieries,

(iil) Block Rakes of Box wagons
are being loaded not only for
big consumerg but also small
consumers served by the same
destination.

(iv) Block Rakes of four-wheeler
wagons are being loaded for
small consumers at way-side
stations served by the same
terminal yard, in the shape of
directional block rakes,

(v) Programmes which cannot be
implemented in block rakes
for genuine reasons are being
impl ted on a pi 1
basis to the extent of 2,700
wagons per day on an average
of which about 2,000 wagons
are from the Bengal and
Bihar coal-fields.

Railway Carriage and Wagon
Workshop

2008. Shrimati Renu Chakravartty:
Shri Yashpal Singh:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a large
number of workers working in the
Railway Carriage and Wagon Work-
shop are being paid as unskilled
workers;

(b) whether it is also a fact that
many of these workers actually do a
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large part of the work of fitters,
machinists and welders but they are
called ‘helpers’; and

(c) the reasons for not giving them
semi-skilled categorisation?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) No.

(¢) Their duties are not of semi-
gkilled nature in terms of the Railway
Workers classification Tribunal’s
Award.

Dalli Rajhara.Daptewara Rallway
Line

2009. Shri Hukam Chand
Kachhavaiya:
Shri Chandak:
Shri Parashar:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 1019 on the
25th February, 1966 regarding Dalli
Rajhara-Dantewara Railway line and
state the details of the various alter-
natives in transport system required
for an integrated development of the
industrial, mining and agricultural
potential of the Dandakaranya region
which are at present under considera-
tion of Government?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
The other alternative rail links which
are at present under consideration
are:—

Bhadrachalam Road-Dante-
wara;

(ii) Amhaguda-Lanjigarh Road;
and

)

(iii) Bhadrachalam Road-Kovvur.

Indian Institute of Packing

2010. Shri R. Barua: Will the Minis-
ter of Commerce be pleased to state:
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(a) whether Government propose to
establish an irdian Institute of Pack=
ing for dealing with the problems re-
lating to packing and packaging foe
export; and

(b) it so, the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) A proposal to
set-up an Institute of Packaging 18
being considered in consultation with
the trade and industry.

(b) The Iastitute, when set-up,
would be export oriented and would
engage itselt in promotional, develop-
ment, research activities, etc. Details
of the proposed Institute are, however,
still under c.nsideration.

Child Welfare

2011. Shri M. R. Krishna: Will the
Minister of Social Welfare be pleased
to state:

(a) the additional steps taken by
the Department of Social Welfare to
effectively implement the schemes
designed for the child welfare since
the disappointment expressed by the
Indian Council for Child Welfare in
their annual conference;

(b) the number of schemes adopted
since then for the child-welfare and
the number of schemes which hawe
been implemented;

(c) the total amount spent on the
child welfare programmes so far; and

(d) the total number of children
benefited through these schemes?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimatl
Chandrasekhar): (a) and (b). This
being the last year of the Third Plan,
apart from strengthening the existing
schemes, no new Schemes could be
taken up.

(c) and (d). The information is.
being collected and will be supplied
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Newsprint Factories

2013. Shri D. C. Sharma:
Shri Maheswar Naik:
Shri Vishwa Nath Pandey:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that three
UK. experts on thc manufacture of
newsprint have visited a few sites for
the setting up of newsprint factories;

(b) it so, the sites recommended
by them; and

(c) the reaction of Government
thereto?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). Yes, Sir. A

team of experts from M/s. Simon
Enginecring of UK. and the Cia
Industrial de San Cristobal, Mexico,
has been entrusted with the work of
preparation of a detailed project
report, in the U.P./Bihar areas based
on bagasse in association with this
Ministry, the National Industrial
Development Corporation and the
Directorate General of Technical
Development. The preliminary study
made by the N.ID.C. is being used
by this team as basic data, Their
report is likely to be received by
April-May, 1966.

Wholesale Public Sector Industrial
Concern in Mysore

2014. Shri Sidheshwar Prasad: Will
the Minister of Industry be pleased
to state:

(a) whether it is a fact that Gov-
ernment have recently received a
scheme for approval from the Mysore
Government which seeks conversion
of its wholesale public sector indus-
trial concern known as the G.EF. into
AEG. (India) and G.E.F. Ltd;

(b) it so, the names of proposed
shares and their percentage;

(¢) whether the land acquired by
the Mysore Government for its own
purposcs and some other asscts have
been transferred to the new German
Company at 1956 prices and whether
the new German counterpart, i.e.
AEF. will act as import agents; and

(d) whether the new firm will pro-
duce equipments according to 1958-59
patents and under what circumstances
the Mysore Government have dissolv-
ed their own public sector company?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (d). The proposal
of the Government of Mysore for
forming a public limited company in
which the State Government, Messrs
AEG of West Germany, International
Finance Corporation, Washington and
the public will hold shares is still
under consideration. All the details
mentioned in (b), (c) and (d) of the
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question will be governed by the
agreement to be finally executed by
the parties concerned.

Export of Salt
2015. Shri M. P. Swamy:
Shri Kasinatha Dorai:
Will the Minister of Industry be
pleased to state:

(a) whether there is any proposal
to nationalise salt industry with a
view to augmenting salt export; and

(b). whether Government propose
to set up a Salt Corporation in the
public sector for exporting salt to
foreign countries?

The Minister of Imdustry (Shri D.
Sanjivayya): (a) No, Sir.

(b) No, Sir,
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Correspondence by the Railway
Administration in Hindi

2018. Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that his
Ministry as also the offices of Northern,
Western and Central Railways do not
use Hindi in their correspondence,
apart from the replies sent to letters
received in Hindi, with Rajasthan,
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Uttar  Pradesh, Madhya Pradesh,
Bihar and Punjab which are Hindi-
speuking areas while according to
Presidential Order all letters sent to
these States should invariably be in
Hindi: and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) In accordance with exist-
ing instructions, replies to Hindi com-
munications received from the public
as well as from State Governments
are required to be issued in Ilindi.
By and large, Hindi communications
are being replied to in Hindi. While
Railway Administrations are free to
originate correspondence in Hindi
with Hindi-speaking States, there are
no orders to the effect that original
communications meant for Hindi-
speaking States should invariably be
issued in Hindi.

(b) Does not arise in view of the
reply to part (a) above.

Prices of Cotton

2020. Shri Kajrolkar:
Shri Parashar:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
State Trading Corporation which has
entered cotton market has decided to
buy the commodity at 10 per cent
below the appropriate ceiling prices,
according to quality differentials;

(b) whether it is a fact that Gov-
ernment have formed an Agency
called the ‘Cotton Buffer Stock
Association’ which will purchase
cotton if the prices of cotton go
down; and

(¢) whether there are restrictions
on varieties of cotton which State
Trading Corporation would buy?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.
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(b) There is a proposal under con-
sideration to form a joint stock com-
pany known as the Cotton Buffer
Stock Association with the cotton
trade, mill industry, growers and the
State Trading Corporation as share
holders so that in future such an
organisation can help in assuring the
growers of reasonable prices for their
cotton and the industry their raw
material (cotton) at reasonable prices
within the floor and ceiling prices of
different varieties of cotton.

(c) The State Trading Corporation
is making purchases of such short
and medium staple cottons at 10 per
cent below the appropriate ceiling
prices for such cottons whose prices
may have sagged below that level.

Looting of Railway Wagon at
Nancherla Station, Southern
Railway

2021. Shri Kajrolkar:
Shri Parashar:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a per-
son was killed when a Railway Pro-
tection Force Guard opened fire in
self-defence on a gang of about 35 per-
sons who attacked him when he tried
to prevent them from looting a rail-
way wagon at Nancherla Station in
Kurnoo] district (Southern Railway)
on the 7th February, 1966;

(b) the quantity of goods, looted
by the gang;

(¢) whether the booty was recover-
ed from the gang;

(d) whether the Protection Force
guard was wounded in this fight; and

(e) whether he was awarded any
reward and if so, the nature thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Spbhag
Singh): (a) Yes,

(b) 2 bags of groundnut leed!
valued at Rs. 160 were stolen by the
miscreants.
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(c) Yes.
(d) Yes.

(e) The question of reward pends
adoption of the report of the Magis-
terial enquiry in the case.

Derailment at Tilhar (Northern
Railway)

2022. Shri D. C. Sharma:
Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that two
bogies of the 52 Down Pathankot-
Sealdah Express were derailed on the
21st February, 1966 at Tilhar, about
53 miles from Moradabad on the
Bareilly-Shahjahanpur section of the
Northern Railway;

(b) whether the cause of the acci-
dent has been investigated; and

(c) if so, the findings thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) and (c). The report of the
enquiry committee is under scrutiny.

Trade Agreement with Hungary

2023, Shri D. C. Sharma:
Shri R. S. Pandey:
Will the Minister of Commerce be
pleased to state:

(a) whether a trade and payments
agreement has been signed between
India and Hungary; and

(b) if so, the broad details thereof?

The Minister of Commerce (Shri
Marnubhai Shah): (a) Yes, Sir.

(b) A Protocol to the Trade and
Payments Agreement between India
and Hungary was signed in New Delhi
on the 23rd February, 1966 by His
Excellency Mr. Jozef Biro, Hungariam
Minister of Foreign Trade and Minis-
ter of Commerce extending the vali-
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dity period of the Agreement by two
years till the end of 1970. Decisions
were also taken about the pattern of
commodity exchanges aimed at
increasing the total volume of trade
between the two countries to Rs. 27
crores, Rs. 29 crores and Rs. 31 crores
respectively during 19866, 1967 and
1968 respectively.

The items to be imported by India
from Hungary will be machinery and
equipments, dumpers, machine tools,
scientific and laboratory equipment,
theavy chemicals, pharmaceutical
intermediates, drugs and medicines in
bulk, X-ray films, cinema films (raw),
Tolled steel products, special tool and
alloy steel dye-intermediates, alumi-
nium ingots and wire rods ete. besides
fertilisers. India's exports to that
<country will consist of several manu-
factured goods such as cotton textiles,
‘hosiery, knitwear and garments,
‘leather footwear and various engi-
‘meering items such as refrigerators,
compressors, air conditioners, kelly
filters, petrol pumps, storage batteries
etc. besides traditional goods like iron
-ore, tea, coffee, spices, de-oiled cakes,
Tmica etc,

Steel Supplied by Japan
2024. Shri Yashpal Singh:
Shri D. C. Shnrma

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that certain
categories of steel supplied by Japan
do not conform to Indian specifications
given by the Mines and Minerals
Development Corporation under =a
Rs. 2 crore agreerent; and

(b) if so, the action taken in the
v :

Yhe Minister of Commerece
Mauublal ‘Shah): (a) No,Sir,

(®) Does nob arien,

(Shrt
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Handloom Industry in Kerala

2025. Shri Mohammed Koya: Will
the Minister of Commerce be pleased
to state:

(a) the total output of handloom
products in Kerala during 1965-66 so
far;

(b) its percentage to the All-India
production;

(c) the amount allotted to Kerala
for the development of handloom
industry during the above period; and

(d) the State-wise break-up of the
amount granted for the development
of handloom industry?

The Deputy Minister im the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) 57 mililon metres during April
1965-August, 1965.

(b) 6 per cent.

(c) and (d). A statement is laid
on the Table of the House. [Placed
in Library. See No. LT-5759/66]

Welfare of the People of Laccadives

2026. Shri Mohammed Koya: Will
the Minister of Social Welfare be
pleased to state:

(a) whether the Social Welfare
Board has proposed any schemes for
the welfare of the people of Lacca-
dives: and

(b) if so,

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). Certain
proposals for Welfare measures for
the Laccadives are under considera-
tion by the Central Social Welfare
Board.

the nature thereof?

Manufacture of Small Cars
2028. Shri Vasudevan Nalr:
Shri P.- C. Borooah:
Will the Minister of Industry be
plnled to state:

(u) yhz er Governmnt‘o attention
the ‘repot} fhat a
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loca] automobile firm at Trivandruni—
M/s. Aravind Automobiles—have pro-
duced a small car costing about
Rs. 9,600 excluding labour charges
with all-indigenous material;

(b) if so, whether Government
experts have examined the car as to
its suitability and design for Indian
conditions; and

(c) whether the feasibility or other-
wise of manufacturing such cheap
cars in the Fourth Plan has been
considered?

The Minister of Industry (Shri D.
Sanjivayya): (a) Report of such a
car has appeared in a daily,

(b) No, but fuller details of the
technical specifications of the car and
the manner in which it has been
assembled are being called for from
the firm.

(c) The question of establishment
of such a project during the Fourth
Five Year Plan in the country is under
consideration.

Meals served on Railway Stations

2029. Shri Dasaratha Deb: Wil] the
Minister of Railways be pleased to
state:

(a) whether Government are aware
that quality of meals supplied in the
restaurants at the Railway Stations
and in the traing has recently dete-
riorated; and

(b) if so, whether Government pro-
pose to take steps to improve the
quality as well as quantity of the
meals served in the trains and the
restaurants at the Railway Stations?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). There have been
some complaints in regard to the
quality of meals supplied. These have
been duly investigated and corrective
action taken where necessary to im-
prove the quality. As regards quan-
tity, frequent checks are made to
ensure that scheduled quantities are
supplied to passengers,
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12.20 hrs,

RE: MOTiONS FOR ADJOURN-
MENT AND CALLING ATTENTION
TO MATTERS OF URGENT PUBLIC
IMPORTANCE
SrruaTION IN WEST BENGAL

Mr. Speaker: I have received noti-
ces of seven adjournment motions...

8hri 8, M. Banerjee (Kanpur): What
about my short notice question?

Mr, Speaker: Is there any short
notice. question in his name?
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Shri S, M. Banerjee: 1 am afraid
you are forgetting it, Yesterday when
we raised it, you told us....

Mr. Speaker: I recmember 1 had said
so, that 1T would gct that short notice
question answered or some statement
made. . .

Shri S, M. Banerjee: Today?

Mr. Speaker: I shall find out if the
hon. Minister could do it today. So,
what is the use of interrupting again
and again?

st ®W (s ) ¢ were Aged
AT TT GETA AL TAT R )

geqwt wERA ;. HA oFg g fE
99 g8 AT AT AIOET A9 X AT |

Shri Hem Barua (Gauhati): May I
seek one clarification from you? You
in your wisdom have given a ruling
that the hon. Minister should re-ex-
amine the case. But, on the other
hand, the hon, Minister raised a doubt
in our minds when he said that he
had to find out the nature of the find-
ing of Justice Mukherjee whom Gov-
ernment had appointed. From this, our
conclusion is this that Government did
not have any faith in the man whom
they appointed,

The Minister of Industry (Shri D,
Sanjivayya): No, no.

Mr. Speaker: That does not follow
from it.

I have received notices of seven ad-
journment motions and sixteen call-
ing-attention-notices in regard to the
situation in West Bengal.

The whole thing is unfortunate, of
course, and everybody must be sorry
for what has happened there. There
is no doubt about it. Some deaths
have been there. . .

Shri Frank Anthony (Nominated—
Anglo-Indian): And loss of property
also.
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West Bengal
(C.A. & Adj. M.)
Mr, Speaker: There have been
deaths and loss of property also. It is
indeed very painful and all of us feel
like that,

5030

Shri S, M. Banerjee: Is the
Minister of West Bengal sorry?

Chief

Mr. Speaker: When I express it 1
express it on behalf of the whole
House including those. . .

Shri S. M. Banerjee: What about
the Chief Minister of West Bengal?

Mr. Speaker: I would tell Shri
S. M. Banerjee that I should be allow-
ed. .,

Shri S. M. Banerjee: He is killing
men, and he has shot dead 17 people.

Mr. Speaker: So far as the adjourn-
ment motions are concerned, I am
constrained to say that it would not
be possible to have them admitted,
but a statement must be made by the
Minister today at some time, so that
Members could also put questions and-
the whole thing might be cleared.

Shri S, M. Banerjee: May we know
why the adjournment motions could
not be allowed?

Shri H. N. Mukerjee (Calcutta-
Central): Would you permit me, Sir,
to plead with you regarding the ad-
missibility of the adjournment mo-
tion? As you have said just now, the
most grievous incidents have taken
place and the people dementeq by
the piling up of avoidable sufferings
have done certain things which we
may regret, but that is neither here-
nor there.

The fact is that the Centre’s respon-
sibility is deflnitely attracted on ac-
count of what appears to bé virtually
a breakdown ot the Constitution in
the State of West Bengal, and the
masg popular upsurge from Alipur
Duar in the north to the Calcutta re-
gion in the south i3 a consequence of
the bankrupt and repressive policles.
of the Government of West Bengal,
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which have already taken a toll of 17
lives. Quite apart from property
‘whose losg you have referred to a
little while ago, human lives also
have been lost, and these lives are
:more important than property.

Mr, Speaker: I have referred to that
.already.

Shri H N, Mukerjee: I know you
‘have referred to it. But the stress that
‘we have to place in thig Parliament
is much more on the loss of human
lives than on the Joss of property, be-
wcause 1 have heard on many an occa-
.sion an extenuation of the loss of
thuman lives on the ground that pro-
-perties have been destroyed. That was
-not your point of view, but the Gov-
-ernment’s point of view. . .

Mr. Speaker: I referred only to the
-deaths. Then, some hon. Member said
“Loss of property also’, and then 1
referred to that also.

Shri H. N. Mukerjee: 1 know you
‘have referred to it. But I have heard
time and again in this House so many
times on behalf of Government refer-
ences to the loss of property, national
property in particular, as something
~very much more to be deplored.

My feeling is that we here are
functioning in a comparatively secure
pocket of society, and we do not know
the kind of psychology which impin-
ges on the mind of people who suffer
from week’s end to week’s end, of
those who suffer from hunger and de-
privation and all kinds of difficulties.

Therefore, in West Bengal a situa-
tion has been createq much worse
-than what had happeneq in Kerala in
1939 when the President intervened
in the matter on the advice of the
Government which is functioning
even today. I am mnot suggesting
that that kind of thing shouid imme-
diately be done, but under the Con-
stitution, there are specific provisions
ahich can be invoked in order thsd
e Centre can give directives. Wi
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instance, if only the Opposition lead-
ers now in jail can be released—they
can gsit down and discusg a way out
of the matter—and if a few judicial
inquiries coulq be ordered, possibly
the healing touch caquld be provided
to a situation which is going from
bad to worse,

I beg of the Government to do
something serious in this regard. That
is why a discussion in this House on
the basis of Government's responsi-
bility in this matter would be very
much appropriate,

The Minister of Home Affairs (Shri
Nanda): You asked me to make a
statement regarding the situation
there.

Mr. Speaker: They have said that
Central responsibility is attracted on
account of the failure of the Govern-
ment to give a directive under the
Constitution. That is put down in
the notice, Have Government to say
anything about it? )

Shri Nanda: Yes, In spite of very
serious efforts which have been made
there to bring about a breakdown and
that artificial upsurge which has been
created, the Government of West
Bengal. . (Interruptions).

Shri Vasudevan Nair (Ambalapu-

zha): What does he mean by this?
He says it is an artificial upsurge.
What happened in Kerala in 19597

Who was behind that upsurge? The
present Prime Minister, Shrimati
Indira Gandhi instigated it.. (Inter-
ruptions).

Shri S, M. Banerjee: The Home
Minister is backing P. C. Sen. P. C.
Sen is a mental case. He is a mur-
derer. The Home' Mimster is backing
h1m

Shri Vasudevan Nair: How can we
manage with a Government liké this*
(Inte'rruptuma)

Mr. Speaker: Not in this way
would not be carried away b! thll
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Shri Ranga (Chittoor): I am very
grateful to you for having posed that
qQuestion to them on our behalf.

Mr. Speaker: I have not allowed it.
I wag interrupted.

Shri Ranga: But you have put it to
them as the substance of all that we
wanted to say and were saying, whe-
ther the responsibility of the Union
Government is not to be invoked in
view of what is happening there and
the failure of the Government to
maintain peace, and the failure of this
Government also to give directions.

What I woulq like to urge, not in
support to the adjournment motion,
but only on the merits of this parti-
cular point, is this. The Prime Minis-
ter went there, and came back. We
knew how it had failed. Then the
Food and Agriculture Minister was
thinking of gojng there but he couid
not go. The Home Minister who has
gone to various other places in con-
nection with the trouble in the Mizo
Hilly and other things. . .

An hon. Member' He did not go
there

Shri Ranga: He would have been
rpected to have been there and ‘ad-

vised them to o the right thing. He
dotild not go, and he ha3 not gone.

Now, what conclusion are we to
draw in regard to the activitieg of this
Central Government? The Home Mig-
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ister does not even take the trouble
to seek your permission to take the
initiative and begin to make a state-
ment even before we ask for permis-
sion to raise this question. What does
this show? And look at the daring way
in which he faces the House this
morning, so insulting, when 13 people
have lost their lives. . .
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An hon. Member: Seventeen.

Shrl Ramga: I would have expected
that my hon. friend is as conscien-
tious as myself, as humanitarian as
myself, ordinarily. But something has
happened after he had become the
Home Minister. Therefore, he comes
here with an aggrieved demeanour
and has the temerity to make a -tate-
ment by way of that brief sentence
that he uttered that everything was
done to bring about a breakdown, but

the Central Government has dis-
charged its responsibility.
Shri Nanda: When I rose, it was

with the intention of getting your
permission to read my statement. 1
have got it ready with me I wanted
to place the factg before the House. If
:'ou give me permission, I would read
t,

Shri Ranga: He did not even offer
his apologies for the deaths of these
people,

Mr. Speaker: He might make the
statement
Shri Nanda: With a deep feeling

of pain and a sense of distress, which.
I am sure, are shared by the whole
House, I have to say that a series of
regrettable incidents of lawlessness
and violence, leading to police firing
at several places and cnlllng of troopl
in wid of civil authority .

$hri N. Sreekantan Nair (Quilon):
Qn 3 point of information (Interrup-~
tions).

v

Mr, Speaker: I would request
hon. MemBer to sit down, ~~*"°
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Shri N. Sreekantan Nair: He is
making a statement on g motion. Can
I not ask for information on that?

Shri Nanda: ....I have marked the
observance of Bengal Bundh yester-
day. This was organised by the
United Leftist Front to protest against
the Government's food policy and 1n
support of their demand for a judicial
inquiry into the recent police firiug
at Basirhat on the 16th February.
Government’s efforts to ensure sup-
plies of foodgraing to scarcity areas
and especially the policy of the West
Bengal Government in regard to arran-
ging for distribution through an effec-
tive system of procurement and mo-
difieq and statutory rationing have
been repeatedly explained here and
by the Chief Minister in the State
Assembly, Those who were responsi-
ble for the Benga] Bundh must have
been well aware of the possibility of
the situation going out of their con-
trol despite their professed aim of
keeping it peaceful, and of its result-
ing in loss of lives and destruction to
public property. That was why some
of us here had earlier appealed to
those parties to desist from carrying
out their programme, particularly so
soon after similar disturbances in
Nadia and other places in the State.
They did not pay any heed to this
warning, and what we all feared
would happen has happened.

The incidents were especially severe
in the Hooghly district where at
Rishra, Konnagar and Hind Motors,
Railway Stationg violent mobs set fire
to trains and railway overbridges,
station cabins, goods sheds and book-
ing offices, besides removing fishplates
and damaging signalling gear, At
Khardah in the 24-Parganas district
and at Asansol in Burdwan district
also, similar acts of arson vandalism
and violence were committed. At the
latter place, the main targets of attack
were the office of the Divisional
Superintendent of the Railways, the
Post Office, the INTUC office and the
Government Khadi store. Train com-
@unications were disrupted and most
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ot the scheduled flights had to be can-
celled. The police had to open fire to
disperse violent mobs at Hind Motors
station, Rishra, Konnagar, Khardah
and Asansol and according to avail-
able reports, twelve persons are re-
ported to have been killed,

5036

Dr, Ranen Sen (Calcutta East):
Seventeen.

Shri Nanda: Very much worse if it
is seventeen, A sub-inspector of police
was done to death by a mob at Kon-
nagar and an Assistant Sub-Inspector
of police died of injuries inflicted
by a mob at Hind Motors. Units of
the Army had to be called out by the
State authorities to give support to
police forces in maintaining law and
order at many of these places. The
situation in Calcutta deteriorated to-
wards the evening along the now fa-
miliar pattern of attacking police par-
ties, cutting off electricity and set-
ting fire to vehicles. Despite all this,
I understand that the Left-CPA has
given a call to continue the agitation
today,

Some hon. Members: Shame.!

Shri Nanda: Sir, it is with the dee-
pest distress that I am making this
statement to the House. Precious lives
have been lost, causing intense suf-
fering to a number of families, We
express our most heartfelt sympa-
thies for those bereaved. Valuable
property belonging to the people of
India has been destroyed. The feeling
of sorrow is heightened by the awa-
reness of the complete futility of it
all, the total lack of purpose and res-
ponsibility behind it, knowing from
past experience that it is not ag easy
to prevent occurrences of violence
and wanton destruction as it is to iIn-
cite sections of people against the
rule of law. It is really unfortunate
that the public life in our country
is getting vitiated by the attitude and
activities of certain groups who are
yet to realise that the problemsg of
improvement of the conditions of life
of the common man. . .
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Dr. Ranen Sen:
Ministry.

Dismiss the Sen

Shri S. M, Banerjee: Dismiss the
Chief Minister. He is a mental case.
You are supporting a murderer.
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Shri Nanda:. . . serious enough as
they are—cannot be solved by taking
recourse to violence, disorder and

interference with the normal life of
the citizens,

Shri H. N. Mukerjee: This tirade
means nothing, It shows that the
Centre has not the slightest idea of
its responsibilities.

Shri Ranga:

) It has become wuapo-
tent, that is all

Shri H N. Mukerjee:
of the House, . ,

Mr. Speaker: I am not asking him
to. He may put a question,

1 beg leave

Shri H. N. Mukerjee: I am pressing
this adjournment motion because. . .

Mr, Speaker: He should realise. . ,

Shri S. M. Bamerjee: Let us explain
the reasons. Why, you will not allow
us to explain how it is a Central mat-
ter?

Mr. Speaker: I have heard Mr. Mu-
kerjee in that respect,

Shri S. M. Banerjee: No, Sir, we
will quote your ruling.

Shri H, N. Mukerjee: We have heard
him say that the Centre has not the
slightest intention of intervening bene-
ficiently or otherwise in the situation
in West Bengal. T had expected that
the Prime Minister being what she is,
possibly some attempt, a remote at-
tempt, would be made to bring the
healing touch to the situation which
has become so very bad. But here is
the Home Minister who, in a hector-
ing tone of voice, says that the law
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people  should

tion).

behave,— (Interrup-

Mr, Speaker: Order, order.

Shri H., N. Mukerjee: Let me finish
my submission which ig that the fact
of Central responsibility being in-
volved, the fact that the Home Min-
ister's statement repudiates any de-
sire on the part of the Government
to exercise that Central responsibility
— (Interruption) —thereiore, under
the rules, if we can muster sufficient
support, we shoulq have an oppor-
tunity of discussing the Adjournment
Motion. -

Several hon. Members rose—

Mr. Speaker: I have allowed one
Member, and now otherg are also
standing. 1 would ask Shri Banerjee
to make his point because he is very
impatient.

Shri 8. M. Banerjee: There is no
question of impatience, Sir,

Mr. Speaker: I was required to
hear only one; but now I am allowing
another.

Shri Hem Barua: The names are
there in the Calling Attention Notice.

Mr. Speaker: Yes; I have them,

Shri S. M, Banerjee: Sir, I tabled
the Adjournment Motion on the basis
of, and replying on, article 353. Article
353 (a) of the Constitution recads as
follows:

“.a) notwithstanding anything in
this Constitution, the executing
power of the Union shall extend
to the giving of directions to any
State as to the manner in which
the executive power thereof is to
be cxercised”.

Now, article 356 (1) also says:

“If the President, on receipt of a
report from the Governor of a State
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or otherwise, is satisfied that g situa-
tion has arisen in which the govern-
ment of the State cannot be carried
on in accordance with the provisions
bt this Constitution, the President
may by Proclamation—

and so on and so forth.

My submission is this. I shall show
how this matter becomes a matter for
Central intervention. I have three
points. One is, having known these
conditions, having known the attitude
of the Chief Minister of West Bengal
who refuse to talk to the Opposition
members and who realise more on cal-
ling the army and shooting the peo-
ple. (Interruption).

Mr. Speaker: He need not refer to
such things as . . .

Shri S. M, Banerjee: I do not im-
pute any motive to him.

Mr, Speaker: He ought to confine
himself to the points that he wants
to make in support of the admissibi-
lity of the motion.

Shri S. M, Banerjee: In the State
legislature of West  Bengal, at Cal-
cutta, the number of the Opposition
members has been reduced to 25 or so;
many have been suspended. That is
my first point. Then. the second point
is, the Centre has failed in its duty
to issue a direction to the State Gov-
ernment of West Bengal. The third
point is, though the Governor has
not submitted hig report under article
356, otherwise also, a situation is there
which deserves the intervention of the
Centre.

I may herc invite your kind atten-
tion to the previous ruling of the
Speaker, or rather the ruling of the
previous Speaker. An ex-Member of
the House, Dr. K. B. Menon, raised the
point and some of us did object to
that. We said that a situation did
not exist in Kerala. Shri Ananthasa-
yanam Ayyangar who was then in the
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Chair held that the Adjournment Mo-
tion be discussed in the House, on
the basis of the report received from
Mr. Mannath Padmanabhan, This Gov-
ernment which refuses to recognise
the people’s will in West Bengal,
which refuses to talk even to the
Opposition members, brought out an
ordinance, a proclamation— (Interrup-
tion) .,—

Mr. Speaker: Order, order.
sit down.

Please

Shri S. M. Bamerjee: If the situa-
tion in West Bengal is not controlled,
it will become intolerable; Shri Sen,
the Chief Minister of West Bengal, is
not talking to the Oppobsition. It is
a mental case, They are mad. (Inter-
ruption). This is the news paper run
by Shri Asoke Sen, our ex-Minister.

Mr. Speaker: I have heard him.
Order, order. Please sit down.

Shri S. M, Banerjee: This is the
statement of Mr. Ajoy Kumar Muker-
jee; it is not a communist or a socialist
paper. This gentleman is a Cong-
ressman; he is an ex-President of the
West Bengal Congress Committee.
Here, they support a judicial enquiry.
They have said that the Governmcent
there is run by mad people (Inter-
ruption).

Mr. Speaker: I have been asking
him again and again to sit down. Is
this the manner in which they should
behave?

Shri S. M. Banerjee: 17 people
have been killed; they are being kil-
led like rats. I do not know what will
happen; I may walk vut here and
now, and till the Government. ... (In-
terruption).

Mr. Speaker: This is for him,

Shri S. M. Banerjee: We want the
Ministers here to go and see what is
happening in West Bengal. Do they
want us to be killed? The Home Mi-
nister is supporting a murderer. (In-
terruption).
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Mr, Speaker: First I have to de-
cide about the adjournment motion. I
have disalloweq it. I am prepared to
allow them to put questions. That is
all that I could do. Shri Madhu Lim-
aye also would appreciate

Shri K. N. Pande (Hata):
want to say something.

I also

Mr. Speaker: As I said in the be-
ginning, I agree that the whole thing
is regrettable. We are very sorry for
it. That is a matter for sadness for
everyone of us.

Shri Vasudevam Nair: Not for this
government; you saw the Home Mi-~
nister’s statement.

Mr. Speaker: In spite of all that,
1 have to be guided by certain rules.
Therefore, I request members ty be
content with the call attention notice.
I wil] allow questions to be asked and
let us proceed with that business. I
will call one by one—Mr. Mukerjee.

Shri H. N, Mukerjee: I am very
sorry, Sir; when you call upon me
to ask a question, I normally would
have availed of it. But the fact of the
matter is, I can see from the attitude
of the government that they are de-
termined to see that no discussion on
this matter properly speaking takes
place. By way of asking questions, it
is not possible for me to get the kind
of policy assurances which are abso-
lutely essential that I should get. This
is the kind of attitude on the part of
the government, which on the one
hand tries to get us to try help in the
solution of the problem in West Ben-
gal—a little while ago, a Cabinet Mi-
nister came and told me, “Wil} you
accompany me to West Bengal in or-
der to see that a settlement is arrived
at?”. I offered from this end, “I shall
help you. You can go and get our
people out of the jail, discuss the
matter and have a settlement”. But
now the Home Minister is talking in
a language which we are not going to
tolerate. In view of this attitude on
the part of the government, the only
thing I can do is, being in a minority
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in this House, to register our utterest
indignation with the ways of this gov-
ernment by leaving the House. That
is the only gesture we can show.
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Shri S. M. Bamerjee: Will you al-
low them to convert the entire coun-
try into a slaughter house?

(Shri H, N. Mukerjee and some
other hon. Members then left  the
House).

Shri Kapur Singh (Ludhiana): i
want to know whether this govern-
ment propose now or soon after the-
situation comes under control to make
some kind of probe to determine as.
to how the present situation was al-
lowed to develop into what it has
developed into, and then to proceed to-
fix responsibility on those who have-
the duty of governing West Bengal?

Shri Nanda: In any such situation,
when developments of this serious:
character occur, it is certainly the res-
ponsibility of the Government to look
into the matter as closely as possible.
In thig case also, it is the responsibi--
lity of the Union Government to assist
the Government ot .he State and we-
will do that.

Shri Ranga: I was hoping that he
would give a reasonable, sensible and
responsible enough answer to  this
very important and relevant question.
From his reply it is clear that in spite
of whatever this government has been
doing, they have been behaving in
such a shameless manner towards the
opposition, towards democracy, by
refusing to talk to the opposition lea-
ders and seek their cooperation and
win public support in order to mend
matters. All that I would like to
do is this. I did not wish to do that
before; 1 was only waiting for some
sign of repentance on the part of the
government. All that I can do is—it is
very much against my usua] practice
in this House—to dissociate myself
from this part of the discussion this
morning. I am sorry.

(Shri Ranga and some other honm.
members then left the House)..
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Shri U, M. Trivedi (Mandsaur): I
do not know whether the Home Mi-
nister will be prepared to answer this
question, but I would like to put it
to him. The statement that he read
out in the House leaves no doubt in
the minds of those who have cared to
listen to it that the Government of
West Bengal, having known that this
.particular type of situation will arise,
has miserably faileq to protect the
lives and properties of the people of
West Bengal. In view of itg having
'so failed to keep law and order,
which we shout here is merely a
State subject, in view of itg having
felt itself so effeminate, inefficacious
-and incompetent to maintain law and
order, will the government consider
there and now the possibility of dis-

missing this government of West
Bengal?
‘Shri Nanda: ‘The hon, member

-draws some conclusions from my
‘statement which do not emerge from
‘that statement. In spite of the provo-
cation and all that has been done
there, government has tried to do its
best to save property and what is
'miore important to save lives. It has
to do that job and they have done
it.

Shri Hem Barua: The loss of pro-
perty is regrettable, but the loss of
human life is still more regrettable
and it is unforgettable, Our govern-
ment have functioned in a very limit-
ed way and they have encouraged the
‘West Bengal Government to let loose
leonine violence in West Bengal. I am
very sorry that when our Prime Mi-
nister visited Calcutta, she did not see
the leaders of the opposition parties
on the ground that they were behind
prison bars. She could have gone to
the prison, not to stay there perma-
nently but for a brief period. and met
the leaders there.

Mr. Speaker: What is the clarifi-
cation he wants? -

Shri Hem Barua: 1 want to know
whether the Government propose to
function in thig limited way so far as
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there is failure of the government to
give food to the people and ensure
security to the people in the State, or
they want to take some positive steps
and meet the leaders of the opposi-
tion parties like Prof. Samar Gubha,
who was to meet the Prime Minister,
but who was hurried back to the pri-
son before he could meet her? Are
government going to meet the leaders
of opposition parties and come to a
settlement in bringing about peace in
the State or wiould they like to func-
tion in the limited way they are func-
tioning today?

The Prime Minister and Minister of
Atomic Energy (Shrimati Isdira
Gandhi): I tried to catch your eye
earlier, but you were looking in the
other direction.

Mr, Speaker: I wag charged that
I had stiffness bn my left. If  there
is stiffness on both sides, then ¥
am quite normal.

Shrimati Indira Gandhi: I think
that unnecessary things have been
read into the statement made by the
Home Minister, as he himself has
pointed out. Tt is not only a matter
of deep regret, but of very great sor-
row that such things should have
taken place and specially that so
many lives should have been lost. But
I assure hon. Members will appre-
ciate that when there is an attempt
to remove sleepers or fish-plates and
so on, then action has to be taken. It
is not true that the Central Govern-
ment is not fully in touch with hap-
penings.

When I went {o Calcutta, T was
placed in a rather difficult situation,
because certain plans had already been
laid for yesterday. In those circum-
stances, it was difficult to hold the
hand of the State Government or say
that they should niot protect the aver-
age citizen who was not concerned
with the bundh. However, we do
want the full suopart of the apposi-
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. i &
tion members, specially those who
come from Bengal, in solving this
matter. I want to assure them that
there is no question of any rigidity of
attitude in this matter. We have con-
sulted some of them already and we
hope to consult more of them.

The time of his going has not been
fixed, but the Home Minister hag al-
ready made some plans for going to
Calcutta. And it was in that connec-
tion that we have called even some
opposition members to go. We are
genuinely anxious to find some way
out.

Having said this, Sir, ] must again
repeat what I said on a previous occa-
sion, that it is easy to start g move-
ment of this kind, but it does very
soon go out of hands, and when there
is question of law and order breaking
down or ordinary life being comple-
tely disrupted then it becomes much
more difficult to take any of the ac-
tions which one would take in the
normal course. T would, therefore,
beg of the hon. Members, through you,
Sir, that in this we should again sit
together and try to evolve some me-
thod of dealing with these happenings.
I want to say that the Chief Minister
of West Bengal, though it is not for
me to speak on his behalf, himself is
not adopting a rigid attitude. It is true
he did not meet members of the Op-
position on an earlier occasion but,
again, it was because of the plan
which had been laid for the bundh on
the 10th of this month. He felt that
with this plan for violence, unless
{here was less rigidity on their part
the meeting would serve no useful
purpose. But I think now we can
look at all these matters afresh if we
have the co-operation of the hon.
Members opposite.

Shri Frank Anthomy: Sir, I can
understand the conciliatory approach
of the hon. Prime Minister—especial-
ly she is a lady—but so far as the
Home Minister is concerned, I do not
understand why he should attempt to
be apologetic. Reading the newspapers

2760 (Ai) LSD—8.
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it appeared to be clear that what hap-
pened wag the handiwork of profes-
sional, political saboteurs. There was
organised Vandalism agnd violence
(Interruptions). Well, the papers have
it. According to several of them....
(Interruptions). Well, the papers have
1 read in the newspapers. According to
at least two newspapers, Sir—I do not
know whether they are correct—vio-
lence and vandulism errupted simul-
taneously in five areas. I want to
know whether that is correct?
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Shri Nanda: It is so.

Shri Nath Pai (Rajapur): Mr.
Speaker, you began by striking a
right note, 1 think, by expressing dis-

tress about the developments that
have been taking place (Interrup-
tion). Sir, one is filled with deep

dismay and distress at what has been
happening, and it has been going on
for a period of *ime. I am not here
to pass g judgment, but one does feel
a hurt in one's heart, as the President
had to point out, recently speaking
in Delhi, that violence is in the air.
But where shall we go? The Prime
Minister said now that she wants to
make an effort. I do not know if Gov-
ernment has taken a very serious
view not only in the limited sense
that there ig violence and sabotage, re-
moving of fish-plates and all that, but
also that there is distress on the part
of the people and it needs to be met
in an imaginative way. How does
Government help to prevent violence?
Shall we go on having indeflnitely this
chain action, shcoting by the police.
then violence, then more  shooting
and then more violence? Does not
Government feel called upon to try
to make an imaginative approach? I
find that the Prime Minister was gool
cnough to strike at least a sympathe-
tic note. 1T think she was very sin-
cere about it. But how does she ex-
plain that her colleagues in Bengal
are trying to do everything possible to
rut an end to this? It is not enough
to blame this perty or that party. I
think the whole country is standing to
lrse. I do not think our prestige is
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going higher either by the colossal
failure of the Government or I think
by the unfortunate response of the
hungry crowds. We are all standing
to lose in the eyes of the world,

Sir, this is the only democracy that
functions from Tokyo to Accra. We
know how other countries have gone
down the drain of dictatorship. We
cannot afford this kind of thing to
go on indefinitely. India remains the
only democracy, We want to see that
this is not crippled. Here it will not
help us by pointing out accusing fin-

gers at one another. Much more
will have to be done.
Sir, the Prime Minister did not

reply to a pertinent, simple question.
A respected leader of the Opposition
had an appointment to meet the Prime
Minister. What happened? He was
hustled into the jail. Who assumed
the authority to prevent a well known
professor to meet the Prime Minister.
Will the Prime Minister deny this,
that Professor Samar Guha had an
appointment with her? He is a man
who is not known for violence. This
shows the callousness on the part of
the administration.

Mr, Speaker: He may now

Shri Nath Pai: 1 want to sit down,
Mr. Speaker, by asking this question
(Interruption). It is very serious
matter. 1t is not a matter to laugh.
Houses are burnt, lives are lost. Mr.
Speaker, I fail to understand how
anybody can bring himself to laugh
derisively.

Mr, Speaker: He might put the
question now.
Shri Nath Pai: Will Shri Nanda

tell us, or the Prime Minister for that
matter, one thing? Do not they also
consider that it is not enough to say
that the crowd tried to pull down fish
plates. I have the courage to say
that it is bad enough. It is regrettable.
It is unfortunate. But could they tell
us that they have taken this challenge
of food? Mr. Speaker, moving in my

MARCH 11, 1966

West Bengal (C.A. &

5048
Adj. M)

constituency—I just came—I saw ago-
nizing spectacles. I saw women in
the queue crying, weeping, touching
my feet and asking: “How are we to
support our babes”—whom they carri-
ed in their arms. “What do we do?”
They asked. I had no reply. Though
in some parts of the country people
are very patient, very quiet, very dis-
ciplined, Bengal points the portentious
way for the country. Unless the Prime
Minister and her colleagues will sit
down and try to do something more
than throw in the face of the people
the argument that this is g provincial
matter and it is not a union matter,
the position will become worse. s
it not that the whole fabric of demo-
cracy is threatened? When that is the
position, are we going to take this
procedural approach? What is it that
she proposes to do in an imaginative
manner, to meet this problem in a
wider way and not in terms of blam-
ing somebody. Somebody may be
blame-worthy. Let us have a judicial
inquiry. But let us not say that with
that our responsibility is finished. I
would like to know from the Prime
Minister—she made a good beginning
—what is it that she or Shri Nanda
want to do. Cannot the leaders be

released? Cannot negotiations be
held?

Mr. Speaker: Now, let me hear
them also.

Shri Nanda: Sir, as the hon. Mem-
bers has said, certainly it touches the
heart of any anybody who has seen
those pathetic scenes. It is not that
the Centre is denying its responsibi-
lities. They are doing everything
possible to relieve hardship, Time
and again it has been explained as
to what efforts are being made. More
will be done. Whatever js possible
will be done by the nation as a whole.
The sentiments expressed by the hon.
Member is possibly true. It is not
that one party or one section hasg to
do it. After al, all of us have to sit
together and do it. It is a matter for
the whole nation. The future of the
nation is at stake. Therefore, we are
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trying to do everything possible and
we are prepared to do everything
sore that is possible to bring about
that sense of security and stability in
the nation so that we can grapple with
our problem successfully.

@t wy fd : were AT,
aT  quTT wat oft A @ off A
AT FT G 4T fF * *

TEqY WEIRT, TEIA A JAAT F
(zaar7) .. wawy wife ¥ ga
Ay 1 & gy wr ¥ gafey o
wWE ... (mEEw) .. LA
Afar 1 wTmw wEEE, IEe N
AT g7 5 AR ® w7
wraT § AfeT IaF Fu< fgaw s
qfws g, . . (sgEEm™)

Shri A. P. Sharma (Buxer): Sir,
not only the words of the hon. Mem-
ber should be expunged, but he

should be asked to go out of the
House.

stagfomd : s fear g &7 7
7z ddw T

Mr. Speaker: He should withdraw
these words.

ot aqfond : FTaEE F ?

qeaw A
LR

stayg fawd - X3 wE f5 0@
A g @ oar, ¥ gg ad v fe
llg".

weTw WEed ;g ArATtes. . .

ot vy fema @ & wol @ B
SIq g FEAT AT A GHG AEA L .

weaw  wREE ¢ AEY, & gwmr

a7 7, W EGRY W K |

oA FY AR
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siag fomd : 70 T g &
L W /YT GQT T Qr F |
TR ¥ AT ... (HEEE)
oT A g are gy Sfaw L

weaw g Y | faar
qY qAE A ., .

ot wy foerd . Afew wT AR
q? W qg Fgrar v qd R @
@ g8 mg i wg ar fy
w®E

wreaw wEve XY guw o s
oYY FGT AT | WIET WTET 1 ..
(=mqea) . .. WY FEgT AT A
www foar av | wofad & w7 @
fe oo SEdT gy o Aforg )
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ot wq femd a0 §O QA
ga #ifad ..

qegw WEET 0 WTT AT9H ¥ T2

g aradi?

ot wy fmd : FAfer @ @
gt

TN Q@ . WF W9 R Ad
agg T FT FHI |

st A fowd : TT smAEAT AT
s@E .. .. (mEwra). .. § syEwdr
w1 e 5T g ) o3 fagw &
g ... (FEaE)

oW WERY WY, MR

stay feqd . & @@ v ¥
qIq wFO AGAT § .. (WAUT)

... Q@ SHFEqT FT AW I5A
sToafaFc Y L. . .

**Expunged as ordered by

the Chair, Col. 5061.
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weqw wgEm & Wy g
T g fo g A wTw v S A Y

sitay ferd : gt & I #
EEAT FT N

| Wwmw RgEEE 0 W T AT
gt T A FIIET A JTAT Few L L
(swaam) ... & w51 fv @ @ ww
aog q av. ...

ot Ay femd : & wod s
agr g few faw & wewia o
8T %g ® & ? wm gg wfwse § av
sEgdm ¢ 7

13 hrs.

wemm wgiRd ;. AT, WET |
#Y o1q ¥ Far fw a1 @ w9 A9 Ag
qohg arfag X F 1 fHT w9 F1 grow
q qUgT AT ERm o

=t wy fawmd -
a9 Fg WE .

oo WEieg . #e ¥ 39 W wR
TZE T TEm

st Ay fom®d | T@ A w qH
&% 837 # 5% gaar g€ § W Ay
e A FE T Fer g A A @Y
g T T g g ?

s wgied - HA e ¥ Fgr fE
19 arfog & F g1 =AY IR A7 I |

§ sgawa ¥

st wy fowd :  segw wEEm,
ww faaw dear @t gfaa .

woaw ®"giew - X Fr
e aE g |
s wqfemd © & gier  wEE

TET §, BT T &1 WA 997 §, w@ley

MARCH 11, 1966

West Bengal (C.A. &

Adj. M)
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7g duda soet F1g & forg i & ?
& TF 3T & wfgwrd 7 @ s3ar
T FT wYeT §
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e wgem o # s w P
STRTENEF My @ gew A
wHad ¥ s e @ E .. ¢

st vy fem@ : WO sgEEqT WY
s g

v wgd WA e
I N wag § & aw W@ §
A &fHT 1 A FFA § IWAY Ay
AT TE § )

The Minister of State in the Depart-
ment of Parliamentary Affairg and
Communicati (Shri J tha Rao):
Sir, I move: .

“That Shri Madhu Limaye nam-
ed by the Speaker, be suspended
from the service of the House for
the rest of the gession”,

Nt wy feam¥ . may wERw, X
LU LR FARE TR (LI T
Mr. Speaker: The question is:

“That Shri Madhu Limaye,

named by the Speaker, be suspen-

ded from the service of the House
for the rest of the session.”

The motion was adopted.

An, hon. Member: Sir, it is too
harsh .... (Interruptions).

Mr. Speaker: When there is a mo-
tion, 1 have to put it to the House.
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Another hon. Member: Why wag it
not moved by the Leader of the
House?

Mr. Speaker:
move it.

Any member can

Shri U. M. Trivedi: Sir, I would re-
qQuest you to reconsider the decision.

Mr. Speaker: The motion has been
adopted already.

=t g WX wgEm (mE)
IHY 9 Jv & fow gw g & Fr
FT TIT AT ZT ORI & | T@T FT F
TR WY Tt g1 | o
& fau fretar o1 gwar a1 e QX
Jua & fau e v ¥ w7 FTA

CUR GO S

seTq wglaa AW T &Y H}T
& U9 @ W fede adf v gwdt )

A AT (FA) A
LoF @@ g7 efa

AW WERA . AT G5 NTEd |

Shri U, M. Trivedi: I wan to make
one submission. I would request the
Leader of the House to come to the
rescue of this Opposition Member.
Such things have happened before in
this House but such strong action has
not been taken against any Member.
The proposal for suspending him from
the service of the House for the whole
of the session is very harsh and also
unprecedented. 1 would appeal to the
House to consider this proposition. If
he is to be suspended, let the suspen-
gion be only for one week.

Shri Nath Pal: Mr. Speaker, 1 would
like to appeal to the Leader of the
House and the Prime Minister to pon-
der and reflect for a minute upon the
gravity of the sentence that has been
passed on a Member. I do not think
we will be adding to our own prestige
it we try to meet what we think a fai-
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lure on the part of a Member with this
kind of intolerance, If it is disagree-
ment about the appropriate language,
it has not been finally decided by you
as a scholar of parliamentary practice.
1 will not support the words used
by Shri Limaye. I think I would not
use them. But when Shri Limaye says
that he did not accuse her of being
this ....(Interruptions). If there
was insult, he tried to realise from the
position by saying “I never accused”.
Even the use of that may be, accord-
ing to your judgement with which we
must all agree, wrong. Even if he
has used that word in that way—I do
not defened what he said—I am equ-
ally appalled by the spectacle that
straightway we proceed to inflict the
highest punishment on him of sus-
pending him from the service of the
House for the whole session. I want
Shri Satya Narayan Sinha not to be
just precipitating this kind of thing;
Government must not precipitate such
a thing for a wrong action said to
have been taken by a Member by
taking this drastic, radical, unwar-
ranted and unjustified sentence of sus-
pension of a member for the rest of
the session.... (Interruptions).
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Mr. Speaker: Order, order. He
should address me. When such a
motion is moved, there cannot be any
debate. I have to put it to the vote.
I have allowed him to make some

observations. Now he should con-
clude.
Shri Nath Pai: So far as we are

concerned, this has come to us as a
rude shock. I may be young, but 1
have been a Member for ten long
years. It is very rarely that the
House loses its sense of tolerance.
What is great of this House is that
it is a tolerant House. We want this
House to continue to exist for times to
come. It may be endangered by our
misbehaviour. But it can be equally
endangered by this kind of intoler-
ance. There is only one appeal I want
to make to the spokesmen of the Gov-
ernment, to the Prime Minister and
Shri Satya Narayan Sinha. Let them
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reflect for a minute
tions).

(Interrup-

Sir, you will remember, that on an
earlier occasion, when you were the
Deputy-Speaker, one member of Shri
Madhu Limaye’s party was suspen-
ded and he had to be removed by the
Marshall. He was suspendeq for
seven days. I wrote a letter about
this to Pandit Jawaharlal Nehru, He
replied: I agree with you; perhaps the
punishment was too harsh; anyhow
it is nearly over; otherwise, I would
have asked for a re-consideration.
Here is a man who symbolises the
great concern for democratic working.
In spite of the fact that the motion
was moved by a member of hig party,
he was ready and willing to reconsi-
der that decision. So, I make an
appeal to you: let us not be so intol-
erant and harsh. Democracy does not
function by intolerance.

Some hon, Members rose—

Mr, Speaker: I cannot allow a re-
gular debate if so many Members
want to speak.

Shri Hem Barua: As a Member sus-
pended on a previous occasion, I want
to say something.

Shri Nath Pai: I want to move a
formal amendment to the motion,

Mr. Speaker: Shri Nath Pai must
concede that the motion has been
carried.

Shri Kapur Singh: Unfortunately,
1 was not in the House when the im-
punged words were spoken, but I
understand that certain words have
been spoken to which exception has
been taken and certain meanings have
been ascribed to those words which
meanings the hon. Member denies. I
merely wish to make a respectful
submission. As my hon. friend, Shri
Nath Pai, has stated, though the
dignity of the House and the privileg-
es of the House are great, that dignity
and those privileges also require that
compassion, mercy, a sense of balance
and tolerance cf this House should be
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equally great, I, therefore, pray that
no sentence should be passed on the
hon. Member which would even remo-
lely suggest that a vindictive view
has taken of what has been said by
him.

Mr. Speaker: There is one thing
that I must make clear. There is
some confusion that such deterrent
or, what might be called, vindictive
punishment, as suggested by Shri
Kapur Singh . . .

Shri Nath Pai: Prima facie it looks
so.

Mr, Speaker: . . has been awarded
or given to a certain Member because
he has used certain words that are
objectionable. That is what has been
argued; but Members do not realise
this much that I only requested him
to withdraw those words. There was
no question of any punishment being
given. He could easily have done it
Then 1 requested him that if he was
not prepared to withdraw the words,
he might withdraw himself.

ot wy fomd s wEieT, 08
@ & ogar qd
Shri Kapur Singh: If that is the
position, it requireg reconsideration.

v

= wy fewdt oo wEeEl &
% wea & |9 agAT AdT g e
LG U COME

oW WEIEE . AN § ]
aTEaTT 95 ge & W 7 wiaa & 5 1
Zar T WY, e WA see TRy
# fir IFM AT E) | 9g AT WY WG
w7 72 f5 & w=1 o1, afew @@
g gfaa v g g & fr AR
T R

Shri U, M. Trivedi: We all heard it.

Mr. Speaker: I am just giving the
sequence.
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Shri Nath Pai: He had said some-
thing, one sentence only.... (Inter-
ruption). I am advocating the cause
of my Parliament. Shri Limaye did
say this sentence—the proceedings
will show it or the tape-recorder will
show it—

“&% 73 w1 € & F A wqm 7
Mr. Speaker: I remember that.

Shri Nath Pal: But when did he say
that he was not going to obey?

weaw Wy 7y 9w are
&1 & o AT arg ¥ FFW B s w9
A gaer ¥ Ir Q@ T A9, AfE
ag Fit fr &3 F7 7T § 5 & A€Y wrp
@t uz IF qE § | AN §3 W
1 wATfgal #< &, §w ¥ ¥, 7 24,
afexs 3 gra Fwéare w1 39 1 &7 A
wy famdr & 77 f5 33 wa %y atg
AT F A F AL A AT G ?
FfFq g 9g T T &Y AT FERE—F
ar @A g f &7 geer w1 oar—,
AT qE Y A AFH AT A
=ffge ¥ oK 39 I} & fag adf s
arfer o1 1 @3 39 7 gAT 39 fear
f& a7 ag qI AHT A A T
& A1 98 v ¥ faegr w9

sit wg femd © 3g #7 7E g7

& wa W1 W AT A AR & fag
fare g 1

wew WO ;W ag TaT TR
#, a1 qg T AHT™ F¥ AT § ) WA
qa gW 94 W TG F R Y f
qg IT A AT A S | A W
FT Y | 7wt A o I oW
F qFT FE, Tataq I F1 7g a9
oT @y & | gt g & fF § areanx
FgaT T, S w1 W H A qa
ww T, gt dwew feard, Sfam =g
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TG g A W W e qlagE
e grea oy wed & a1
Tl T afgr a1 ? qw & Az WX
37 F1 A9 ot AT wq A= fa, A
I %Y qfqese &7 wiEy 9
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Shri Hem Barua: On a previous
occasion when I was suspened for
seven days, the hon. Leader of the
House, Shri Satya Narayan Sinha,
was so  good ....(Interruption)—
that is a fact—

Shri Kapur Singh: As a rule he is
good.

Shri Hem Barua: He contacted me
over the phone and said that he was
ready to reconsider the whole matter.
In this particular case also Shri Nath
Pai has already appealed to him and
to the Prime Minister also to reconsi-
der this. I move an amendment. . .

Some hon. Member: No, no.

Mr, Speaker: Order, order.

Shri D. C. Sharma
What are all these arguments?
prevents the gentleman from
drawing his words?

(Gurdaspur):
What
with-

Shri N. Sreekantan Nair: Our House
has been claiming to lead entire Asia
in the matter of democracy, The
words uttered by him, in translation,
will naturally go in the international
press and will be quoted for or against
this House in parliamentary parlance
as a low standard. Therefore I sub-
mit that in spite of my sentiment of
chivalry that our Prime Minister is
a woman, in spite of the fact that
people behind her—the Ministers and
Deputy Ministers—may be very
anxious to proclaim their loyalty to
her, we do expect of you as a seasoned
politician and a man of long expe-
rience of parliamentary democracy
that you should not allow such irrese
ponsible or extra-responsible, what-
ever it may be, sentiments or proposi-
tion to be made and immediately pass
that without giving us a chance to
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speak. It js a disgrace; it is a shame
and I walk out of the House.

(Shri N. Sreekantan Nair then left the
House)

The Leader of the House (Shri
Satya Narayan Sinha): Sir, you have
made it perfectly clear that whatever
sentence has been passed by the House
against him was not due to the re-
marks which he has made but because
of his defiance of your ruling when
you asked him to get out of the House
for at least one day.

=it wy fomd &3 ag gar Ady

Some hon. Members: Both.

Shri Satya Narayan Sinha: Both,
maybe. But, as to the appeals which
have been made, two days ago I said
and said it with distress that with the
things which are happening in the
House we are reaching the limit real-
ly. You are also fully aware of it.
Every day in this House and outside
how people talk about what things are
happening in this House for the last
ten days or since we started the
Budget session. It is a matter of reg-
ret for all of us concerned, but with
the things which have been happen-
ing, as 1 said, the matter is reaching
the limit—it has reached the limit.
Sometimes there is a little feeling this
side also. Still, today after the ap-
peal which has been made, if the hon.
Member is prepared to apologise un-
conditionally, I would request the
House to reconsider the sentence
which has been passed against him.

ot vy fowd © woTer WERY, WR
HEA-AAT 48 Fag & o FY w0 7 vy
T geATq for 0w 9w & fou & ¥
sz 7%, @ & &7 garar ww@r g
Y T FT A FEAT ALY AT v FF #
mmwwm. (Interruptions).
Feos am aff A=ar € | o@T A
wEET Y a1 AN & gara &, 4 Fagia
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9T TEAT | AT geAl FIAT AE 8,
q | G g Wl F G FH H
I §, SaF AL K § 79 ¥ g9 I89
F QT 9T AT 417 & T 97 | Afw
s fRdr w1 Twawgd & 5§
DI FI AT F HIAT FT IEHIA FIAT
STEAT 9T, AT A JT TEIET AGY 97 | 79T
37 F1 AATHEAT g% &, A1 4 59 F fog
3 g9z w4 F faw fame g
(Interruptions).

# momer wERT T WA F AT

qad BT FT WA WTHT |

Shri Kapur Simgh: This might be
accepted. He has apologised.

Mr. Speaker: I hope, the House

would accept this much. Does the
House accept this much?

Some hon. Members: No, no.

Mr. Speaker: Order, order. Now
I would appeal to the House to be
indulgent enough. If he expresses
that, this would mean that he

goes out of the House.

An hon. Member: He should with-
draw the words also.
=t vy fmy: W W ARl F
fam @z g9 €Y & A7 AT ¥ owwaAr
fF & I=1 13, A1 & wrq v AT F;
FFAYS wE T ATEAT g & s
wlat 20

(Shri Madhy Limaye then left the
House).

Shri D. C. Sharma: Those words
should be expunged from the proceed-
ings.

ot amdw fag fagwht (woow)
T WEIRY, R A &1 waE
Fifm

s AgAE  IE AT 97 AR |
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it Ande F@g 7 AFTA? 0 37 AT R
Y, & oF wravgE AT FEAT AT
£

nea| wfEm - A FHATT |

»ft wraa Ty fagrt: s #Eey,
@ wags ¥ dfeg

we WA AAAY AT 43
i
= RTCAR T ATRY,
weqw wgEy - o9 & @I E, ar
94 AMAT @gF 5 A |
1 had said that the 'motion is carried.
‘These are on record. So, it can be
rescinded by the House only.

An hon. Member: Those
should also be expunged,

words

Shri Satya Narayan Sinha: Sir, 1
beg to move:

“That in view of the apology
offered by Shri Madhu Limaye,
the order of the House suspending
him from the service of the House
for the rest of the session, be
rescinded.”

Mr, Speaker: The question is:

“That in view of the apology
offered by Shri Madhu Limaye,
the order of the House suspending
him from the service of the House
for the rest of the session, be
rescinded.”

The motion was adopted.

Mr. Speaker: In view of what has
happened, the ®*portion which he had
said and which T had taken exception
to would be expunged.

Shri Kachhavaiya.

*Vide Col. 5049.
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oft ¥R T wPAW 2 F JAT
aAEaT g, wal AR

5062

wR Wy : 99 ;M T F
FEG A &

st A1dr fag fagmal : a0 am
g Aifa¥, & F9 FA Tre@rn g, g
gl e g oW goTwa & Ay
LiCUI

AT geAg WEIEg, Wi A%
gATT FY WS q3E & W J, qav
wer are-faare FWr geer A dar
«F T A TP wYTEE &, W IT
wafaral #1 AR AT fFar S A
AT A GWT FT FIT WA H{IATT
v oR @E I A7 5 ITHT geaeg
T AT A F g | & wrre fae
agt g, Fw w1 faindt g, fFT waar
A O AT AR JETA A FT ED A
g S fRm Ao T d, T@ ow
& oA & & gfa ¥ west wr
IR FIAT T grqga g &
37 & wfa aga gur g%z w@1 § A%
o ¥ s g 5 ww gwT &
AT ¥ AT FIR AWET & HIH
afsry | we T < § T AT I
FALAAT T ATGAT AT qF TRT qgar AAv
I | AN A R AT TG qEIA &Y
mafar & fau s &, ma ¥ fag a3 &
7z fedt qidfaroh &1 A A R
WX @TEIT F7 9% FAoq § fr ag qF
w0 A w5 I8 ITHR agh W g
92 |

wreaw wgvey: & €7 ¥ 0F-uF w
#1 AYFAT FIAT E | FIIW T IFT AT
frrd F1 @ | g9 Jed
AT WA gal ¥ & 1 @
mfegq § SAHFA F 1 AT X TH
AFET AT B AL qAAT AV gH 39
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[weas wRYea]
#1 & 7 @ qFF | g T
tfefergama & s gam 2
g N qafaw § ag o any wy a9
FPNIWRE) ) wIagr g frgw
1 T g @T g
& TR g8 qHIR FVE} 9T qF O
g W g wE feww o @y oy
A T W FH ATE AGY I
W Ee feamit it v wgr & & swwy
gt FW@r g 5 ge ow W A
arfed fF ag T &7 I€T ST R |

St wTolt A oiE (grar) o Ty
fagreft st &Y &< arq &1 awaA fvar,
wfeT mfar & 3= gad & 913wy
§ 1 IR FEr  fF et @y arfed fr
Q¥ w17 7 7 fF Gan g 9 0 @w
THFT qHGT AN TR

e wgEw  TaT &g I fE
@ aFY, qe At Q@A A g

St swmEr mest (fasEie)
¥ oF geeg F AT Qan AgwT Frg
fr @ awr A foadr WY faums
g &, T a9 & gra AW FT N
gfera @1 9% graey § fagret o &
WeE T § | I A1 afaw avew v,
JEF e, FawmargfF g ax
qiE Sft FYarE wmafa =g A afed

weqw wgan T cH F@ A fE
F1€ grafa a2 a1 arfgd

A SETEE At o AT wEAr
qITF GO QiR S ag § fF i@ S A
W AT &1 wgErw #30F 2w ¥ S
9 Y ST g1 At §, fagr gwmsY
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06.
Adj. M.) 0%

AN R AT @ §, Wl
9 ¥ o1 e § 43 gy faindt =i
w1 arfyes 3, TRt ag-Aem ¥ 43 go
qATEG A FT W AfA@ & §HIR
frafae W faiy s & § o w@r
TH AYT FH T AT FI, @ AW
W g wfeFd § dow g
art gy wrd fF faifagt ) g
T R JA 92 1 7@ fod ww o
oow Tfaer ¥ = ad aFd

ot TRATAR  foag gRw #
Yaw g1, A wer Al g

weaw WEEA @ S qIT @
& ffey )

it RO A T8 qvaey §
O TG FFAL

s AT ;6T wTOEy T #Y
TS gE@ A &\ F@ETHY S oA
a5 ey |

ot TR w79 ot s ot
FWgmwem, FfFTgrad

WA A e fer § s@ ¥
ey § £ FEAT AGATE

WEIH WYY : A W GH g1 AT g,
o W9 43 AT |

it TRRAT ;3 fraRT g,
#ds wEm, W AT wFA O &
argR fawa wmeAm |, Afwa F faae
g7 &

VR AR AR W9 EF AT
& fay darc § f & srev w.o® &, @
& ot wff wgar fo Wiy argx fawd
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Bengal (C.A. & Adj. M.)
st TRmoAR ¥ fRae ga
l

E ]

WS EET : {T A9 T A
§ ¥gA W A g7 & wedr @i @
| =TT &1 SE, a1 9g o @A |

st qUAETAA . qeqE WY,
b fadew ga |

W wgRE @y s, QE
syredr drw Tt

Y R ¢ wWg A fAaeA
T ¥, WA T WY FE |

WA REAY : THFT HA@F A
f& og st A w7 & oy
fama F@TE, AWM WMIT A AE |

ot AR o & sy fawa
FATR@E |
waw wEzg . § 7 10-12 TW

Fg1 f oo &3 sTed o

. TR K g qW A
amar g Ffsr Ry aa g F o

wow wERw @ a  fAdEA
wT aw A g ¥ oo Al
AT STEAT |

»t WA ¢ A AT qrfear-
e e &1 gfew @ w9 A
wgd &1 afuwF , W W adl
gAT aY F¥ gam ?

weqw wgaw ¥ 1T ¥ Fg fE
w19 35 AT | & HIIEHT T oA FIAT
g, @ aE 5w F e a9
dfpr aromaer mafa T IIER |
% qTowT ST FIME | T AR
g g% s fe@ ¥ F wwm0, X
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AR W ¥ &y 5w ds
STER |

ot TR & Y wraET awv
A MR FAO g Afed § ey
NOHT AT FE |

W AgET : wg I3 a1gy, &
T R T, T7 I AR AT OO0

Dr. L. M. Singhvi (Jodhpur): On
a point of order, Sir. On the Calling
Attention Notice you called a large
number of people who were not
signatories to the Calling Attention
Notice and . . .

Mr. Speaker: I have not yet taken
up the Calling Attention Notice

Dr. L. M. Singhvi: He was answer-
ing certain questions,

Mr, Speaker: I would request the
hon. Members to let that remain as it
is.

18.25 hrs.
PAPERS LAID ON THE TABLRE

Auprr  REPORT, RamLways 1966,
ApPPROPRIATION ~ ACCOUNTS, RAIL-
WAYS FOR 1864-65, ETC.

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat):
Sir, on behalf of Shri Sachindra
Chaudhuri, I lay on the Table a copy
each of the following papers:

(1) Audit Report, Railways, 1966,
under article 151(1) of the
Constitution. [Placed in Lib-
rary, Sece No. LT-5744/66.]

Appropriation Accounts, Rail-
ways, for 1964-65, Part I—
Review. [Placed in L#brary,
See No. LT-5745/66].

2

~

(3) Appropriation Accounts, Rail-
ways, for 1964-65 Part II—

Detailed Appropriation Ac-

-~
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[Shri B. R. Bhagat]

jcounts. [Placed in Library.
See No. LT-5746/66].

(4) Block Accounts (including
Capital Statements compris-
ing the Loan Accounts),
Balance Sheets and Profit and
Loss Accounts, Railways, for
1964-65 [Placed in Library,
See No. LT-5747/66).

REPORT OF SALT DEPARTMENT FOR
1964-65 ETC.

The Minister of State in the Minis-
try of Industry (Shri Bibudhendra
Misra): Sir, on behalf of Shri D,
Sanjivayya, I lay on the Table a copy
.each of the following papers:

(1) Report of the Salt Depart-
ment for the year 1964-65.
[Placed in Library, See No.
LT-5748/66].

(2) (i) Annual Report of the
Hindustan Photo Films Manu-
facturing Company Limited,
Ootacamund, for the year
1964-65 along with the
Audited Accounts and com-
ments of the Comptroller and
Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(i) Review by the Government
on the working of the above
Company. [Placed in Lib-
rary. See No. LT-5749/66].

{3) (i) Annual Report of the
Travancore Titanium Pro-
ducts Limited, Trivandrum,
for the year ending 3lst
December, 1964 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (3) of sec-
tion 619A of the Companies
Act, 1956 read with clause
(c)(iv) of the Proclamation
dated the 24th March, 1965,
issued by the Vice-President,
discharging the functions or
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the President, in relation to
the State of Kerala.

(ii) Review by the Government
of Kerala on the working of
the above company. [Placed
in Library. See No. LT-5750/
66].

MEMORANDUM AND ARTICLES OF ASS0-
CIATION OF HINDUSTAN Zinc Prr-
VATE LD, UDAIPUR AND AN-
NUAL REPORT OF SINGA-

RENI COLLIERIES COMPANY
Limitep, KOTTAGUDEM
COLLIERIES AND ITS
REVIEW BY
GOVERNMENT

The Deputy Minister in the Minis-
try of Mines and Metals (Shri Mehdi):
On behalf of Shri S. K, Dey, I lay on
the Table a copy each of the follow-
ing papers:

(1) Memorandum and Articles
of Association of the Hindu-
stan Zinc Private Limited,
Udaipur, [Placed in Library.
See No. LT-5751/66].

(2) (i) Annual Report of the
Singareni Collieries Company
Limited, Kottagudem Collie-
ries (Andhra Pradesh) for the
year 1964-65 along with the
Audited Adcounts and the
comments of the Comptroller
and Auditor General there-
on, under sub-section (1) of
section 619 of the Companies
Act, 1956.

(ii) Review by the Government
on the wurking of the above
Company. [Placed in Lib-
rary. See No. LT-5752/66).

13.27 hrs,

RELEASE ON PAROLE OF MEMBER
(Shri Ananda Nambiar)

Mr. Speaker: I have to inform the
House that I have received the follow-
ing communication, dated the 8th
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March, 1966 from the Superintendent,
Central Jail, Cuddalore:

“I have the honour to inform
you that Shri Ananda Nambiar,
Member, Lok Sabha, was realsed
on parole on the 7th March, 1966,
for a period of one mon

Shri Sezhiyan (Perambalur): I
want to know whether any conditions
have been put on him.

Mr, Speaker: I am told, the condi-
tions have also been received. He can
see if he wants.

1328 hrs.

COMMITTEE ON PUBLIC
UNDERTAKINGS

MINUTES

Shri D. N. Tiwary (Gopalganj): I
lay on the Table a copy of the Minutes
of Sittings of the Committee on
Public  Undertakings relating to
Thirteenth Report on the Manage-
ment and Administration of Public
Ondertakings (Planning of Projects).

Mr. Speaker: The statement by the
Leader of the House.

Shrj Satya Narayan Sinha.
1329 hrs,

BUSINESS OF THE HOUSE

1%

The Minist of Par
Affairs and Communications (Shn
Satya Narayan Sinha): With your
permission, Sir, I rise to announce
that Government Business in this
House for the week commencing 14th
March, 1966 will consist of:

(1) Further discussion on the
General Budget for 1966-67.

(2) Submission to the vote of the
House of Demands on
Account (General) for 1966-

87,
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(3) Discussion and voting on the
Supplementary Demands for
Grants (General) for 1965-66.

(4) Consideration and passing of

the Armed Forces (Special
Powers) Amendment Bill,
1966. .

(5) Discussion and voting on:

Demands for Grants (Railways)
for 1966-67.

Supplementary Demands for
Grants (Railways) for
1965-66.

Shri D. C. Sharma (Gurdaspur):
How can you find time for all these:
things?

Mr. Speaker: Whatever we can.
finish, we will finish; the others will
be carried forward.

Shri Sezhiyan (Perambalur): On
24th February, 1966, in the course of
reply to Starred Question No. 180 and
supplementaries thereon regarding
the raid on astrologer’s house, the
hon. Leader of the House was pleased
to intervene and say:

“The reply of the Government
is not yet over and I think some
explanation about that must be
given on behalf of the Govern-
ment or by the Minister concern-
ed.”

More than three weeks have passed,
but no statement has come forward
either from the Government or from
the Minister. I want to know from
the Leader of the House whether this
statement will be made next week.

Mr, Speaker: What was the sub-
ject?

Shri Sezhiyan: It was about the
raid on the astrologer’s house. So
many supplementary questions were
put and the Leader of the House said
that a statement would be made by
the Government or by the Minister.
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@ garar T frar feag sEwy
FAaF S A Kagwg s
TWET gATET g arar arfgh

Mr. Speaker: After that, there was
half-an-hour discussion. I am told
that notice had been received.

Shri Sezhiyan: The Leader has

specifically stated:

“The reply of the Government
is not yet over and I think some
explanation about that must be
given on behalf of the Govern-

ment or by the Minister concern-
ed.”

—

want to know whether the explana-
tion is coming. I am not worried
about the discussion. They are two
separate things.

Shri Satya Narayan Sinha: You

have perhaps allowed half-an-hour
discussion.
Mr. Speaker: That explanation

would be given then.

Shri Satya Narayan Sinha: Half-
an-hour discussion will be there when
the explanation will be given.

Shri Sezhiyan: Will the half-an-
hour discussion be taken up next
week?

Mr, Speaker: That will be seen.

Wt w" T wwAm () AW
FATLIT o @  faarg M A FTT
g AR @ RN R §

LTI W g §F T TR
g -7

=it gFR w7 vy - & frd e T
g 5 g o fawg §, for o< =gt =i
T aga e § | 9T TF §F A
Y FRN S A e agar Se |

I oAy F FIFIT A ATIEATHA
Taar ar f& FrEsd sagd & fag ag
fagas =AM 1 FfET ga A A

it gEArae fqg ;99 gew A
are g IHT Y, | 75t 9w ¥ fav ag
agm

=t gFn < wgmy O A,
ST |

it werae et ( fawat)
T ¥ faqrr d wew F ¥ FTEE
g3 § gL FUG FEFACN, qog
geel Y qoawaer a@fafa Wk
wfe ga-Fae fa st @ &
AT @t § o e gwd A &
AR AY @I & | 398 qamq &
o aga gy feafa gy wf &
AT ATET F HEqH T STALET HAAA
Ty 77 far & AR omg arde
F TF ATHT HTHTOT A9 7 437

wRE

SET W AT AT FIAT T AT
g7

st swTTAR wet - & g ag
argar g fr Qe feafa st @ Wik
ime ¥ 3w gd ¢ et & Fow
Fqgwg ¥ a9 @\ zafag sfea ag
% 5 wifwaiie @F s far w3
YT 2w wfafafy ¥ ¥ g T famre
&I | W Qg F FAE A 48
st wavg A so arfr feafa wY
famed gaRET AT ER |

TR RERT : FETHT ST wE
Nt FEAT AT ¥

A} UATATATT (WA ) ;AT A
78 wgr wr § fe dmw § o feafa
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g g frOdy aof # aorg ¥ dar g R
fog gg g wTHIR § fF dd feafi
1 FT F71 g gEQ B WET A R AR
Ig I AETIA ¥ WRES I mar §
N fer g wg 4 fF gEdi
i feqr &, wRIow & fro §

o I gE B FT TH [
FigadagmAT FAT T &)
sRFgy & s ag A awm, A
T T | @AM E AT A F U
¥q weex arw fag ¥ gww foar qv
a &Y oy feeelt & wawA fegrar) 9
arg ¥ gwr # ag w gen av £
JAEl gar ALY awm W Tw A
N FRart F W gz faer g R
W AR qre Wy @ g ¢ ) fee g
T FN A F FAG 1 FEFCON A
g famg fear & 9 sE* W
WwT A f5ag a7 arar wfgd
T F1 A FT dq1 5wt fr oY w77
g wiv feafa gmw @ ot 1 & ag
g g 15 MF IR AW A a feafa
T AT FEFT W w9 e Ay
geet w130 1 gafaw wa fAda g
f& g7 @@q Wy gArg F FIATE
A gAar f9 2 AW 39 R fmRr
g arfga, wiifh & g@ a7 fame @
v =rfgd

Shri D. C. Sharma: I am not enter-
ing into any discussion on the merits
or demerits of Punjabi Suba, I want
to ask one question. A Parliamentary
Qommittec was appointed, of which
the Chairman is no less a person than
the hon. Spcaker of the House. I do
not think that the report of that Com-
mittee has been submitted to anybody;
if it has been submitted to anybody, at
least no Member of Parliament is
cognisant of it. Secondly, it was
broadcast all over the world, especial-
ly in India, that a Cabinet Sub-
Committee had been established to
g0 into this question. What has that

PHALGUNA 20, 1887 (SAKA) B. O. H.

5074

Cabinet Sub-Committee done? What
are its findings? At what stage these
findings are being considered? We
do not know. My only question is
whether to bypass the Parliamentary
Committee and the Cabinet Sub-
Committee, about which we had been
speaking so long and so often, is a
good Parliamentary practice.

st g fag (Whm) : ore faew
TR g9 & a1 7 grew &1 fafoaw
qarIa fear qr a1 #3 WY Qe fewrwa
NA A ggr @I .. .?

o TR QAT Y wE E
I wex g+ aifag S fgg

woR weg - A st & fag
a9 T@ g a7 § | wua fay =g
ey & | gk = & fag Tl e
e g arfed

At gz Fag : WA ar

WS MRy . SAET AR R
faar & ?

st TR w9 fay S A
7g 999 § @0 ¥ fau 4 57 a9
& IR ¥ wex arfom FF ofed
AE T 9T "l §

=it @z fag . wo faw war &0
At ot & fow gy w@r )

&t TiRmrTAe ;AR fag Tee o
8wy fog wa7 & 1

ot 7= fag ;¥ faegw o fear
a 5. ...

At TR ;. [ WeE F AT
afee & | g8 X AF el
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v AR o gAw 9y e
T wen afed | w frg o arg
g |

ot =1 g - v g B wE 8
W qg qaay § f5 g fag w2 §
at & afow v §

¥ ot gt fFar v fv qoma ¥
W AT RN @A § I A H
% fRr feqm sq &t g st
& &Y 5 fog 7w & 91§ F1€ Ao
Y &, qSE ¥ A ag wrwer frdy
e ¥ A &, 7 WA § 4 for
% ¢ 99 9T fR F@T T 977 F Aav
1 9R T &) JIwT FE JiET I Y
S qTRAT @R S AR wres S ¥
T TWE i H o @ e A
T & 1 T @ € A § ofede §
gy W 7 ¢ qw § A T A
W g

O a a8 & 5 i ofaded
FHE qAT § IEY Al aF wodr 1€
fefte aff & & 1 ol oY & ot g® F
% ga% are oAt ggwfa g7 F@Tf )
& grata ¥ fray foew Y ama #gAr
a1 feaY feeq &7 gm=y T domE WY
JAT FY 1 qonrg ¥ TN grema da7 FW
Fr ew A g, & Fuwar g 6 ana §
forg 9T qaUw g1 a%ar § 9 gEEr
# a3 IR ¥ fary FIAE | g WTH
= F1E far 7 g arfgd a9 as
s aF f& wfwed #37E #1 WK
afgre ga-a%dr 1 #1f fogre T
qr At o

ot gaCEw Tagr ;- 09 09
I & Fgar g or I wg feqr
g | =TT & arfesed w9 & weae €
ot I A N A fede qr @l
€ § | afade g A Y fae
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oWl qF T g § ) & A= afer
wYA W wAG F § IgH fawir
g wrg § | § awwar § fe 9 aF
1€ FHAT 6 A G A, AT aF
WITFY FAE) Y e 7 77 g, gew
w1 fease w0m | A Tww § aff
g g 5 @17 w31 I10 0

13.403 hrs.

FIXATION OF MINIMUM PRICE
FOR SUGARCANE DURING 1966-87

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): Government have
considered the question of fixation of
minimum price of sugarcane payable
by sugar factories during the season
1966-67 which would commence in
October-November, 1966 and for
which plantings are in progress at
present. The Government have
decided that the basic minimum price
would continue to be the same as
during the current season, namely,
Rs, 5.36 per quintal (Rs. 2 per maund)
linked to a recovery of 10.4 per cent
or below subject to an increase of
4 paise per quintal for every 0.1 per
cent increase in recovery above 10.4
per cent. The prices payable by
individual factories shall be fixed on
the above basis before the commence-
ment of the next crushing season in
October-November, 1966.

1342 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—contd.

Mr. Speaker: The House will now
take up further discussion of the
general budget. Shri D. N. Tiwary
may mow continue his speech.
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=it glo Aro faard (‘fT‘?Tﬂ"fW) :
W HEIH, HTAT HIN NTOH HF
F wgy & oo F7 e gw feafq
ATk wrfya A Argar § i agt o
Ttz feerm 31 @1 & 2w afade
fafeeT gt 7Y § | 7 wEAw fafaes
§ 7 <fr fafre § 7 s Al &

Shri Maurya (Aligarh): It is terri-
ble

wiwat e fegr (@)
LR CE R E EEIEAE Gl SR
AT, WY T @ A F7 fgqrga Wy
@ Y fF sta oY wgaqy ag@ ) A
®1¢ 7 Fré Hefr agt 9% @A arfgd |
afFa 39 fegraa &1 qe wd fear
™

Shri Maurya: Twice or thrice we
have already warned Government.
This is really intolerable.

gt Wy - AY Far gwn § v
faft weft #Y qav fomm sy | oF FAY
a1 srew wgar arfed

1343 hrs.
[MR. DEPUTY-SPEAKER in the Chair].

Shri Maurya: It is strange that an
army of 53 Ministers cannot spare
even one Cabinet Minister to be pre-
sent here.

Shri Buta Singh (Moga): Unless
the Treasury Benches are represented
by a Cabinet Minister, Shri D. N.
Tiwary should not begin his speech.

Mr. Deputy-Speaker: Shri B. R.

Bhagat is there,

An hon. Member: He is not a Minis-
ter of the Cabinet.

Shrimati Savitri Nigam (Banda):
Three Ministers are there. Moreover,
this is lunch-time.

2760 (Ai) LSD—T.
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Shri D. N. Tiwary: I have drawn
your attention to this fact so that 1
may know whether to begin my
speech or I should sit down.

Shri Buta Singh: The hon. Speaker
has given his ruling already that a
Cabinet Minister should be present
here. .

Shri Ram Sewak (Jalaun): That
was only during the discussion on the
President’s Address.

Shrimati Tarkeshwari Sinha: The
budget is an important as the Presi-
dent’s Address.

Shrl Buta Singh: You are doing

something contrary to what the
Speaker had ruled.
Mr. Deputy-Speaker: There are

three Ministers present here,

Shri Maurya: It is a question ot
principle; at least one Cabinet Minis-
ter must be here at the time of the
discussion of the genera] budget.
There is no question of saying that
three Ministers are here. At least one
Cabinet Minister must be here.

Shri Buta Singh: That means that
the Speaker’s ruling can be overruled
by you?

Mr. Deputy-Speaker: When the
hon. Member Shri Buta Singh speaks,
a Cabinet Minister will be here.

Shri D. N. Tiwary: Why is there
this discrimination that when he
speaks a Cabinet Minister will be
here but when I speak a Cabinet
Minister will not be here?

The Minister of State in the Minjs-
try of Finance (Shri B. R. Bhagat):
The hon. Leader of the House is just
coming—and he is here now.

»Y gTo Wro farardt : w7 geeay &
aaa T a1 fr fagre & afrr qzmt
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[st &1e ATo foamal]

& qgaaT g gY W "awi O aga
afus ¥ | 77 FT0 7 o w0 qF 9w
1 W F FT FqT TG v W@ o
TEL & AR AT R fage & g A
ST HE FT AT IBQ § WX Tgi
F A AT Faw AN AT TS
FA F FATT IS g AL ST |

& w9 qaar qv x5 fage £
9T #fyer gaww Avger & fage &
feredwy A Tfagea< A 7 i
& arg WY agar 7€ 1 qR A A Ffy 9T
fadT 9 # g®T 70 Wigwa & 1
fagedag 86 fama @ sl 14 fag
% 95 90 a1 91 Nfawa § | YI AV Ig
t 5 @ a7 & @7 AT Xaw w@
o dle F 3T...

ot A\ : gATETETE ¥

= gro Ao faary : =T TAR
«reT #7ms 7 grow o g fag &
&\ afww ey oY q&f qo Yo a1 A
fqeTe Y at% T A T =W T
LU C G FARE A A i I RS 1l
fa e A1d fagT< at goff go o &
qTAR F A & ar SAfewe Fga
AT a1 AT FAT § 1 57 X wfa safww
ATHEAY 82 AT 86 ¥O WA ¥ § AGH
¥ AP Y ST AT F3 59 H7 Favar
T ot fre FATA B T HrEaed ATy
FT &, T A= 1% 7 grew A AR A
qEH fuﬁgt Lol

Mr. Deputy-Speaker: The hon,
Member should try to conclude his
speech now.

Shri D. N. Tiwary:
begun.

1 have just

Shri C. K. Bhattacharyya (Raiganj):
He had begun yesterday.
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Shri D. N. Tiwary: Two or three
minutes were taken on the question
of a Cabinet Minister being present
here.

Mr. Deputy-Speaker: Yesterday,
the hon. Member had taken 14 minutes,
and today he has already taken
3 minutes; so, in all, he has taken
17 minutes,

Shri D. N. Tiwary: Two or three
minutes were taken in the discussion
whether a Cabinet Minister should be
here or not.

Mr. Deputy-Speaker: There are
many other Members belonging to the
hon. Member’s party who are want-
ing to speak.

Shri D. N. Tiwary: 1 shall finish
shortly and I shall not take more
than five minutes.

# qIar @ av fs gy =% &, 9
5 ¥ & 797§, T ¥ FET AR
I GHTAY GAT TN AT WT § 9F F oY
AT 0, WEREAT FX ¥, g §Q
TR § @ FT A W oAy e
a1 wrgaee fafaeY quedy § fF 2w
T FOT A 7 ITHT 97 § | A
F 717 R § T T4 T | W TR
F faedy 50§ FAAR @ W@ ar
T TRy A TET AT qwAT §
JEY a® ¥ Aw ¥ fay sv Ay a@ga
TOT T&T T A Ay T QY qwar
2y gfEwTelt & S, aTHTEC Y AT

T fagR ¥ #rf I A
faar Y faet & | geife agi aga
@ fedts §Y wt § AR oo aw
W ¥ oy 3o 7 fear w@r ) A
ey fir agi o= fee fefesfaamm §
Tgi o< fasrelt 1 3T 9 qw & g
& ol W 24 4%, 25 97 faoelt |
W fraa gl 9 10ar 1149
¢ | gz wafafedy & art & Wy agy 7m
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2\ wray gEmAfaF 97 F faar § fw
15 a1 16 #Ya wafafad gniy, Afww
fagre & 11 9% 1 &7 ATAOX F w1
[ fr fage & qra o @ w7
g fage & ama feferfaao firar
ST Y& & oy § qu argarg fx
mifax 7 & HT qgt & fay qand
TE 1 7 cdfar fafFeT 91T 7 wea=
fafrew w1 wsir @19 &1 q97 faan
fs ay za feafa &t qury, ar dxad
afarst & 37 #t 7ot 3 97 fa=rm
F |

Nt /Y UF greAer fafeex
fagr & £

Y gro Alo frarsy : &7 av wz1 fF
ez otk g xrea & fagre F &

# oma & Fgar wtgar §
aid fagr & Ffw F77 a W@
Fga IS & | afeT wfuw gomea
FO F fay Gl £ gravgFar §
a1gAl § ¥ #19 &Y = A qravw
wifgs & 7 are, farsreft < wfzamgare |
ZA QA FT & W agt aga AT 9T
2 | ggi g Fr§ oY faarett F g @Fat
T gda ¥ 7 737 ¥ Ff Al ® T Ar=T
w1 & grag 1w £ 7 wrgw fafeex
1 faear & AfFT agi F A
g 7€) fay o § for & v ag #fw
FT Fearad fagX ¥ agr aF | et fagre
F faarst &1 3z a7 fZar a1, ay w1
Yz Y qaT faaT 1T @ | W T gEey
§ v 79 32 o< feaml & ofas dar
F ¥ forl Meatg 3 aad @ a2
W o

# gfa® gog T 941 guT F W
s1or Y Gl #) Faw q fae 7 wg
FTgaTR FE | A wwwararis.
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Mr. Deputy-Speaker: If every hon.
Member goes on exceeding the time
in this manner, then how am I to
accommodate more number of Mem-
bers who want to speak?

Shri D. N. Tiwary: 1 wanted five
minutes out of which 1 have taken
already three minutes, and I shall
finish in two minutes.

Mr. Deputy-Speaker: He has taken
already five minutes. FAT T W

Fferg |

ot gro Ao faart : &9 wg owr
f& s qore Fqm@T ST A W AR
¥ F a9z ¥ FTOT Forar wie et
97 q¥T & AT QST 9 97 Iqw!
@ F & FE AT T 917
Ty A Mg 77 T w7 AT @i
FY FT AT TP TG FI FT AT
T4 T @ AW A g gz I
MR 77 9 AL g | gEh a1 A
g 9t fr  fraee o= feforer smaer
# FIX Y F gEWT 9T =Wifer | a8
TORY 1\ feaet F frer 3T #Y
AT & 1 g5 7fuF g 7 ¥ 7 Ieufe
g gFdr § T AT #7 TR FH &1
Tt & | A0 1T #X qg wE oY fx
w3t aw fF &z AT Fedm wafe
#Y g7 § IAF I A H, IA® A
W ¥ Fr¢ avioren gar @At Tfey fa
TF T qgd FAT P AR gEA T qga
A @) AT AT § 7 R F
a1 fog axg Wt &1 Wi ded TaA R
F QU FT FEAT TIAT AT 3 )
¥ Al #gar fF ag aomaw § ) Afwe
@2z Taidey & qg §raq T E
ITF FAAME FT 7T T A
wT 9% g% | fag ¥ TTeRE w-
e el & far aedem 9
& foy Jat § 93 @ & wifs fagr &
T 7 ATEA gaT § AT A 3% fewre
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[»f gro ATo fardt]

A9 et § 1 Qar Fefesframm afaww
w7 Fifog 1 wfaferrs sk g
TR AT &7 gfavw ¥ fefesfran a8
g Tfe® 1 g, WA AR w6
a9y ¥ areT femw ar § | AfeT 7w
g afas T far e fE aew
7% f& g% da¥ § Wk gEw fefesfa-
AT § | T gETEI F WG T a9
Sew § & ST awd A Qv g |

Shri Bhagwat Jha Azad (Bhagal-
pur): Mr. Deputy-Speaker, I thought
that after Jaipur, we of the Congress
Party—it is my Party also—had rede-
dicated ourselves to socialism, that
the Budget woulgq be an indicator for
the Fourth Five Year Plan to expedite
the nation'’s progress towards socialism;
I thought this Budget would guide us
to the steps that the Indian economy
has to take to reach the goal of self-
reliance; 1 also thought that this woulq
be a Budget which would help at least
in achieving the objective of the
Third Five Year Plan of increasing
the national income, producing enough
food and lessening the concentration
of economic power and wealth as also
increasing the average per capita in-
come in the country.

The Economic Survey given by the
Finance Minister points out the ills
and malaise of the economy and there-
by implied that the objectives of the
Third Five Year Plan could not be
fulfilled. In Part A of the Budget
speech, the Finance Minister details
and diagnoses the disease of the econo-
my. But in Part B, his proposals re-
flect a pitiable mixture of retreat
before the aggressiveness of the cor-
porate sector and a few colourless
concessions to the middle classes,

What does the Finance Minister say
in the Economic Survey? He says it
is a year of great strain all round. It
is true there was inadequate perform-
ance of industry. It is true that
balance of payment position wag very
difficult—though Government gave
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Rs. 2 crores to the industrialists of this
country to roam about the world;
whereas the Speaker of the Lok Sabha
could not get £ .10 for his treatment,
some industrialist could get £.10,000
to roam about! So the balance of
payment position was difficult!

Then there was Pak. hostility which
consumed some of our resources. Then
there was a pause in aid from that
senior partner of the commonwealth,
UK, which was very kind to us in
stopping aid. Debt service payments
had increased from Rs. 100 crores to
Rs. 120 crores per year. Prices conti-
nued to rise,

All this had upset our economy. A
perfectly true analysis in the first part
of the Budget speech of the Finance
Minister. He also said that the States
are merry-making by spending Cen-
tre’s money and showing bravado by
overdrafts on the Reserve Bank. All
this gave the Finance Minister a big
deficit.

All this is absolutely true. I thank
him for giving this very correct
analysis in the first part of his state-
ment. But I would like to know what
were the efforts made actually by the
Finance Minister to reverse this trend
of upset. It has now become a congis-
tent policy of Ministers of this Gov-
ernment to give a dark picture so that
someone in Holland may ring a bell
or some children could go about col-
lecting their pocket money for us, so
that the Finance Minister may have
a trip to America to get a little more
of PL-480 assistance or some other
extra aid for this country.

But I do not take such a dismal
view in the light of the fact that there
has been a substantial increase in
monetary circulation, though it ig said
that the capital market is very
stringent. Rich friends in this country
talk day in and day out about money
market stringency, though the mone-
tary circulation has increased by 5.6
per cent. Though equity prices have
shown a decline, the profits of industry
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have not. Last year, 221 companies
declared their balance sheet; a majo-
rity of them showed a good profit for
themselves.

Again, for the first time, PL 480
assistance has been taken as a factor
of strength for the Indian Budget, as
a great achievement for us, for we
Congressmen and our Government.
That PL 480 assistance is considered
in such terms to this country is a
matter of shame to us, all of us, and
this big bureaucracy, the so-called
intelligent men in this country who
show that pattern of democracy. . .

Shrimati Tarkeshwari Sinha: Fossi-
lised.

Shri Bhagwat Jha Azad: , .. these
fossilised men who think in such terms,
that PL 480 is a fortuitous addition
to the exchequer of this country, but
which has actually made the economy
much more unstable.

I ask what are the signals that are
beaming in respect of the Indian eco-
nomy from this analysis? There are
contradictory pulls, some are good,
others are bad. But I say all these
things should not have allowed ug to
come to the conclusion to which the
Finance Minister has come. Industrial
production has shown a setback, but
in essential basic industries like
cement, steel and oil, we have gone
up. Even defence expenditure, about
which we had fears, has risen by
only 25 crores or so. Even the
Tashkent spirit has helped us to
avoid a further escalation, not in war,
but in expenditure. In spite of all
this, there is no sign of an attempt on
the part of Government to improve
the economy. I thank the Finance
Minister once again for referring to the
current year’s ‘difficulties and disturb-
ances’ and for saying that any attempt
at immediate remedial measures must
form part of an integrated long-term
policy. Perfectly all right. He says
that any attempt to achieve ‘specific
immediate objectives, to quote him,
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must be in consonance with the natio-
nal policy of “promoting growth while
turthering the social objective of
reducing inequalities of income and
wealth”, Very nice, absolutely in
keeping with the Congress's socialist
policy resolutions. He has also pro-
claimed in the first part of the budget
that the compulsion of development
might make it necessary to increase
the tax, but it would be desirable to
extenq it, to quote him again, “to
cover more fully those who benefit
from development”. Very nice, abso-
Jutely and 100 per cent correct. He
also says that the budget is not merely
a balance sheet of the Government,
but “is a major instrument of imple-
menting our plans and policies”.

But after all this analysis, when he
comes to the second part of the budget,
the operative part containing the pro-
posals, I find a shadow, a great gap
between profession and performance.
I do not know whose shadow or ghost
it is, whether it is the shadow of the
tea planters, or the shadow of the
stock exchange or that of the ‘man-
eaters’ in the words of Shri T. T
Krishnamachari. Certainly, it is the
shadow or ghost of the tea planters or
the stock exchange or thc ‘maneaters’
who are looming large in this country.
They have certainly almost made the
Finance Minister nervous and prevent-
ed him from taking a proper perspec-
tive view of the ills and malaise of the
economy with a view to applying the
necessary correctives, ills and malaise
of the economy that he himself sug-
gested, which I have quoted already.
He has done nothing except for one
thing. He has made some simplifying
attempts for complicating accounting
procedure and rounding off some in-
come-tax figures. The rest of the
efforts are to remove the so-called
psychological irritants for those who
are singing the chorus of stringent
money market, those who are singing
the adverse investment conditions in
this country, who are talking of so
many impediments in this country.
Therefore, the Finance Minister comes
to the familiar game, and that tarailiar
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game is to raise the excise duty on
consumer goods, which he says is not
raising revenue, but for restricting
consumption, If it is so, why excise
duty on cloth, why not physical con-
trol on the import of cotton? So, this
is an argument which does not go
down the throat of a student of econo-
mics like me. Nobody will be befooled
by this argument.

14 hrs.

He has, in his budget, said that in-
flation is the great trouble of the Indian
economy, but along with that he has
resorted to a surge of indirect taxa-
tion on the people of this country, and
thereby has not made any attempt to
reduce inflation but to add to the infla-
tion in this country. By putting up
excise duties, he has shown that he
has absolutely thrown away the con-
cern that he showed in the first part of
his budget against inflation, and has
added to it.

1 want to remind the Finance Mini-
ster of what he has said in his Econo-
mic Survey, of taking more from those
who had benefited from development
and mopping up incomes which serve
no functional purposes. Where are
those good policies which you laid
down in the first part that you shall
take more from those who have bene-
fited from development? Are these
indirect taxes from those who have
really benefited jn thig country?

Three Plans have made the poor
poorer and the rich richer. Every year
the Plan only puts up 3 lakhs or 4 or
5 lakhs people in the upper strata of
income who go happy-go-merry in this
country, and the rest are where they
are. 1 throw out a challenge. Who
are the partners in the national in-
come? The partners are four, rent,
interest, wage and profit. I want to
know from the Government, let them
put up facts and figures that in these
years, compared to the price rise, how
far the first partner, rent the second
partner interest, and the third partner
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wage have increased. I know you have
given Rs. 500 for the Secretaries, Rs.
250 for the Deputy-Secretaries, and
now only yesterday Rs. 100 for the
Under Secretaries, the big army that
are developing the plan, for imple-
menting the series of plans in our
country. 1 know that, but compared
to the price rise which are the part-
ners in the national income which have
benefited? Only one partner, and
that is profit, the fourth partner in the
national income, has benefited in this
country. Therefore, I say the Finance
Minister did not take care to imple-
ment his own professions, what he said
in the first part of the budget.

sy atd : FAAT 97 FTAF HITE |

Shri Bhagwat Jha Azad: 1 agree,
that is what I am saying. Why this
difference between profession and per-
formance? Why that shadow which
comes between the first and second
parts of the budget? What happened
to the Monopolies Commission’s Re-
port? Why not take that dirty piece
of report, because that says that while
concentration has been there, it has
benefited the economy of the country?
Why not take the help of that report?
Therefore, I say this budget is a
mechanical adjustment, giving no re-
lief to the needy.

Income-tax in the lower brackets
have been to some extent lessened, but
the excise duty has completely neutra-
lised the same, and concessions have
been given in direct taxes. What are
the concessions in direct taxes? The
expenditure tax has been removed. I
lodge my strongest protest against the
abolition of the expenditure tax.
When Mr, T. T, Krishnamachari came
first, he imposed the tax. Mr. Morarji
Desai removed it. Again, when Mr.
Krishnamachari came, he put the tax.
ang thanks to Mr. Sachindra
Chaudhuri now, it has been removed.
This only shows that this Government
can throw up any good principle under
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the pressure of those who always sing
the song that it is not workable.

What are the arguments given for
removing it, along with the gift tax?
Under the gift tax, who will benefit?
Only the higher strata, not the lower.
I say that day is not far off in this
country when charity and business
will be synoymous Charity will be
opened, trusts will be opened, and
there will be mutual taking from each
other, as the structure of the gift tax
is today in this country, thanks to the
Finance Minister.

I say this expenditure tax is a matter
of principle. They say the revenue
was very marginal, 1 ask the Mini-
ster sitting here, our Law Minister,
who the other day said that he knows
economics also: if the revenue was
very marginal in expenditure tax and
gift tax, may I know why they were
irritants to the businessmen? It the
revenue was very marginal in this
direct taxation, why remove it? The
fact is not that. The fact is that there
is pressure of the business tycoons in
this country who try to control the
democracy in this country, they want
to make it an industrial democracy in
the name of a few business houses,
they have been trying to sabotage the
entire plans in the past few years. So,
the giving of this concession in direct
taxes must be viewed in the perspec-
tive of the objective which the Finance
Minister has laid before us in the first
part of this budget.

He is also giving preferential treat-
ment to foreign capital coming to this
country. Very good, you must invite
equity capital, because you have
shown inefficiency, therefore how you
can do your own investment, There-
fore, give that, but why not give the
maximum return to the equity capital
coming from foreign countries instead
of surrendering your sovereignty to
this fertiliser company by giving them
the right to distribute and fix the price.
1 have made observations like this in
this House many times, but I say once
again that if Government leaves price
control ang distribution policy in the

PHALGUNA 20, 1887 (SAKA) Budget (Gen. Dis.) 5090

hands of this distributing company
from America, they will not only go to
the district and village, but will mort-
gage our economy and our democracy.
We shall take all possible action to
resist it., Therefore, I say even in this
sphere, Government should think of
it.

I remind the Prime Minister of her
great, late, lamented father who, when
he saw the agreement with VOA after
it was signed, took courage to revoke
it. I call upon the first woman Prime
Minister to take courage in both hands
and scrap this fertiliser deal. I do
not say do not bring in the capital.
Bring in the capital, give the maximum
return of 20 or 25 per cent, but do
not surrender the sovereignty of the
country in the matter of distribution
and price control.

Therefore, in this budget, where are
those professions of the Finance Mini-
ster saying that it is a budget design-
ed to give a good start to the Fourth
Plan, for the growth of our develop-
mment? On the other hand, what do
'we find? The growth of development
of this country has slowed down, and
the Finance Minister has accepted the
inevitability of a further slow down of
planned development, especially in the
public sector, ag a compulsion on him.
On the one hand, non-plan expendi-
ture will go up, and there will be no
increase in development expenditure.
I ask: where is the sign of economy
in the budget?

Much against my wish I shall quote
the Labour Government, this senior
partner of the Commonwealth who
had betrayed us all these times. I go
back to January, 1965 when the Wil-
son Government decided to have eco-
nomy in the budget. The Cabinet
decided that by 1970 they will have a
general cut in expenditure by 3} per
cent per year. That mecans by 1970
they will have a total cut in non-
planned expenditure of 23 per cent,
and every year they are presenting a
white paper. When Mr. Wilson is
going to the polls, it is a great strength
to hig party that 34 per cent should be
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cut in the annual non-planned expen-
diture. Where is that sign—I ask Shri
Bhagat, the Minister of State in the
Ministry of Finance—of urgency to
cut the expenditure? Where is that
sense of urgency shown ? No; there
is nothing.

Mr. Deputy-Speaker:
Member’s time is up,

The hon.

Shri Bhagwat Jha Azad: Only two
minutes, Sir. This Government is
following the Parkinson’s law. But I
must say that even Parkinson’s law has
been outdone, outmoded and outdis-
taned by the present extension law,
so to say, of the Government. Nobody
wants to retire from Government in
this country. They never retire unless
they want to. Uniess one wants to
retire, one dies in service. Somehow
or other, they just manage to stick on.
This country may live without a
Gandhi, Nehru and Shastri, but the
administration cannot live without
those experts who are pervading
everywhere, even after they reach 58
years of age. I would just give an
example to bring home this point to
the Government,

Shrimati Tarkeshwari Sinha: Even
after 68.
Shri Bhagwat Jha Azad: 1 accept

the amendment of the hon, lady Mem-
ber, In March, 1965, the number of
persons of 58 years of age and over
was 132, Out of them, 62 were under
re-employment. This is how they go
on. I ghall give just another example,
of this extravagance, In the commu-
nity development blocks, the number
of Jeeps, pick-ups and station wagons
is 4,557. What was the total cost of
these vehicles? It was Rs. 5,57,22,020.
What is the annua] expenditure on re-
pair and maintenance of these vehicles?
It was Rs. 1,23,30,658 in 1963-64 and
Rs, 1,33,69,000 in 1864-65, This is the
economy of this Government.

Therefore, 1 will conclude by saving
that I do not find in this budget any
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sign to lesson the inequality of income
and wealth. On the other hand, 1 tind
there is lessining of development; there
is no economy; no reduction in the in-
equality of income and wealth. Let
me say one word in conclusion. The
late Winston Churchill was a great
man; he was a good man; he was a
great politician, a good leader. But
he did not know that the poor iman
existed: Similarly, the Finance Mini-
ster in this country is a very honest
man, a good man. But I doubt if he
knows that the poor man exists in this
country.

Finally, let me conclude. Let not
hisiory write that the Congress party
won treedom, but lost democracy in
this country. I therefore call upon my
Government, on my good friends over
there, leaders in the Treasury Benches,
to take courage to meet the wishes of
the people. 500 millions of our coun-
trymep are still struggling hard to find
the socialist things in the socialist gov-
ernment of this country. Let the
Government show them something to-
day and we will see the day after.

Shri Eswara Reddy (Cuddapah):
Mr. Deputy-Speaker, Sir, it has now
become clear from the Finance Mini-
ster’s budget speech that due and pro-
per attention has not been paid to the
famine-affected areas and sufferers in
the scarcity areas. The Food Mini-
ster’'s announcements in connection
with this do not give or promise ade-
quate relief to the scarcity affected
areas. It seems that the Government
does not realise or understand the.
magnitude of this problem. About
seven or more States in this country
are affected by drought and especially
the agricultural labourers in the rural
areas of these affected areas are the
worst sufferers. They are already
overburdened and poverty-stricken and
backward, and they have no employ-
ment, no food, no fair price shops in
the villages, and they form the bulk
of the affected population in the rural
areas. Even the peasantry also is
feeling helpless, unable to feed the
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members of their family, unable to
feed thewr caitle and unable to carcy
on the future agricultural operations.
As days pass on, the situation is going
tform bad to worse. But the Finance
Minister does not give any suitable
answer as to how he is going to meet
this situation which is very grave. It
seems he is interested more in creating
capital markets for the monopolists,
and in creating a favourable climate
for investments by foreign capitalists.

Shri C. Subramaniam has outlined
some proposals as to how to combat
the scarcity conditions. Let us see how
they are being implemented at the
lower level. ] for instance, come
from a district called Cuddapah which
is a part of Rayalaseema, comprising
four districts contiguously and which
has a population of 70 lakhs. In the
economic history of India, it is known
as the blackest spot on the famine
map of India. The rainfall there being
on an average, between 15 and 30
inches, 'and without adequate irrigation
facilities this area has become vulner-
able to recurring famines. I do not
want to dilate or waste the time of
the House by enumerating the series
of famines that ravaged the Rayala-
seema area in pre-Independence days.
Just after Independence, in 1952, we
had the serverest famine there, and
even the official reports say that it was
unprecedent. In between 1952 and
1966, we had four more famines. We
did not have even breathing space to
recuperate from the ravages of the
first famine, before another famine
struck on our heads. This year, we
are again in the clutches of famine.

1 undertook an extensive tour in the
affected areas of my district and sub-
mitted my appraisal of the situation,
my suggestions and proposals to the
Prime Minister, to the Food Minister
and to the Minister of Irrigation and
Power. Let me tell you how the State
officials, for whom our Food Mini-
ster is all praise, are tackling this
jssue. At the outset, I have to point
out the very absurdity of the criterion
that the local officials are enunciating
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as to the declaration of scarcity areas.
They proceed on the basis of a taluk.
if tney find that the total yield of that
taluk is more than 50 per cent, that
taluk will not be declareq as a scarcity
area or a drought-affected area, though
there are many villages which are
completely drought-stricken. But
when the whole taluk is not declared
as a famine-affected area, those vill-
ages which are completely affected
can at best get kist remission but will
not get any part of the relief works.
This is very absurd. Afier all, the kist
remission is no relief measure. If this
criterion or principle is extended a
little, we will see its absurdity very
glaringly.  Suppose a district has a
total yield of 50 per cent, then that
district will not be declared as an
affecteq area. Suppose the State has
got 50 per cent of the normal yield,
that State will not be declared as an
affected area. In the same way, if the
whole nation has got 50 per cent of
the normal yield, everything is sup-
posed to be OK, and there is no scar-
city, no drought, nothing of the sort.
And so, there will be no famine relief
works. This is a very absurd thing.
This is how the officials are trying to
minimise the extent and serious nature
of the affected areas. What I demand,
therefore, is that every village which
is given the kist remission should also
be entitled to have relief works such
as minor irrigation works, loans, road
construction, supply of fodder, opening
of fair price shops and so on every
village which is given kist remission
should be eligible for these relief
works.

Now let us see, even in these dec-
lared areas, which have been affected
by scarcity or drought, what the Gov-
ernment is doing, and what are the
relief measures that have been imple-
mented in these areas. In the whole
of Rayalaseema, comprising four dis-
tricts, the Government has given about
Rs. 60 lakhs. Out of the total popu-
lation of about 70 lakhs, to put it at
the minimum, at least 80 lakhs to 40
lakhg of persons are seriously affected
by drought; and so, when this sum
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Lduarl bswara leddy )

UL . bU 1AKNS 1S Aivided among all
wiese atlecied pessons, 1t comes to Just
IS, 4 per person. is 1l a reuer? wilh
Just ns. 2 per year, per person. How
are you gowng 1o aiueviale the distress
0L nese peopie wilth this niggardly
grant? [t wul not be sutficient even
W WIPe oul the tears that they shed
1or tne whole year. This is a very
sorrowful state of affairs and these
measures are very insignificant and
very  meagre. Unless and until
major, meaium and munor irrigation
projecis are taken up immediately in
the tamine-affected areas of Rayala-
seema, unless electrical schemes al-
ready sanctioned are given priority
and taken up, unless large-scale well
construction 1s taken and pump sets
are given, there can be neither imme-
diate provision of work nor permanent
relief for the future. The second stage
of the Tungabhadra high level project
should be taken up immediately. It
irrigates the areas of Anantapur and
Cuddapah districts. The first stage is
going to be completed very soon.
Necessary amount should be allotted
for this project and it should be com-
pleted as early as possible, so that at
least in some areas of Rayalaseema
famine can be eradicated soon.

As far as I know, measures to com-
bat scarcity conditions proposed by
Mr. Subramaniam are only suggestions
ang guiding lines for the States to do
the whole job. He told the Lok Sabha
recently that his assistance will be
about Rs. 20 to Rs. 30 crores to the
States. But looking at the magnitude
and enormity of the problem, it is very
insufficient and does not touch even
the ringe of the problem. No State
with its limited resources can tackle
this issue successfully. The Centre
alone has to take the entire responsi-
bility if justice is to be done to the
famine-affecteq areas. Therefore, I
appeal to the government to set up a
tamine control board at the Centre
with Rs. 500 crores at its disposal for
the whole plan period, to commence
relief works immediately in all the
scarcity affected areas of the country.
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inis 1s not a new idea of mine, There
1s aircaay a flood control board at the
Centre 10 check the devastation caused
Dy noods. But floods are not the only
result or the vagaries of the monsoon,
tney cause tamines also. Why should
our government close iheir eyes to this
aspect and tv the other siue of the
same coin? Mr. Subramaniam propo-
ses to set up a Desert Development
Boara and a commuttee for the agricul-
wural deveiopment ot Hill areas also.
wny not i1n the same way set up a
tamine control board? We hear a
lamine celi has been opened in the
rianning Commission, but a cell can
only pilan or give some suggestions,
witnhout any funds at its disposal it
cannot do the job,

Ours is a vast country with uneven
development.  There are developed
areas, backward areas and famine-
affected areas. Is it not the first and
foremost duty of the government to
come to the rescue of the most affected
areas, whose very existence is in
danger, and to see that they catch up
the with rest of their brethren in the
advanced areas? Government recog-
nise social disparities and they are
giving some concessions, though not
very satisfactory, priorities and reser-
vations to the scheduled castes and
tribes, who gre most socially suppres-
sed and oppressed. Similarly, famine-
affected areag are also suppressed and
oppressed by natural calamities, If
they demand some priorities and pre-
ferences to rescue them from natural
clamities, why should there be any
objection? If government persists in
this adamant attitude of keeping re-
gional imbalances for ever and
keeping famine areas as famine areas
for ever, the forces of disruption will
emerge and take undue advantage of
this disconnet; and, they may strike at
the very roots of national integration.
Sooner the government realises this
danger, the better for the country and
the people. Otherwise, out of its own
folly and blunder, government will be
creating more Nagas and Mizos right
in the heart of India. So, I eppeal



5097 General
to the government again 1o understand
the needs and mood of the people—
they are in a very desperate condi-
tion—and take the entire responsibility
to do something concrete and sub-
stantial for them. The centre alone
can and should alleaviate their distress
by setting up a famine control board
with adequate funds at its disposal.

In conclusion, 1 may draw your
altention to one point. Recently the
rrovincial Kisan Commitiee heid its
conterence. 1t decided to stand by the
famune-siricken people of Rayalascemy
in their effort tor the redressal of
their grievances trom the government.
1f the government is not going to take
up this issue, there may be very great
resentment, discontentment and agita-
tion. Under such conditions, we have
to stand by them and see that thewr
grievances are redressed. But the
government seems to postpone the
matter as long as they can. When an
agitation 1s started and people want to
assert themselves, they say, this is all
violence instigateq by political parties
and all sorts of slanderous statements
are made. Even before that time
comes—I do not say it as a warning—
1 am appealing to the government to
understand the feelings of the famine
affected areas of all the States and
come to their rescue. No State can
take that responsibility on its own and
tackle the issue successfully. Only the
centre can do that work,

Shri Ravindra Varma (Thiruvella):
Sir, 1 rise to support the budget pro-
posals that have been presented to the
House by the hon, Finance Minister.
It is indeed a very difficult task for
any Finance Minister to frame the
budget of a country like ours especial-
ly so when the country has before it
the twin tasks of defence and develop-
ment. I must say that the Finance
Minister has addressed himself to this
difficult and delicate task with a com-
mendable amount of diligence. Sir, 1
do not support the budget since I con-
sider it to be a revolutionary budget,
calculated to introduce socialism in
one year or to sound the death knell
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ol capitaiism and the private sector in
one year. 1 did not expect that the
rulance Minister  or  any Finance
saimster would come before the House
with  proposals in a budget which
would enable the country to achieve
the cssence of a revolution in the
course of 4 month or twelve months.

Sir, it is neither a revolutionary
budget nor a regressive budget; it is
a realistic budget. It is neither &
depressionist budget, as the hon. mem-
ber for Rajkot said yesterday, nor 1s
it a defeatist budget, as my hon. friend,
oppusite, Mr. Mukerjee, said yesterday.
1 would call it a moderately deft bud-
get. No one likes taxes. It is not
given to many Finance Ministers to
go before a Parliament and say, “Lo,
and Behold! I will wave my magic
wand and taxation would disappear.”
I can recall, in recent days, the exam-
ple of a distinguished Prime Minister
of a friendly country—who is no longer
the Prime Minister of that country—
Mr. Khrushchev, who promised that
very soon there would be an attenua-
tion of taxation, that taxation, perhaps
like the State itself, in theory, would
whither away. I am not suggesting
that Mr. Khrushchev had to pay the
penalty for it. But it has not fallen to
many [Iinance Ministers or Prime
Ministers {0 make such promises
which almost sound empty promises
to the people.

Sir, one has to remember that the
Finance Minister has had to work
within the four corners of the con-
ditions in which we find ourselves
today. He could not ignore the econo-
mic conditions that obtain in this
country. He could not ignore the
kind and extent of resourceg that we
have. He could not ignore the social
objectives that this country has adopt-
ed. He could not ignore the declared
goals of the party to which he belongs,
the party which is running the gov-
ernment of this country; nor could he
ignore the methods through which his
party and his government want to
achieve these goals, namely, the me-
thods prescribed by democracy. Nor,
wag it possible for him to ignore the
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fact that we have accepted a system
in which for some time at any ruate,
tnecre  would be co-existence of the
private sector anq the public sector.
Given all these facts, which cannot
be wished away, I do believe that the
Finance Minister has formulated his
budget proposals with considerable
degree of diligence.

Sir, what we can expect of the Fin-
ance Minister in such circumstances
is that he should maintain the direc-
tion in which we want our nation to
go, the pace with which we want 1o
progress towards socialism which is
our accepted objectives. I do submit
that nothing in this budget has put a
limit on the public sector. Nothing
in this budget has provided for any
enlargement of the private sector.
Nothing in this budget has facilitated
the concentration of wealth or owner-
ship in the handg of a decreasing num-
ber of people.

Now, my hon. friend, Shri Masani,
the Member from Rajkot, who spoke
yesterday, painted a picture of unre-
lieved misery and failure. ~He was
very eager to prove that he too was
a success in the profession of prophets
or astrologers. He read out from his
previous speeches and trieq to show
to the House how his prophecies of
gloom and doom had virtually come
true I do not want to grudge him
the pleasure and the privilege of being
a prophet or a false prophet of gloom
or doom. But the picture that he
painted was unrealistic, the picture
was not one that could be sustained
by reference to facts.

Sir, it is up to him, epecially in a
vear like this, to paint a one-sided
picture and to refuse to look at the
other side of the picture. But this
House cannot ignore the other side
of the picture. What is the other side
of the picture. He said yesterday that
agricultural production had fallen. It
ig true that agricultural production
has fallen during the year that has

11, 1966  Budget (Gen. Dis.) $§100

clapsed. But can it be said that there
has been no increase in agricultural
production in this country? It cannot
be forgotten that from 50.88 million
tons in 1950-51 agricultural production
in  this country has gone up to 88
mil'ion tons today.

Shri Kashi Ram Gupta (Alwar):
What about the increase in popula-
tion?

Shri Ravindra Varma: Surely, there
is an increase of population today, but
I am now speaking about the increase
in our agricultural production. I am
very glad the hon. Member is con-
cerned at the increase in population.
I shall refer to it if I get the time.

It is true that agricultural produc-
tion increased by 10.5 per cent in 1964-
65, 3 per cent in 1963-64 and there
wag a decline of 5 per cent in 1962-63,
But, I would like to point out, in this
connection, that even in a country like
the Soviet Union the rate of growth
of farm output has increased only by
one per cent in the year 1965 as against
12 per cent in 1964.

Sir, there wasg a reference to indus-
trial production. It is true that indus-
trial production has not been able to
keep up the pace of improvement in
the last year for reasons which are
very well known to the hon. Mem-
bers of this House. Sir, there was an
increase of 7 per cent in 1964-65, 8.5
per cent in 1963-64 and 7.7 per cent
in 1962-63. The rate of growth during
the first months of last year was as
high as 7.3 per cent. Here again I
would like to refer to the case of the
USSR and point out how the rate of
growth was 8.6 per cent in 1965 as
against 7 per cent in 1964, and how it
was only in 1865 that they succeeded
in stemming the steep fall in the rate
of growth in industrial production in
the USSR.

Again, Sir, if you turn to the pro-
duction of machinery you will find
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that we were producing Rs. 10 crores
worth of machinery a decade ago
whereas today we produce Rs. 500
crores worth of machinery. The
gencrating capacity has gone yp from
1.7 million kw in 1950 to 8.5 million
in 1065. In the same way we have
made phenomenal progress in edu-
cation. We need not go into each of
the sectors of our social life to point
out how in the last 15 years, “in spite
of the planning” which Shri Masani
bemoans this country has achieved
progress. Whether it be in the case of
production of steel or of the capacity
for reflning petroleum or of the in-
cease in our exports, we will see that
there has been steady progress.

Now, Sir, I do not want to deny
the fact that the last year, no doubt,
was a year in which all our expecta-
tions were not fulfilled. The reasons
for these are not unknown to Shri
Masani. Everyone knows that in the
last year we had to face a servere
drought of the kind which no one can
recall in this country. It is known
that this affected agricultural pro-
duction and industry, and that this
in turn affected our -capacity for
exports, It is known too that dur-
ing the last year we had to face
the heavy burden of increasing our
defence potentialities. = We had to
face the challenge that Pakistan flung
against. us. We had to face the
possibility of double aggression on our
frontiers. We could not do that with-
out increasing our expenditure on
defence. Sir, we must also remember
that in the mids* of this pre-occupa-
tion with increasing our defence
potential, we had to face the fact that
many of our friendly countries which
were extending aid to our country
chose to switch off the assistance that
they had guaranteed to this country.
So, without assistance which was
guaranteed from outside, with the in-
creased responsibility for increasing
our defence potential in a short time,
having to face the problems posed by
the unprecedented drought, I do admit
there was some kind of a set-back in
the rate of progress. It is not possible
for this House to ignore these factors
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when it tries to evaluate the achieve-
ments of the previous year.

My hon, friend, Shri Masani while
referring to the budget proposals of
the Finance Minister, said yesterday,
that he found that the remedies and
objectives that the Finance Minister
had outlined, formulated in Part A
of his speech were un-exceptionable,
but he could not agree with the man-
ner in which he had tried to translate
these objectives into proposals for
taxation. Shri Masani bemoaned what
he called over-dependence on foreign
aid. The Finance Minister himself
has stated in his speech that we do
not want to be enternally dependent
on foreign assistance. We do not
want to avail of any foreign assistance
which means an abridgement of our
sovereignity. My hon. friengq from
Bhagalpur, a few minutes ago, referred
to some strings being attached to
foreign ald anq almost suggested that
we had pted an abrid t of
our sovereignty in the assistance that
we had accepted. I stoutly deny this.
1 do not think that this Government
is a government or this party is a
party which would put up with the
acceptance of any assistance that
would be an affront to our national
dignity or an abridgement of our
sovereignty. This position has been

amply made clear by the Finance
Minister in his speech.
Shri Vasudevan Nalr (Ambalapu-

zha): Nothing else than tall talk.

Shri Ravindra Varma: I know very
well that there can be all kinds of
assistance. I know too that many
countries have offered assistance to
this country. We have received assis-
tance from the Soviet Union; I do not
deny it. But, after all, we can seek
and receive assistance only according
to the capacity of the country that
offers assistance. Why is it that when
we go through the extent of assis-
tance that we have received from
different countries, we find a tremen-
dous disparity between professions, or
perhaps willingness, and the actual
extent of assistance that we have
received? T do not wish to enter into
that. question at length because T want
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to deal with some other points. I do
not want to be deflected from what 1
want to say.

Sir, as far as development ig con-
cerned, We must remember that in this
country we are facing the problem of
achieving rapid economic development
for 450 million people through demo-
cratic methods. It is a gigantic prob-
lem. We have tried in the past few
years to harness our internal resources
with the maximum of goodwill from
all sections of our people. We have
tried to maximise the foreign assist-
ance that we can get from every quar-
ter, on the basis of equality, on the
basis of national self-respect. It is
wrong to suggest, as the hon. Member
from Rajkot did yesterday, that we
are depending and over-depending on
foreign asistance. If he only -cares
with his excellent acumen for, statis-
tics to tally up the total of the amounts
budgeted for by all the States and the
Centre he would find that foreign
assistance is reponsible for not even
10 per cent of the total money spent
by the Governments of this country
for the betterment of the living con-
ditions of our people. While the total
budget shows that Rs. 5800 crores
are being spent by the States and the
Centre, the total foreign assistance
that we have received per year is
about Rs. 450 crores or 500 crores or
perhaps a little more, but not more
than that. Now, if my hon. friend
from from Hajipur will bear with me,
if it is possible to total up the budgets
of expenditure and income of the pan-
chavats of this country, the local
bodies of this country, so that a total
picture may be evolved of the way the
national resources are mobilised and
spent, then one would sce that the
foreign assistance that we receive
amounts only to 2.5 or 3 per cent of
the total budget of this country.

Shri Masani savs that increasing
foreign aid from Rs. 450 crores to 700
crores or 800 crores will be too much.
He savs it will be too much to exmect.
He asked the question yesterday: who
will glve us this assistonce? Tt is not
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the first time that Shri Masani asks
this question, Sometimes it appears
to me that it is perhaps much easier
to satisfy the Worlq Bank, or AID or
Sir Norman Clipping, or some one
else, about the conditions under which
Wwe function in this country, about the
stability of this country, about the
economic  viability of this country,
then to convince the hon. Member for
Rajkot, because, these world organi-
sations are only concerned with stabi-
lity, with economic efficiency. My
hon. friend opposite, the Member for
Rajkot, is not satisfied with that. He
will  be satisfied only if hig philo-
sophy of freedom for the few is accep-
ted. He will be satisfied that these
undertakings are viable, are function-
ing well, anq he will think that we are
qualified for foreign aid only when
we adopt his economic philosophy,
namely, the philosphy laissez faire,

Mr. Deputy-Speaker: Thc hon,
Member should conclude,
Shri Ravindra Varma: Sir, you

you should give me more time because
I want to deal with the points raised
by some hon. Members who spoke
before me. I hope you will bear with
me.

Now I want to refer to the question
of increase in Governmental expendi-
ture to which many hon. friends who
spoke before me made reference. Many
hon. friends referred to the prolifera-
tion of personnel in administration.
No one is more conscious of this and
of the fact that this has to be avoided
even in a welfare State, in a demo-
cracy, than the hon. Finance Minister
who has made special reference to the
fact that it is essential for the Govern-
ment to set an example by practising
austerity and by cutting out relent-
lessly every avoidable item of expen-
diture.

But it is one thing to say that there
should be economy; it is vet another
thing to describe it as a panacea.
Another suggestion of Shri Masani’s
was a cut across the board. or some
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such American expression, a general
cut of 2 to 3 per cent applicable to all
item of expenditure other than
defence expenditure. This time he
exempted defence expenditure, 1

do not know why. I say so,
because, formerly his party has
often talked of the virtues of
delinquency, and argued that it is

possible for us to avoid expenditure on
defence if we enter into a military
alliance with some other country. 1
am grateful to him that this year he
did not repeat that argument. But the
suggestion that if there is a 2 to 8 per
cent cut across the board it weuld lead
to economy is a dangerous suggestion.
I am not against economy; I am for
economy. But, then, one must under-

stand what retrenchment woulq lead
to, what is meant by non-development
expenditure.  Yesterday, the hon.
Member for Barh also complained that
there had been a tremendous increase
in non-developmental expenditure.
What is the connotation of the word
“non-developmental expenditure?
How was the figure of 2770 crores
arrived at by the hon, Member for
Barh? If the non-project expenditure
or non-developmental expenditure
means expenditure. which  does
not lead to the production of physical
commodities, then I suggest that it
is a rather dangerous definition. A
State like ours has to spend money on
education. A State like ours has to
spend money on public health, on
public utilities and social service.
These do not produce physical com-
modities, But you cannot classify them
as non-devel tal or y
expenditure. That would be a dange-
rous classification. If, therefore there
is an item-wise analysis of expenditure
it will be seen that our Government,
which believes in the ideal of a wel-
fare State, has spent money, has in-
creased expenditure on services which
Jead to “investment in men”, ‘in
human resources”, so that the abllity
of men, the potentiality of men may
increase, so that the personality of
men may flower, and that certainly is
not a non-developmental expenditure.

Sir, Shri Masani referred to the in-
crease in the expenditure on police. T
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am sure Shri Masani is a very diligent
student. He must have seen, there-
fore, that the suggestion was not for
increasing expenditure on traffic police
in Delhi, though perhaps an efficient
traffic police is very necessary. The
expenditure was and is to be on border
security police. Now it is very easy
for this House to appreciate, given the
circumstances in which this country is
situated, with troubles on the border,
in the hill areas of our country, across
the frontier, how it is very necessary
for us to have an efficient border gecu-
rity force. The expenditure on border
security is not borne under the head
“army”. It is borne by the police be-
cause the border security force is clas-
sified as a police force. Ignoring
all these things, if you say
that any addition to the expenditure
on Police is, an avoidable administra-
tive expenditure, unproductive expen-
diture, expenditure meant only for the
preservation of law and order or for
waving the lathi over the heads of
the people, I say that it is a distortion
of facts which this House cannot en-
tertain,

Sir, I do agree that there is an abso-
lute ity today, especially when
expenditure is increasing, to see that
there every pie that is spent by the
Government is scrutinized and reduc-
tion in expenditure made where
possible. Take, for example, the Com-
munity Projects Administration. I do
not know whether the Community
Project Administration, like Malvolio
is more sinned against than sinning I
expect some will say it is more sinned
against than sinning. But let us look
at the facts. Rs. 300 crores has been
spent on this account. Out of this
hardly Rs. 100 crores has been spent
on programmes, and nearly Rs. 200
crores have been spent on administra-
tion, and incidentals.

Shri Masani had a three-fold solu-
tion to offer to the Finance Minister.
He said that if one of these could be

pted by the Fi Minister, he
could achieve the miracle for which
every Finance Minister thirsts, to
abolish or reduce taxation. He urged
that the Finance Minister should not
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give to the States the loans that he is
proposing to give or he must decide
on a 2 to 3 per cent over the board cut
or he must decide that capital expen-
diture would be met only from cap;tal
receipt, from public debt and public
borrowings,

Mr. Deputy-Speaker: He should con-
clude now. He has already taken
20 minutes.

Shri Davindra Varma: I cannot deal
another flve minutes.

Mr. Deputy-Speaker: He can take
another minute or two, I have to
accommodate other Members.

Shri Ravindra Varma: I canot deal
with some of the arguments in one
sentence.

1 was saying that it is not possible
for me to deal with every one of these
‘three suggestions. Sir, you have only
underlined the fact that I do not have
the time to do so. In fact, I am
thankful to you for this support. But
if you look at the items for which
these loans are given or are proposed
not unproductive items, that they are
items for which a State can legiti-
mately expect support from the Centre.
I would wish Shri Masanj and hon.
friends opposite to consider what
would have been their attitude if
insteaq of Congress Governments in
the States, there were a few govern-
ments run by Opposition parties. At
that time if there were budgetary defi-
eits, confusion or financial indiscipline,
and the budget could be balanced only
by support from the Centre, and if
that support were not forthcoming
from the Centre, I wonder what argu-
ments would be advanced by my hon.
friend opposite, Shri Masani and his
friends.

Sir, I shall not deal with the other
two suggestions of Shri Mansani ex-
cept to say that they stem from the
social philosophy in which he believes,
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namely, the philosophy of laissez faire
which Members on this side of the
House cannot accept.

Sir, I do not want to deal at length
with the taxation proposals but I must
submit that to say that the taxation
proposals put an inequitous burden on
the corporate sector will be a travesty
of truth. There is a list of concessions
to the corporate sector. Abolition of
expenditure tax, revision of the rates
ot gifts tax, abolition of tax on bonus
shares, decision to give up the 12.5
per cent tax on domestic companies,
changes in the base fo1 the levy of
dividend tax and the favourable change
in the rate of surtax. If these are not
concessions, what are concessions I
would like to know,

I wish to conclude with a reference
to my hon, friend, Shri Hiren Muker-
jee, who, unfortunately, is not here
now. He said yesterday that this
Budget meant a “good-bye” to social-
ism and he attacked pragmatism.
When an hon. Member of Shri Muker-
jee’s persuasion attacks pragmatism,
I do not know what exactly he means
and whether he is arguing for dogma-
tism. I do not,even know whether
he can define what is dogmatism and
what is pragmatism. I sometimes feel
that some of the devotees of dogma are
so hestitant to leave the strange para-
dise in which the rule “To each accord-
ing to his want, from each according
to his capacity” is inscribed on the
portal, They would only insist that
this motto should be implemented
from tomocrow especially it is others
who are in power. His dialectical
predilection or affection for the Plan-
ning Minister is something, that is,
understandable, and I do not want to
go into that question; however, when
the hon, Member, Shri Mukerijee,
referred to dogma and pragmatism, I
wondered what constituted deviation-
ism and pragmatism in his view, what
constituted orthodoxy and heterodoxy,
and who was the apostle and who the
apostate. T wonder whether Professor
Mukerjee can give a consistent answer
to these questions at any time.
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Sir, the neeq to improve our budget-
1ng technique is something to which all
of us have made reference time and
again. I do not want to deal with it.
There is necessity to reduce the gap
between estimates and actuals; there
is necessity to see that unspent sur-
renders every year do not total up to
crores of rupees; there is necessity to
hold the price line; there is necessity
to maintain the value of the rupee; it
1s necessary to see that indirect levies
do not add to the burden on the poor.
As my hon. Friend, the member for
Bhagalpur, said, it is necessary to see
that nothing is done which would lead
to the growth of monopoly or concen-
tration of wealth; that everything is
done to prevent the concentration of
wealth and power in the hands of a
decreasing number of people. Every-
thing should be done to see that
regional and social disparities are
ended.

Sir, I wish to conclude by referring
to the way in which the two hon.
Members opposite, Shri Mukerjee and
Shri Masani, concluded their speeches
yesterday, Both of them were obses-
sed with the fact that in a few months’
time we are going to have the general
elections. Both of them invokeq the
wrath of the pcople of this Govern-
ment and this party. Shri Masani be-
came almost indignant and said that
we have been here for too long and
the people are going to punish us for
our mismanagement. Shri Mukerjee
did even better. He is always indi-
gnant, and quivering with indignations,
when he sees that people of this per-
suasion are on ‘he Treasury Benches,
whenever he realises that in spite of
all the ‘“revolutionary efforts” that
have been made and are being made,
people have repudiated there prophets
of a false revolution. He, however,
concluded his speech by saying that
the indignities that the Ministry is
committing will be wiped off by the
people as is being done in Calcutta,
Maharashtra and othe parts of India, I
wonder whether what Shri Mukerjee
said was something that he wanted to
say by way of imprecation or incite-
ment or incantation. From the reports
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which appear in the press it seems
very clear that it was not a pious
piece of prophecy. I suspect that there
is something deeper in this. The
House has to evaluate the opposition
that has been voiced by the hon.
Members to whom I referred in the
light of these undeniable facts,

Sir, I support the Budget proposals.

Shrimati  Savitri Nigam: Mr.
Deputy-Speaker, Sir, the most strik-
ing virtue of this Budget is its simpli-
city. There is no doubt that the Fin-
ance Minister has made neither any
tall claims about the Budget nor has
he indulged in any fiscal adventurism
like his predecessors. Whatever may
be the reaction of the vested interests,
I feel that this Budget is somewhat
refreshing as it is quite different from
other Budgets.

A beginning, though a modest one,
has been made in the direction of re-
moving onc by one those obstacles to
increased production and other econo-
mic evils which have been prevailing
in our society. The question crops up
again and again in our minds as to
why our Finance Minister could not
do a little better in this direction.
When we see the limilations around
him, we have to say that it is a good
beginning; but he has to go a long
way to broom out all the rubbish and
dust of economic evils which have
been left by his predecessors so as to
be able to give us a real production
oriented socialist Budget.

An hon. Member: What a compli-
ment she is paying!

Shrimati Savitri Nigam: By aboli-
shing the expenditure tax, which
according to my friend from Bihar was
only irksome to the business class, he
has done a great service to the income-
tax department because they were
busy achieving nothing. The adminis-
trative expenditure on expenditure tax
was much more than the returns which
used to be gained by the expenditure
tax,

. "
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8ir, nobody can deny that by aboli-
shing the capital gains tax on bonus
in the hands of shareholders and
reduction of the impact of dividends
tax as well as reduction in the rate of
sur-tax, the hon, Finance Minister has
definitely tried to revive the capital
market to some extent. It is quite ap-
parent that if given an opportunity he
would not feel shy of giving more con-
cessions to the corporate sector in
order to give a filip o investment, sav-
ing and capilal formation, I lay a great
emphasis on these three things—invest-
ment, saving and captal formation. The
relief given to bonus shares has been
a good step as there was no justifica-
tion for taxing the national gains.

1 am surprised to hear some criti-
cism regarding the slashing of the
gitts tax, but in my opinion he has
given a new push to money circula-
tion and a discouragement to tax
evasion, There iy no doubt that a
wholesome effect has been made by
this small concession offered to the
corporate sector which will go a long
way. About 35 per cent development
rebate which has been offered to
industries on the priority list, like tea,
newsprint, wi'l be helpful in boosting
up the morale of the capital market
and in creating a suitable climate for
the improvement of these industries.

There is no doubt that the Finance
Minister has shown considerable fore-
sight by raising the income-tax exem-
ption limit on personal allowance by
Rs. 500. Increasing the personal
allowance from Rs. 4800 to Rs. 4,800
is all right; but I cannot understand
the logic of qualifying it by adding
“to a married individual having more
than one child”. Why is this premium
being given, because this is against
the family planning programme?

15 hrs,

[SHRI SHAM LAL SARAF in the
Chair.]

It shoulg have been given only to
those who have not more than 1 child
to ensure that the people are encour-
aged to have smaller families. Only
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yesterday, my niece wrote to me that
because of listening to your advice in
the matter of family rplanning, her
husbang will have to pay Rs. 100 more
because she has got only 1 child.
Time and again, the sad plight of
salaried class has been mentioned in
this House. The dearness allowance
which has been given to the Govern<
ment servants from time to time has
been neutralised by the rise in the
price index.

There is no justification in keeping
this Annuity Deposit scheme at all. I
would beg of the hon. Minister of
Finance to abolish it altogether.

[ have no soft corner for any busi-
ness or trade class. I want to give a
fair deal to everybody who works in
the interest of the nation. What sur-
prises me most is that because of ideo-
logical reasons the people lose balance
out of enthusiasm even when they
discuss a serious matter. Yesterday,
when one of the economic experts
chosen by the Treasury Benches to
speak on bchalf of the Congress Party
and the other one who spoke today
were emphasizing the need of Bank
Reform, Policy Reform, Social Reform,
Economic Reform and all that, T felt
like telling them, “What you need
is Chloroform.” By living in slogans
and by our idealistic approach, we will
only add to the chaos which is already
in. We should be more practical to
find out ways and meang so that we
may get out of this difficult financial
position,

The percentage of sur-charge on the
corporate sector and otherwise is pret-
ty high and it may leaqd to slacken the
pace of industrial production all the
more. So, I would suggest that the
hon. Finance Minister should reduce it
from 10 per cent to 5 per cent.

Now, I would take the cause of the
common man. From the common
man’s point of view, the proposals to
increase excise duties on sugar,
khandsari and diesel oil have been
rather harsh. There is a great fear
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in the minds of the people and in all
of us that the prices may go up and
the poor common man may be hit
hard all the more because already the
cost of living is costantly going up.

If, like cigarettes, other luxury items’

hag been taxed more, I would have
welcomed it. But khandsari which is
specially the poor man’s food should
not have been taxed. As the Finance
Minister knows it very well, any such
taxes are bound to lead to rise in
prices,

Then, I could not appreciate why the
Plan expenditure is going to be less
by Rs. 140 crores from next year. If
he had imposed some cuts on the Plan-
ing Commission which has been refer-
red to by so many Members as a
Pinjarpole for giving refuge to the
retired officers and all those people
who are unwanted in every other

dcpartment are shunted out to the
Planning Commission.
Shri D, C. Sharma (Gurdaspur):

And also who are defeated in the
elections.

Shrimati Savitri Nigam: If any cut
would have been imposed by the
Finance Minister on the Planning
Commission, I would have welcomed
it. But I could not appreciate this
cut of Rs. 140 crores in the Plan ex-
penditure from next year. When we
have accepted the method of planned
development as our instrument to fight
poverty and hunger

Mr. Chairman: She should conclude
now.

Shrimati Savitri Nigam: The other
Member was given 35 minutes. I have
taken only 5 minutes.

Mr. Chairman: She has taken 10
minutes more than the time allotted.

An hon. Member: Ladies should be
given more time,

Mr. Chairman: I accept that.
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Shrimati Savitri Nigam: When we
have accepted the method of planned
development and we have decided to
raise the standard of living of the
teeming millions of people by this
planneq development, this sort of cut
is quite undesirable and, I thing, it
will be restored. The Finance Mini-
ster may put this question, when I am
asking for the abolition of Annuity
Deposit Scheme, when I am asking
for restoring this cut, from where he
would fill up that gap of Rs. 140 crores.
I may give the answer that could be
done very easily. One of the most
effective methods would be to put a
severe check on our non-productive
expenditure and a more effective
economy drive to be implemented by
all Government Departments at all
levels. Who could believe that 35 per
cent of our total national income is
being spent on the administrative set-
up only? Why not our experts have
a little more imagination to find out
some suitable ways and means to eco-
nomise expenditure by such schemes
like voluntary retirement scheme or
switching over of the people who are
going to be retrenched because of
economy drive to some technical
departments? We know there is a
great shortage of technical personnel
in our country. Why can’t this army
of chaprasis and other Class IV Gov-
ernment servants be given some tech-~
nical training and be absorbed in other
technical department.

I would like to point out another
very unhealthy tendency which has
been growing in our country, that is,
indiscipline which i; prevailing
amongst the States. T would like to
know from the hon, Minister as to why
the States were allowed to indulge In
such unauthorised withdrawals from
the Rescrve Bank and what was the
Reserve Bank doing at that time?
Coulg not the Reserve Bank report it
to the Government in time? Why are
other States which have not with-
drawn these sums going to be punish-
ed for that? You are aware that al-
ready our country is facing a very
big economic crisis. The foreign ex-
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change reserves have reached to a
very dangerous zone. Instead of the
Food Minister who has demanded food
from all corners of the world and who
has brought a lot of humiliation be-
cause of this demand—bells are being
rung and food coupons are being sur-
rendered—it¢ our Finance Minister had
made this demanq from the Indians
who had settled abroad to send some
foreign exchange to their home-land,
to help their mother-land, I am sure,
the results would have been very very
helpful.

Shri Rameshwar Tantia (Sikar):
There is the National Defence Remit-
tance Scheme.

Shrimati Savitri Nigam: Sir, the
price index has already shown an up-
ward trend. I want to ask the econo-
mic experts and the Finance Minister
as to why they have not been able
to adopt some dynamic method in
these Budget proposals to eradicate
this cvil. Unemployment, rising pri-
ces and the rising cost of living are
the biggest drags on our economy.

The capital growth has been very
tardy. Everybody knows it Share
market has been very dull. T would
appeal to the Finance Minister not to
depend too much on the army of ex-
perts but to adopt a house-wives’
approach and to make the best out of
the worst. Only by tightening up
administrative machinery of the Fin-
ance Department, the Reserve Bank,
the Income-tax Department, I am sure
the hon, Minister can very easily fill
up the gap.

There are many other evils respon-
sible for this critical position. But the
greatest evil is the black money to
which nobody has made any reference
g0 far. The whole House is aware and
you are also aware that the Govern-
ment has failed miserably in getting
this money unearthed by two big
disclosure schemes. And they have

been. wavg Ferew
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First of all I was quite opposed to
make any compromise with those peo-
ple who have been dishonest and to
put any premium on dishonesty. Once
Government have decided to unearth
this money by disclosure schemes,
those schemes should have been made
so flawless that more and more peo-
ple would have been encouraged to
unearth the black money which is in
circulation and which is creating a
havoc as far as our economy is con-
cerned.

I would like to make the sugges-
tion—it is still not too late—, if the
hon. Finance Minister becomes humble
enough to take the advice of the hon.
members of this House, that he should
revise these schemes by bringing in
certain amendments and by this I am
sure, he would be doing a greatest
service to this country.

Mr. Chairman: The hon.
may conclude now.

member

Shrimati Savitri Nigam: I am con-
cluding. In the end, whatever people
may say, we cannot deny one fact that
this budget has strengthened the hands
of our Government in seeking the co-
operation of all international institu-
tions, in increasing larger flow of long
term assistance and in solving the
foreign exchange crisis, as this mild
budget will surely act as a catalytic
agent to achieve proper and healthy
growth of our economy. This budget
has also made one thing clear in the
minds of private and public sectors
that there is a great room for the
growth of both these sectors as far
as national economy is concerned, as
far as industrial production and all
types of production in this country are
concerned.

it go o WYY (P « AT
qarafy oY, T qrT g, oY AT
SR CE R i sl el o
w1 ¥ qEdvaT s & gra, o fs
wferr a1t 3 are farr a1, 3w § sy
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Shri H, V. Koujalgl (Belgaum): I
thank you very much for the opportu-
nity you have given to me to speak
on this budget. As you know, the
Finance Minister was all of a sudden
called upon to shoulder this responsi
bility and he had very little time to
prepare this budget and to study the
economic situation in the country.
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However, within the short period at
his disposal he has prepared and pre-
sented the budget, and in my opinion,
he has done his best under the present
circumstances,

It ig difficult for any Finance Mini-
ster to satisfy all views and all sec-
tions, Even yesterday, some hon.
Members belonging to the Congress
Party, to which party the hon. Finance
Minister himself belongs, criticised the
budget and said that he had not car-
ried out fully the policies of the
Congress. So, it is a very difficult job
for any Finance Minister to satisty all
views. In my humble opinion, the
hon, Finance Minister deserveg our
sympathy and congratulations.

In spite of all the best efforts of the
Government we see that the adminis-
trative expenditure is increasing year
by year, ag compared to the increase
in our national income. That is not
a healthy sign and we almost see that
we are going beyond our means.
Secondly, we find that Government
are running nearly thirty corporations
in the public sector. We have invest-
ed very huge amounts in these corpo-
rations, but the yield that we are get-
ting from them is very meagre. I
would request the Finance Minister to
see that at least in the future we get
a reasonable yield from these corpo-
rations

No doubt, there is some increase in
our per capita income but in spite of
that, when we go to the villages, we
see altogether a dismal picture there.
We still see there the poor man and the
common man in his tattered clothes
and living in his old insanitary houses.
No doubt, there is some appreciable
development in the villages such as
the building of roads, the provision of
drinking water, wells, health services
etc. But in spite of all that, we see
that the beneflt has not reached the
poor man and the common man. The
condition of the agricultural labourer
is not so good, and during the last two
years it has gone worse, especially due

‘to the failure of the crops. The wages
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of the labourer have not gone high
as compared to the rise in the prices.
The wages which the labourer gets is
not even sufficient for his maintenance
since the prices of the essential com-
modities have gone very high. So,
one can salely say that the criticism
that has been made by some Mem-
bers that the rich have become richer
and the poor have become poorer
seems to be true,

The country is facing so many diffi-
cult problems.  Especially the food
problem has become a chronic one.
Recently, we have seen agitations in
many States, and still these agitations
are threatening in many States. Gov-
ernment must see that we secure self-
sufficiency in food at Jeast within the
next five years. We are expected to
be self-sufficient as early as possibie,
and we are not expected to go from
country to country asking for food
every ycar. The hon, Food Minister
has told us on more than one occasion
that incentive prices should be given
to the growers. Accordingly, each
State has fixed prices in the respective
areas, but in practice we find that the
foodgrain which is sold at the rate
of Rs. 50 to 60 per quintal in some
parts like the Punjab or Rajasthan is
sold in other States like Maharashtra
or Gujarat at the rate of Rs. 100 to
150 per quintal. The pity of it is that
the grower does not get the price fixed,
but on the other hand, the profit goes
to the middleman. Sometimes we see
that even the States which are dealing
in these fnodgrains are purchasing at
a lower rate anq selling at a higher
rate, thereby making a profit. That
1s highly obhjectionable, and there
shoud be no such thing. It has been
stated on more than one occasion
that . . .

Mr, Chairman: The hon, Member
may resume hig seat and conclude his
specech on Monday next. Now, we

have to take up the Private Members’.

Business.
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COMMITTEE ON PRIVATE MEM-

BERS' BILLS AND RESOLU-
TIONS
EIGHTIETH REPORT

Shri Hem Raj (Kangra):

move;

I beg to

“That this House agrees with
the Eightieth Report of the Com-~
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 9th March, 1968.”,

Mr. Chairman: The question is:

“That this House agrees with
the Eightieth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented. to the
House on the 9th March, 1966.”,

The motion was adopted.

15:30 hrs.

RESOLUTION RE: ADMINISTRA-
TIVE REFORMS—contd.

Mr. Chairman: Further discussion of
the following Resolution moved by
Shri Bibhuti Mishra on the 25th Feb-
ruary 1966:—

“This House is of opinion that
with a view to bring socialism
in the country forthwith and to
execute the Five Year Plan succes-
sfully, Government should bring
about radical changes in its admi-
nistrative set-up without the least
delay”.

Shri Bibhuti Mishra might resume
his speech.

ot fararf o (Afrer) : arafa
wera, ot ax sz wrat f
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I 7 3§ e ¥ frey R
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“The econstitutional effort to
specify scopes of national and
state powers so precisely would
appear to raise the most serious
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barriers before national needs to
develop and execute national pro-
grams in the interest of the
national economy and the national
public”,

qar aR g afed fis dex Wik
RrHaE ot aff &, ow 7w ¢ )
wioEy gg W @ arfed 5wl
& A @) ow €2 &Y fegww g sy
ok grd @ feasw 7 ), aw fues
ST | W T e dr AeTEieE
AT TEHT Y e WX ATIETE-
fez wefafrgam & snom | @
FHTT FY w1 {an Arfed Wi wreand
s arfey

Wi ag ¥Ew §

“Language usage and sentiment
seem to support minimizing Cen-
tral powers. ‘Autonomous states’
is a phrase in wide use and as
used of tremendous influence on
modes of action. Yet the consti-
tution does not provide for auto-
nomous states and their creation
would destroy India as a nation”.

gz &Y Araad Gz @ vy & fw w2
R Iwg g1 13 ;T 3G Fai% gy
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fafrgfea gm3 w1 o gfee &
@Y g ary &< arfed o

ot & warfeas ag o ¥y § ¢

The power that is exercised
organically in New Delhi is the
uncertain and discontinuous power
of prestige. It is influence rather

. than power its method is making

plans, issuing pronouncements.
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[t favyfr fomt]
holding conferences. In reference
to two different programme fields
I have been authoritatively in-
.formed at both the Centre and in
the states that the Centre's admi-
nistrative function is performed by
annual or semi-annual conferences.
Any real power in most of the
development fleld is the personal
power of particular leaders and
the informal, extra-constitutional,
extra-administrative power of a
dominant party coherent and
strongly led by the same leaders,

wawfa g : ox fae § sy
A1 F3 g1 Hg AfIT | AT AR faqe
qAF

ot fagfe faw . & w37 Awar
g 5 gure 39 17 § g% 777 arfgd
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Public Enterprise and Economic

.Development, p. 53:

“The State hag no alternative
but to provide the initial impetus,
to control almost every aspect of
economic life, and to set itself up,
in many branches of industrial,
agicultural and commercial acti-
vity, as owner and manager. To
do this, it needs a body of servants
who are not only honest, educated
and adequately remunerated but
possessed of a variety of adminis-
trative talents. Those in the high-
er reaches of the hierarchy must
have an unusually marked ability
to plan, to execute, to co-ordinate,
to adjust. They must know where
40 seek the best advice, be able to
distinguish between good advice
and bad and possess a flair for
detecting what is and what is not
possible from the political and
social point of view”.

% wgar ¢ P o At Ay oy ww A
<ar wrg ) |

Mr, Chairman: Resolution moved:

“This House is of opinion that
with a view to bring socialism in
the country forthwith and to exe-
cute the Five Year Plan success-
fully, Government should bring
about radical changes in its admi-
nistrative set-up without the least
delay”.

There are three amendments by way
of substitute resolutions. I shall take
them all as moved.

Shri S. M. Banerjee (Kanpur):
Kindly remember to give me a chance
to speak on my point of order regard-
ing this,

Mr. Chairman: Very well.

Shri Khadilkar (Khed): If the
movers of amendments are not present
in the House, would it be proper to
take them as moved?

Mr. Chairman: 1 am sorry.

Amendment No. 1 by Shri Yashpal
Singh—he is not present.

Shri B. K, Das (Contai): I beg to
move:

“That for the original resolution,
the following be substituted,
namely:—

“This House is of opinion that
with a view to bring about the
socialist pattern of society based
on a democratic structure and to
achieve this objective through the
successful working of the Five
Year Plang and the democratic
institutions in the country the
administrative machinery should
be so reformed and geared
as to make it fully efficient, pur-
poseful and responsive to the
social need’ ... (2).

Mr. Chairman: Amendment No. 3
by Shri Limaye. He is not present.
“he original resolution and the am-
endment moved are before the House.
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Mr. Chairrian: There are a number
of speakers, ang the time at our dis-
posal is little. Five minutes each,

Shri Khadilkar: Minimum ten mi-
nutes, it is not possible.

Shri S. M. Banerjee: Let us increase
it by another hour.

Shri P, Venkatasubbaiah (Adoni):
At the outset, I would like to congra-
tulate Shri Bibhuti Mishra, our veteran
Congressman and also Secretary of the
Congress Party in Parliament, who has
moved this rz;olution for the conside-
ration of the House.

Shri Mishra is wedded to socialism,
as is the case with every member of
the Congress Party which has accept-
ed socialism as its principle. It is
time and agiin being reiterated and
reaflirmed by our election 'manifesto
and also by the resolutions passed at
the plenary sessions of the Congress.

From the ideal of u socialistic pattern
of society. we have come to a firm
decision that unless socilalism is
adopted and executed and implement-
ed successfully and expeditiously, we
will not be able to bring prosperity
to this countiry and also remove the
inequalities that exist in this society.
For these radical reforms to be imple-
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mented and executed to bring prose
perity to the country, it is entirely
necessary that the machinery that is
to implement and execute it should be
reformed, reoriented to the changing
pattern, and it must be able to deliver
the goods as intended.

We are suffering from a hangover of
British bureaucracy since we got in-
dependence. The British left our
country for good, leaving us an admi-
nistration which is considered to be
very efficient and also foolpronf. We
were given a band of administrators
with administrative capacity, but lack-
ing in human touch, who were also
trained in the steel frame of the
bureaucratic setup of government. Our
planners and administrators did not
think a while, nor thought seriously,
first to give a new look, new touch,
new orientation to the administrative
machinery, and they have gone on all
these years in spite of planning. They
did not give much care or thought to
this vital link of our national econo-
my, for reforming our administration
so ag to cater to the aspirations and
needs of the country. In all the flve
vear plans that we have drawn up,
this aspect of the matter has not re-
ceived the attention that it deserves.

So, from the village panchayat
administration right up to the Central
Government's level, we sce an adminis-
tration which is not alive to the
human problems, which is not reccp=
tive to the various schemes thai we
have undertaken, but having the same
old type of thinking and al=o the old
type of redtapism and inordinate de-
lays in administration. Where there is
delay, where there is tedtapism, it is
the breeding eround for corruption.
Corruption ¢manates from these admi-
nistrative d~1~s and also from burcau
cratic management,

We were very honest in our inten-
tions, we werc very honest in imple-
menting our schemes for which we
worked, for which we have planned
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all these years, for which we sought
the help of other countries also. We
made our five year plans so as to reach
the common man, but we have com-
pletely failed in getting them imple-
mented and reaching the common man.
That was our weakest link in our
pattern of things,

MARCH

So, Sir, whether you take the admi-
nistration at the State level, or the
district, ievel or the administration here
at the Centre, we see that the officers
move in the old groove. I do not find
fault with them, because they have
become a prey and have become the
victimg to the type of administretion
that has been handed down to us.
When one gets into it, it is just like
a spider’'s web, However well inten-
tioned a man might be, if he is in=
ducted into this steel frame of think-
ing, he will only identify himself with
that type of thinking and he may not
be reccoptive to the aspirations of the
people. So, our planners or adminis-
trators should have thought that even
before we iraplement all those schemes
they must have revolutionised
this administrative machinery, this
tvpe of machinery, these checks and
counter-checks also, the long line of
administrative officers, starting from
the despatching clerk to the Secretary
to the Government,—all trying to put
a halt to the problem that was asked
to be tackled by them. They do not see
that here is a human problem behind
them, behind every paper they got,
because their training and upbringing
and the set-up have been like that.
Unless all tliese matters are tackled
in a very radical manner, we will not
be able to achieve good results.

Colossal expenditure is being incur-
red in so many of our projects and
schemes, and the expenditure that Is
being incurred on adminisration alone
is much mere disproportionate than
what it should really be. We must
realise the urgency and the importance
of administrative reforms in this coun-
try. I am happy that the Central
Government has thought it fit to form
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an Administrative Reforms Commis-
sion. I do not know what the terms
of reference are. But I am happy
that it is being headed by a man like
Shri Morarji Desai who has been ‘n
the public life of thig country for the
last 30 to 40 years, who knows well
both the administration and the organi-'
sations, and who has haq an intimate
touch with the people. I hope this
Administrative Reforms Commission
will be able to get into touch with the
problems,  will be able to grapple
with the prob'ems and come to right
conclusions. On the same pattern,
there are other administrative reform
committees being sat up at the State

level. T do not know what are the
terms of reference of these State
administrative reform committees.
But one thing is sure. Unless the

cobwebs are removed from our admi-
nistrative machinery, whatever be the
political  ideology—whether it is a
welfare State or socialism of the type
that Shri Kashi Ram Gupta referred
to, it will not succeed. Whatever ism
it is, that should be suitable to the
common man; that ism must go to the
welfare of the common man, and you
must see that all these inequalitieg in
our social pattern as well as our econo-
mic ills are done away with.

We have been noticing a sad spce-
tacle of the amenities nr the benefits
that are sought to be provided bv the
democratic government being_ misused
by a few influential people who have
got the wherewithal of having a con-
venient power as well as political
wirepulling to make use of, to the best
advantage of a few people. So. the
entire benefits are denied to the com-
mon man. In this context, therefore,
T heartily commend the motion that
has been moved by my hon. friend
Shri Bibhuti Mishra.

Mr. Chairman: Before I call upon
Shri Banerjee, I would refer to the
point of order he raised last time. Y
must dispose of that now. lle asked,
since the Government has already set
up an Administrative Reforms Com-
mission, whether this resolution coul@
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be taken up for discussion here.. Since
this Parliament has not set up a com-
mittee like that, nor has it said any-
thing with regard to that, I rule the
point out of order. There is no point
of order. Shri Banerjee may now
start his speech.

Shri S. M. Banerjee: Mr, Chairman,
Sir, I support the resolution of Shri
Bibhuti Mishra, but I do not know
whether he really feels that socia'ism
is going to be established by such a
resolution. All social reform is ncces-
sary in this country and I am one with
him when he feels that the goal of
socialism has not yet been achieved,
despite all the assurances given by
this Government.

Let us go back to 1947, when we be-
came independent. Since after Inde-
pendonce, we have been hearing spee-
ches from the various leaders who are
in power today that we are moving
towards a socialistic society and than
towards a socialist society. I do not
know what we will achieve. Shri
Kashi Ram Gupta suggested that at
least let us have a welfare State. Now,
the country is coming to a pass where
the welfare State is going to be a
farewell State. That is exactly what
T feel, with the present happenings in
the country.

Now, an Administrative Reforms
Commission has been appointed with
a very eminent person like Shri
Morarii Desai ag its Chairman.

1556 hrs.
[MR. DrPUTY-SPEAKFR in the Chair]

I have no doubt that Shri Desai will
consider all aspects of the problem,
but the tragedy hcre is that when this
Commission has been appointed, with
Shri Morarji Desai as Chairman and
some eminent Members of Parliament
as its members, nearly 6,000 to 10,000
man working in the Central Secreta-
riat and some subordinate and attached
offices are likely to face retrenchment
or they are going to be declared sur-
plus. I am surprised at this, because
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an assurance was given outside this
House by no less a person than Shri
Hathi or Shri Nanda to the deputa-
tionists of the Central Government
employees working in the Central Sec-
retariat, when they met and presented
a memorandum to the Minister that
no retrenchment would be resorted to
because ‘of certain administrative
reforms or because of the so-called
officer-oriented policy accepted by ithe
Government. We thought that since
the Commission has already been
appointed with Shri Desai as its Chair-
man, the whole question of this
officer-oriented policy and other things
will be referred to that Commission.

Now, Sir, I have in my possession &
letter of the Government of India,
issued by the Home Ministry, and it
is dated 25th February, 1966. The
subject is, “Redeployment of the staft
rendered surplus as a result of intro-
duction of administrative reforms or
studies by a Staff Inspection Unit,
Ministry of Finance—Imposition of
ban on direct recruitment to Govern-
ment Organisations.” When we put a
question in this House whether it iz &
fact that 6,000 to 10,000 Assistants,
Lower Division Clerks and Upper
Division Clerks would be declared sur-
plus or be retrenchej because of this
newly introduced officer-oriented
policy in the Government, we were
told that nobody woulq be declared
surplus and nobody would be retren-
ched. But here I have in my posses-
sion this letter: it is not issued by
the Oppositicn Members but by the
Ministry of Home Affrirs, dated 25th
February, 1966. Let me read the rele-
vant paragraph from it.

“The new scheme also provides
that surplus staff transferred to
the central pool wonld have the
option to retire voluntarily on
terms which would be generous
and attractive enough to induce
them to opt for retirement at
their own initiative. The volun-
tary retiring terms are ex-
prcted to  be notified shortly.
Those who do not opt to retire and
cannot be placed and are also un-
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willing to undergo training {n
fresh skills would be retrenched
under existing rules.”

T am surprised rea'ly that when the
Administrative Reforms Commission
has not even started functioning, what
is the basis for this mass retrenchment
of nearly 10,000 employees including
Assistants, Upper Division Clerks and
Lower Division Clerks. I am told a
scheme has been evolved by the Gov-
ernment of India that there will be
only one officer and one stenographer,
\nd that will eliminate red-tapism
rom top to bottom. If the work can
Je done by one officer and one steno-
grapher and if they can run the Home
Ministry, the Defence Ministry, and
the Railway Ministry then I am sure
that one Prime Minister with eight
stenographers can run the entire ad
ministration of this country without
the use of any more Cabinet Minis-

ters, Ministers of State or Deputy
Ministers! In that case, I want a
definite reply from the hon. Deputy

Minister whether this letter dated
25th February, 1966, envisaging re-
trenchment, or declaration of surplus
employees in Delhi, in the Secretariat
and subordinatc and attached cffices,
will be operative, even when this
Commission has not started i‘s work
or when this entire work is going to
be entrusted to this Commission, T
request the hon. Minister to kindly
throw some light on this: when this
Commission is going to start the work,
what will be the terms of reference,
and whether this particular aspect of
the whole matter will be considered.

6 hrs,

With these words, T wish all success
.0 Mr. Bibhuti Mishra, Let us dream
of socialism for some time more. We
dreamt of Ramraj; it has resulted in
Kamraj. We do not know whether it
will lead to Jamraj!

Shri Khadilkar: Sir, we are having
an opportunity to give some thought
to the problem of administrative re-
‘forms, because my friend has brought
forward this resolution. T heard a
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story recently from a friend of mine
who had some experience of adminis-
tration. A well-know academician
from the western world, who had de-
voted a good deal of his time to the
study of administrative problems, who
was a sort of an atheist, came to India
to have a look at our administrative
system. He stayed here for three
months, went from department to
department, followed all the proce-
dures and he left this country com-
pletely converted to theism. A
friend asked what led to his conver-
sion. He said, “When I studied the
Indian administrative system and the
various procedures, I was puzzled as
to how all this machinery is running.
I came to the conclusion that there
must be some unseen hand of God
that keeps the administrative fabric in
this country going all right.” He could
not point out to any definitive system
which is supposed to translate our
objectives of gocial policy into day-to-~
day executive action. If this conclu-
sion is correct, then there is very little
hope.

But this gentleman failed to appre-
ciate another aspect of our social life.
This morning we had a rather distres-
sing debate on the Bengal situation.
The thought occurreq to my mind
that it is not the hand of God or some
unseen power, but in this society there
is such a thine as moral authority,
coming down from tradition. 7f that
is weakened, as it is heing weakened
in Bengal ang other places, whatever
the administrative, political or judicial
system, we will not be able to sustain
the democratic set-up that we are
trying to strenpgthen in this country.

A serious attempt is likely to be
made to improve our administrative
system by the commission set up under
the chairmanship of Mr. Morariji Desal.
But considering its terms of reference,
with due deference to the Chairman
and other members, 1 feel it would
not be able to tackle the whole prob-
lem. T would suggest like the Plan-
ning Commission, it should have soma
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vote themselves to special problems.
There was a suggestion in the Consul-
tative Committee once. For instance,
there are these tribunals. There are
about thousand and more tribunals in
the various ministries and depart-
ments. The procedures are different.
‘There was a suggestion that an inde-
pendent committee be set up to study
the problems of tribunals, their pro-
cedures and allied matters. If the
Administrative Reforms Commission is
supported by such panels, various
panels to study different problems, I
think that a comprehensive review and
suggestion for administrative reforms
ultimately would emerge out of it.

Recently an attempt was made in
the Punjab. There is a Committee.
In Maharashtra also there is a Com-
mittee, it I remember correctly. Other
States also have at various State level
administrative reforms committees
established and problems are being
studied from various angles,

Some hon. Members referred to
socialism and what is happening to
socialism. Some gaid about a welfare
State and all that. Ultimately, admi-
nistration is supposed to translate the
policy of the Government in day-to-
day running of the government or the
policies that we lay down. We all
talk of socialism. Some say it is &
welfare State. I do not see anywhere
any attemp! being made, really speak-
ing, to show what steps towards the
implementation of socialist program-
mes we have made. Therefore, instead
of talking vaguely about our soclal
objectives, we should concentrate on
this. The main question is the admi-
nistrative apparatus. The question is
whether it is in a position to
translaic these ideas and  the
policies of the Government so that
the benefits would reach to the com-
mon people. Today the administra-
tion is a sort of paper-logged thing.
Just as there is the water-logging
problem in the Punjab, there is paper-
logging problem in the administration.

2760 (Ai) L.SD—9.
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Secondly, unfortunately, there is a
lot of meddling with the result that
an administrator is not free, That is
what we find at the district level and
at the lower level. There is a lot of
meddling and interference by the so-
called political bosses or somebody—
I do not know how to describe him—
at the local level and higher level.
Unless the administrator is immune
from these things, unless a certaln
amount of insulation takes place and
he is left free to execute the policies,
we cannot expect good results. Only
when this is done we can have results.
After all, we have inherited our ad-
ministrative system from our former
British rulers. We inherited a certain
system that was suited for foreign
colonial rule,

Mr, Deputy-Speaker: The hon.
Member should try to :onclude now.

Shri Khadilkar: Sir, in the beginning
1 wanteq to suggest ten minutes for
each Member. This is a very impor-
tant debate. This will help the Com-
mission also.

Mr. Deputy-Speaker: The time al-
ted is two hours. There are other hon.
Members belonging to other parties
also who want to participate in this.

Shri Khadilkar: I will conclude in
three or four minutes. I was saying,
Sir, that we inherited a certain system
that was suited for foreign colonial
rule. We have got to re-orientate it.
That re-orientation must be done with
a good deal of thought. This cannot
be done in a haphazard manner. The
former system was a well tried thing
for the colonial rule by the foreigners
and it survived. Even now certain
legacies continue.

Shri Warior (Trichur): Only cer-
tain legacies? All  the legacies
continue.

Shri Khadilkar: Only certain of
them continue. Certain innovations
have taken place. You must admit
that. You are a sort of Marxist. You
should have an objective approach
and assessment of the situation. Do
not exaggerate. Certain innovations
have been made, no doubt, and certain
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reforms have reacheq the people at the
village level, at the district level and
so on. At the same time, they are not
enough and they do not meet the re-
quirements of the situation. There-
fore, what I would suggest is, when a
Commission is appointed, this kind of
all-comprehensive view is called
for. What is this administrative
system meant for? I would like to
utter a word of warning, As you
know, in France almost the third day
the Government was changing and still
because of the sound administrative
system the State apparatus continued
its proper functioning throughout that
period of short 1lived governments.
De Gaulle now has changedq the whole
pattern, but that is a different matter.

The administrative system is one of
the important parts of State apparatus.
Therefore, while applyingz one’s mind
to this problem in a comprchensive
manner, thought should be given to
whether the apparatus that we evolve
ultimately, the personnel that we en-
list for execution of that as executive
in that apparatus, are capable to trans-
late the policies, if they are oriented
in that day. Then alone can we say
that that apparatus will be able to meet
the situation, Otherwise, we in this
House will always chant mantras of
socialism and what not and really peo-
ple will not experience in their lives
the translation of these policies and
the benefits that we desire should reach
the people. It should not be a
machine of unr ry har 1t or
interference; it shoulq be insulated
from that point of view. Then alone
will administrative reforms yield some
good results.

Shri Kapur Singh: Mr. Deputy-
Speaker, Sir, the Resolution before the
House is couched in general terms and
is more or less of an academic nature.
I will, therefore, confine myself to the
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done by some hon. Members who have
preceded me.

I have the highest respect for the
mover of this Resolution because he is
a peasant, and peasants throughout
the ages have been honest simple-
minded people. I myself am a peasant
and I know it. But, on that very
ground, they are liable to be beguiled
by slogans, confuseq by shibboleths
and thus they become the victims of
socialism-makers.

The Resolution before the House is
misconceived and is based upon confu-
sion of thought. This Resolution, if it
is to be properly understood and ana-
lysed, would pose three questions.
Unless these thrce questions are ans-
wered, this Resolution cannot be pro-
perly debated upon. These three ques-
tions are (1) What 1is Socialism?
(2) In what manner the administra-
tive set up is related to the State
objectives? (3) What does ‘“radical
changes” connote?

Socialism is more a slogan than a
precise theory. Its content is cons-
\antly in flux. But it has one perma-
nent element in it, as the history of
Socialism  during the last 25 or 60
years shows.

Shri Vasudevan Nair (Ambala-
puzha): Have you read some books on
Socialism?

Shri Kapur Singh: I have read some
books and I am prepareqd to read many
more.

There is one permanent element, as
far as I have been able to discover
by reading books on Socialism and also
by studying the practices of Socialism
in various countries of the world, and
that one element is introduction and
induction of more and more of State
control into the affairs of men and into
the lives of citizens. Only this ele-
ment remains constant; every other

terms of the Resolution without touch- : element of so-calleg Socialism keeps

ing on contingent or particular points
of current administration, as has been

on changing. Thus, the essence of
Socialism, in the context of this Re-
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solution, is a State rup on these prin-
ciples. From this there is no escape.
Once we have understood this, we can
come to the second question.

In this Resolution, Socialism has also
been yoked with the question of Five
Year Plans. What are these Five Year
Plans? The Plans are mere grandiose
industrial and productive activities
which are run by the State on more
or less monopoly basis. This is the
essence of the Five Year Plans in the
context of the administrative set-up.
Now, the machinery to run it requires
regimented managerial talent; anything
more than that is not required, These
are the tasks which the mover of the
Resolution wants to tackle by our
administrative set up.

Now, how is the administrative set
up related to the tasks which the State
has set before itself? That is the fun-
damental and the central question.
That is the core of the Resolution
which we are considering. The admi-
nistrative set-up is related to the State
in the relationship of apparatus and its
executor. This is the essence of all
public service systems. This was the
essence of all public services in ancient
times; this has been the essence of
public services in the days when the
foreigners were rulling us and this is
the essence of public service now that
we have our country run by our own
men and this shall be the essence of
public service, no matter what theory
of Government’s objectives the State
sets up before itself. It is for the
executive to select and train jts ap-
paratus to the tasks which they
embark upon. In all public vervices,
in all times, as T have said—and 1
repeat it—in all times and in all
circumstances the States set up the
public services on this principle.

Socialism and five-year plans can-
not change or modify this principle.
No question, therefore, of a radical
change in this principle can arise.
Therefore, I say that this whole Reso-
Tution has been misconceived and this
whole Resolution, when it is properly
analysed, does not come to any signi-
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ficant meaning; it does not proliferate
into any thought content which can
bear any relationship to the problems
which we now have before us.

For these rcasons, I repeat that this
Resolution has been misconceived and
has been misconceived by an honest
anj simple peasant who has become a
victim of socialism-makers. I there-
fore, not only oppose it but I request
him to withdraw it,

Mr. Deputy-Speaker; What {ime will
the hon. Minister require?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): About 15 minutes,

Mr, Deputy-Speaker: We have to
close it by 5 O’ Clock. I will call him
at 4.40

Shri Warior: Sir, I support this
Resolution, that is, the core of the Re-
solution, as my friend, Shri Kapur
Singh, put it. The other words,
“radical” and all other things, may be
eliminated; instead, there are certain
other words which must be put in, as
“bold”, “courageous” and other things.

The administrative set-up at present,
as Shri Khadilkar rightly noted, is a
set-up that we rather inherited from
the British rulers. What is this set-up?
As we see it, there are three separate
stages in this whole apparatus. The
first stage is the ministerial set-up.
The ministers are there, naturally, as
the link between the popular side and
the executive side; but here what are
the ministers doing? Actually, what
is the power in their hands and what
actually they are doing are two things.

The other day, Shri Nanda—I am
quoting an instance, that is all; it is
not any allegation—read a statement
and when there was some objections
raised. he said that it was made in a
haste. By whom? The minister is
reading a statement which iz made in
haste, by whom? The “whom” is the
hidden thing, the actual real adminis-
tration and he who comes here is only
for name’s sake the flgurehead,
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1 take another instance. Ministers
change their portfolios so aften and
80 suddenly just like the comic figure
in the circus. Any minister can handle
a portfolio without sufficient back-
ground training and sufficient experi-
ence in life. Any day, all of a sudden,
the Home Minister becomes the fishe-
ries minister and the fisheries minister
becomes the defence minister. Any-
one can become anything here, be-
cause there is a hidden apparatus
behind and they can rely upon it. I
ask the Ministry whether they have
gone anywhere at any time in any
basic question against the wishes of
that hidden power, Never. That is the
first brake in our set-up.

Shri Kapur Singh: That is a sensi-
ble ‘thing too.

Shri Warlor: It is sensible accord-
ing to our retired administrator but
not sensible according to us.

Now, the second thing is the steel-

frame. What is the set-up in it?
There are two divisions. There is a
secrctariat, all powerful, omniscient,
omnipotent, omnipresent. Will you

just believe that a district engineer
must wait upon the will and pleasure
of a chaprassi in a secretariat to get
an interview with his own department
secretary? Any man in this set-up
will rather prefer to be a chaprassi in
the secretariat than be a high official
in the field,

Shri Kapur Singh: You want us to
believe it!

Shri Warior: Shri Kapur Singh is
not believing it. I do not mind be-
cause he believes in nothing, even in
himself.

Dr. Ranen Sen:
That is a good one,

(Calcutta East):

Shri Warlor: So, this secretariat is,
as I will name it, the “Establishment”.
I wish, a courageous step is taken by
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the Central and State ministries to
smash this “Establishment” which is
the omniscient, omnipresent and omni-
potent thing in Indian administration.
Then, take the I.C.S. corps. How many
times, even in our living memory with-
in these 18 years they were changed
and placed under our popular Mini-
sters resulting in their discomfiture?
How many times they had to swallow
all those things which are placed in
their hands? That is the second thing,
I have a lot to say about this. But
I have no time to do so. Still there
are some I.C.S, officers.... (Interrup-
tions) I am glad that some of them
have come to this side also but they
must prove better in their relation-
ship on this side. Whenever this re-
form is thought of, always there is a
sting in the tail, as Mr, Banerjee was
now referring to. What is meant by
reforms is not to touch the core of the
problem, the central basic problem in
it, that is, the secretariat. Whenever
a hue and cry is made, either in the
public or in Parliament, for adminis-
trative reforms, at once the thought
goes only to this as to how to retrench
‘as many chaprasis, as many Class 11T
and Class IV employees as possible
and the reforms end there. Even here,
in order to have the reforms, accord-
ing to the Home Ministry’s letter
which was quoted by Mr. Banerjee,
they are creating a new cell—new
officers, new salaries, new telephones,
ete. to so many officers from each
Ministry. So, the higher the reforms
go, the more the higher officers come
and the more the lower employees go
out. Thig is what is meant by re-
formg in a nutshell.

Why should it be so? I ask a very
simple question. After the prepara-
tion of the Union Budget, why should
there be such a huge factory of a sec-
retariat to supervise and administer
all the day-to-day details that are go-
ing on in the States? Why rot the
Stales be given the authority and the
autonomy for implementing all those
things? That is never done. Even
for sanctioning a small project in a
State, the people from the States come
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here and wait in attendance on the
secretariat people who have no res-
ponsibility at all in this world. The
core of the problem is this. There is
authority vested in some people who
have no responsibility at all. So,
authority and responsibility will not
go hand in hand. The entire respon-
sibility is placed on the field officers
or the officers who are expected to
implement these things. But the en-
tire authority is centralised in the
most iron-fisted manner in the secre-
tariat.  So, unless the Government
takes courage in its own hands, be-
fore thinking of all the other details,
to smash the authority of the secre-
tariat, nothing can be achieved. Let it
be dishanded, If the authority and
the responsibility is given to people in
the field, in the implementing organi-
sations of administration, that, I think,
will be a good starting point from
where the reforms could begin.

it WieR @ q7 ;o (FEr)
ST e wEEE, g ST e
T ¢, 9 OF g & FHG FrawAl
I qUA §IE WEIRT AT §Tgd X
am fFar g, #ifs w9 qarAr &
I g favare & Wk 7 W §
fe gfrar 6 @1e 99 AR e §
AR T FF | FAfwa ag A
Hfews &1 & 7 A fr ¥ Wieqwe
Y I ALY FA, T AT T ATIH AT
& Fifs e # g AT aga
Aferar & A< ag faferg aw ¢ fs
SUEA § U A9 aF TG g T,
@ a& "ot fagre @t faedt ) oo
# ¥t ¢ o w7 e g A T
# Zwar @ g fw fogd o dl@d &
WETAT & WHS A, & AL & AR
S gt gU | garteEr w ST Agy
geft &1 g FY wia AR g,
fa faar &7 I 78 EFfY @Y e o
FOATATY FT A AG g0, ey
TANET FY AT TG IR, A M,
W i AE g, ar mrfEei
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aNq Fr , w&E AT aE R w
af s g § a1 I9E I WerTTT
aifaq 7€ g 2, &1 fe #9 ar
SAIRT @, FAT ST @1 ST § | gfers-
7 F wiw ) awd g, 7 ety @
T oA wE aw FO9 Wy
g T fefy fve @50 § 7 Wg
AT SwTEA & feafa § 1 @@ o wey
AT T &@E@T R, @ §RCQ ww
|, qY G @AM AT S
qi= &) =mE )

oY vEEw W (ISA) ¥
TR w @ & wa e v
e g1

=t ST oy dar . wOEr 2
gl g ifgd, wwwy & g & Ay
is m; W Wrﬁ [}

IeUN WL ¢ TS G )

= TN T ¥ OF gar ¥
faems a0 wWd @ F1 fRewd w7
W A @Y, I IgT e A &

Mr, Deputy-Speaker: He has not
referred to any one by name.

i WIETT ST ATRT WO AT
T g A T A TR d3 a0
st gt & frower w7 & el far
s § 1| a8 oifemdee T frers g
PR gt ¥ g s T A weg
¥ gard w1 qEar g fomdr Wi g
areEfeT soret §, ag a€ Dwger §
& oTTR T &) q@dqTS Ry
oo W1 ag F9X & F9T faF s
& 1 & Sy A e et @, w5 &Y
T FY T, q TS g qaqT )

wafed & qeaey Ry § aaare
T g w G afafe ag wm,
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I ¥ FET qATE A, T T WRT
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it HiHTT o aeay ¢ S S T+
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ST AT AT ¥ T T wIEE 3
T ATA FIAT 93T 1 & faar amga
gaemgfEmag wiam srammad

Shri M. R. Krishna
Mr. Deputy-Speaker, Sir, I am very
thankful to you for giving me a
chance to participate in this discussion.
This Resolution has come before this
House after a very long time

Shri S. Kandappan (Tiruchengode):
1 move that the time be extended by
haif an hour.
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Mr. Deputy-Speaker: We have al-
ready allotted two hours.

Some hom. Members: It can be ex-
tendeq by half more hour.

Mr. Deputy-Speaker: I can extend
it by half an hour.

All right. It is extended by half an
hour. The Minister will be called at
5 O'Clock.

Shri M, R, Krishna: The term ‘so-
cialism’ is not quite new to this House.
Even before the Third Plan was dis-
cussed, the House discussed about
socialistic pattern of society and the
House has given its approval to this
policy. Ever since the Congress came
into existence, the Congress Party has
not been speaking anything except
socialistic pattern of society or social-
ism. Even after the formation of the
Government, both in the Centre and in
the States, the party in power and the
Government did not have any pro-
gramme excepting socialism.  Today
it is very surprising that we have come
to know that we do not have the neces-
sary machinery to implement the
socialist principles and programmes.
The Government of every country in
the world had always taken care to
create firs{ the machinery which they
wanted in order to implement their
programmes, whether it was the Bri-
tish Government which was aiming to
create a welfare State or the Govern-
ment of Soviet Russia who wanted to
bring in communism.

So far as our country is concerned,
illiteracy is at the highest level; ignor-
ance is there, and we have a lot of
poor people in this country. So, this
country needs socialism very badly.
The people who are in the administra-
tion, the leaders of the natinn—and
everyone in fact—are really interested
in socialism. But unfortunately for
the last eighteen years we have not
tried to create the machinery which
would effectively implement the pro-
gramme of socialism, To expect the
Administrative Reforms Commission
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which has come into offing now to
clear all the ills and evils and to
provide the machinery effective
enough to implement the programme
is too much to expect. The educa-
tional system that we are still persuing
in this country is not directed towards
socialism. Public school cducation is
available only for those people who
can afforj to spend more, Technical
education and specialised ~ducation is
available only to the richer classes.
Government institutions, Basic educa-
tion, and agricultural and Art Colleges
are the only things available for the

poor and the landless. The same
thing is true in the case of the
medical facilities also. The same

Government doctor who allows his
compounder to give the watcry colour-
ful medicine to the poor people while
the doctor takes special interest in the
well-to-do classes in their houses.
These are the evils which Government
will have to remove. I think the Ad-
ministrative Reforms Commission is
not the body which would be able to
bring about changes in these spheres.

We have been speaking about the
removal of disparities in wealth, equal
distribution, equal rights and equal
opportunities. We have been speaking
about all these things very effectively
off and on. Almost every speech of
any big man in this country has con-
tained a phrase of this kind, but very
fittle attention has been given to the
implementation of it.

The conditions on which industrial
licences are given and the industrial
policies are based are on the 1rules
framed by the Britishers who had
framed such things to suit their ‘own’
people. Thosé very sets of rules
are still being followed. Whether
it be a small private bank or the
Reserve Bank or a Finance Corpora-
tion or any institution which has
come into existence to help the
people of this country, their rules
have been framed in such a fashion
that they cannot help anybody else
excepting the class which is control-
ling the entire wealth of the nation.
Unless the rules governing these insti-
tutions are changed, it is too much
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for any one in this House to expect
that by introducing a resolution of this
kind or by having a resolution of this
kind passed, socialism will come into
force.

Every country which has tried to
introduce this kind of reforms has
given more care to the institutions,
their character, their preference and
their interest. They have been very
careful to see that whatever institu-
tions are created, are create] in such
a way as would enable them to help
in the real honest objective of imple-
mentation of the programmes in view.

The agricultural sector about which
almost everybody speaks—much more
than anybody, the Mover is very much
devoted to its development—even in
that sector which is perhaps the big-
gest industry in the whole country,
the due that has to be given to the
poor, small landholders is not being
given, Even for developing agricul-
ture, the maximum benefit is given to
or being enjoyed by big landlords. Our
leaders who are interested in agricul-
tural development have not taken the
trouble to see how for these rules are
impairing or harming the very ceve-
lopment of agriculture. 1If this Reso-
lution was aimed only to crcate a
machinery at least to help that sector,
the agricultural sector which consists
of a very big portion of the labour
class in the country, something good
would have come. T would plead with
Government to trv to create 8
machinery to change the rules for
granting finances to the various insti-
tutions so that at least deserving us
that sector gets the maximum en-
couragement possible. The rules will
have to be quickly modifled to easvre
that.

Mr. Deputy-Speaker: This is about
administrative reforms.

Shri M. R. Krishna: The First,
Second and Third Plans have only en-
riched the rich Businessmen who can
float too many medium and big indus-
tries have been allowed even to in-
dulge in small scale industries.
Similarly, the big and rich business
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community has even entered the
agricultural field, not 1o incruase
production of food but to conceal their
unaccounted money—by growing huge
grape gardens and SO on.

So, I humbly make this appeal to
Government, If they are really
sincere in seeing that the socialist
pattern of society and its programmes
are to be implemented, they must
creatc a body to change the cxisting
rules.

Shri S, Kandappan: Mr. Deputy-
Speaker, the administrative set up that
we have got at present was created
by and large, by the British. How-
ever much we may disagree with the
policies the British pursueq in our
country, it must be said to their credit
that they had formulated a good ad-
ministrative set-up, and when they left
the country, it was intact and capable
of tackling the administrative problems
of this country,

They had an administrative set-up
which was regulated by codes to which
strict adherence was called for from
all officers. They had the honesty not
to interfere with the administrative
codes or in the day to day administra-
tive affairs. But today, the major
affliction of the administrative
machinery is to my mind the unfortu-
nate, undue, unwanted and uncalled
for interference of the political execu-
tive. For each and every thing, from the
lowest rung of the administration to
the top level, we find people belonging
to the ruling party who have got local
influence or influence at the State or
Central level tampering with things
and even at times setting aside the
regular rules. And if the official is an
honest man, and if he does not agree
with the tampering of his administra-
tion, either he will be transferred to
some other place or even discharged.
We know many cases which have
come to the Supreme Court and High
Courts were squashed, and the Gov-
ernment was forced to take back so
many officials who had been discharg-
ed from service.
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Another malady of this administra-
tion, to my mind, is the wide discrimi-
nation shown in the pay scales of the
Central administration and State ad-
ministrations. 1f my brother works in
the post office and I am employed in
some office belonging to some State
administration, if we are on the same
cadre, doing almost the same kind of
work, the pay scales are so different
that really it creates an unhealthy
symptom in the mind of the man who
is working in the State administration.
I do not find any excuse for this kind
of disparity between the two. A man
who is working in the Central admi-
nistration in Madras goes to the shop
and gets everything at the rate pre-
vailing in the city. The same thing
happens to the man who is working in
the State administration. This kind
of anomaly should be done away with.
To my mind, it definitely though in-
directly afflicts and creates anomalies
in the administration.

The third thing, to which 1 think an
hon. Member who preceded me
referred, is the duplication of work
at the Central Secretariat. There
are so many departments here
which are doing almost the same
work or even less work than s
being done in the States. The only
excuse for such kind of duplication
would be that during the Question
Hour or at other times the members
of the treasury benches can give the
excuse that it does not come under
their purview, that it belongs to the
State. They can evade questions like
that, or the Minislers in the State
may evade questions saying that it
belongs to the Centre and that it
does not come under them. No other
justification is there for this kind
of duplication, and it should be done
away with.

I do not know whether the House
will agree with me, but I find that
there is an undue importance being
paid in the Central administrative
department to learning of languages,
or rather one particular language.
What the Government should do is to
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see that people selected for g parti-
cular job are qualified for the job and
suitable for that Job. 1t does not
matter much that they should carry
on the administration in a particular
language.  There is a language al-
ready in this country for administra-
tion, and I am not entering into argu-
ments whether that wil] continue or
some other language should replace
it, But as far as administration is con-
cerned, in the present juncture what
we need is an efficient and effective
administration. For that we need
personnel who are fully qualified, but
unfortunately there is a wrong e¢m-
phasis being placed in the selection of
persons, in the promotion of persons,
in giving emoluments and increments
to persons, on whether they know
Hindi or not. It is high time Gove-
rnment did away with such kind of
predilections and set right at least
these things before thinking of any
programmes for giving a tonic for
making this administration stronger.

«ft Fagra fag (g : SoTeaa
WG, g W T §EA F ATHA 74T
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wHe § 9 9g Fg 3 TH §,



$161 Administrative

el Af fazyr #T a ar w14, 7
g W™

Dr. Ranen Sen: Sir, (his is a timely
resolution. But T must say that by
merely having administrative re-
forms, socialism cannot be establish-
ed in any country. This is the main
lag in this resolution. Today in spite
of the fact thal we have said in our
Constitution that socialism is our goal,
we are building capitalism, pure and
simple. I agree with those hon.
members who have said that socialism
alone can bring prosperity to India.
While admitting that, most of our
friends here have concentrated on the
point of administrative reforms. Ad-
ministrative reforms are no doubt
very important, but there are oiher
things which are necessary for bring-
ing in socialism.

In spite of the differences in form,
the main principles of socialism admit-
ted throughout the world today are
abolition of exploitation of man by
man and exploitation of g nation by a
nation. But in India we are not see-
ing abolilion of exploitation of man
by man, but more and more exploita-
tion of the majority of people by a
handful of people, may be in the
name of socialism. This is what is
happening, as is quite evident it we
go through the Mahalanobis Com-
mittee’s report and the Monopolies
Commission report.

While congratulating Mr.  Bibhuti
Mishra on bringing this resolution, T
wish to say he thould have brought a
resolution including many other fact-
ors which are necessary for bringing
socialism in Tndia. I admit imme-
diately a country like ours cannot and
should not jump into socialism. But
what are the minimum steps which
should be taken? Let us look at some
African countries like UAR, which are
our friends, which are also under-
developed. They are adopting certain
minimum things which are bound to
lead them to socialism, namely, radi-
cal land reforms. In spite of the fact
that the recommendations of the land
reforms panel were submitted in 1955,
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uptill now they have not been imple-
mented. Then comes nationalisation
of big industries—not small or
medium industries.

You speak of corruption. Where
doeg corruption come from? What is
the source of corruption. An ordi-
nary fellow might try to corrupt ano-

ther man with four annas, eight
annas, or one rupee. Then the
man js not corrupted so easily.

But if he is given Rs. 1000, Rs. 20,000
or a lakh of rupees, he is easily cor-
rupted. So an ordinary man may
not have the means to give Rs. 10,000
or Rs. 20,000. It is the people who
have these means, they corrupt the
administration, influence the adminis-
tration and even influence the Cabi-
net.

My third point is, in every country
you will find, as for example UAR,
that they are more and more restric-
ting and ultimately trying to eliminate
exploitation by foreign capital. Un-
fortunately in our country we find
that the grip of foreign capital is
growing every day. I say this is an
affront to all Members of this House.
This will not allow development of
the people’s initiative. When the
Indo-Pakistan war went on we saw
that there was a real people’'s up-
surge and there was g self-reliance
movement. What do we find today
after three, four months? That spirit,
that movement, that initiative has
been watered down from the highest
authority down to the lowest.

Sir, these are things which are es-
sential for building up socialism {n
India. For that. bloodshed is not ne-
cessary at all. What do we find today
all over the world? Groping through
socialist ideas today has became so
popular all over the world that more
and more the exploiters of the people
the imperialist powers, those handful
of people are getting isolated. There-
fore, these things can be developed in
such a country like Tndia where the
ruling party hag accepted gocialism as
their goal, though they have not de-
fined what that socialism is. People
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inside the Congress Party who are
really serious about socialism, who
really want to end exploitation of
man by man, they should seriously
think how to develop socialism and
not move inside the rut and simply go
on mouthing slogans of socialism, and
use all sorts of phraseg and ultimately
go on building capitalism and helping
monopoly.

Shrimati Lakshmikanthamma
(Khammam): Mr. Deputy-Speaker,
Sir, we have promised the people
under ‘our Constitution social, econo-
mic and politica] justice, equality of
status and liberty. Our Constitution
has proved a great success and our
democracy too. So far as opportuni-
ties for equality of status are concern-
ed, we have today, for the largest
democracy in the world, a woman as
the Prime Minister. Nowhere in
other parts of the world, even in a
great and big country like America,
they have been able to give this much
of opportunity to all their citizens on
an equa] footing.

16.59 hrs,
[SHrRr SHAM LAL SARAF in the Chair]

I am glad that Shri Bibhuti Mishra
has brought this resolution. I support
his resolution. He has connected
socialism with administrative reforms.
In fact, they ‘are connected. Some
friends have tried to define socialism.
It is not so easy. I am reminded of
the blind men and the elephant.
There are several paths to reach God.
There is the bhakti marg, there is the
karma marg and so on. Same is the
case with socialism. For reaching
the same goal, call it human welfare,
equality of opportunity, or economic
equality, we have chosen g particular
path. I am sure, we have been to
some extent, trying our best to attain
that goal. But still, in spite of our
three Five Year Plans the fruits of
these Plans have not reached the com-

mon man, N
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At this stage, I would like to say
that indecision and half-hearted
effort should come to an end if the
country’s development is to go on.
Socialism in India is not a mere fad
or Utopian idea it is something more.
In spite of all the criticism by its de-
tractors, T am convinced that socialism
is the only way open to ug in the con-
text of our country and society. Of
course, it is true that there have been
some shortcomings. Much is made of
those shortcomings. The shortcomings
are not because there is something
wrong with the socialist plans. It is
because the content of socialism in
these plang is less. If we are to get
more concrete results, we should
have more socialist content in  our
plans.

17 hrs.

I am gure this missing link will be
supplied by the present dynamic
Prime Minister and Planning Minis-
ter.

It is regrettable that in spite of the
three Five Year Plans we have not
made much headway, as far as ad-
ministrative reforms are concerned.
A high-power committee has been
appointed and I think it has started
doing its work. But the progress is
slow. The Committee has to speed up
its work and promptly come to certain
decisions. If the progress of the
work of this Committee is slow, it
will also delay the development of
this country.

It ig high time that we realised the
importance of an administrative officer.
He is not merely a cog in the wheel
or a tool in the hands bf the Govern-
ment. He is also a human being. He
has as much potentiality as the plan-
ners themselves, in fact even more
potentiality in either furthering or
defeating the plans. People with
field experience will agree with me
when ] say that the official contribu-
tion in the execution of g programme
has been second to none. Several ins-
tances can be quoted where some
young enthusiastic officers have been



<165 Administrative

pulled up for showing initiative and
ignoring some of the rigid and sense-
less rules in all good faith. The situ-
ation has deteriorated so much that
officers have come to believe that
doing nothing and passing the buck is
‘the safest and surest way for promo-
tion and recognition. In this
atmosphere, it is imperative that we
try to create a sense of urgency in the
officials. Programmeg based on socia-
lism or egalitarian society require
some conviction for speedy implemen-
tation. Unless the administration
is instilled with that conviction, the
schemeg will not succeed. We have
seen funny situations where the plans
or programmes drawn up by the Sec-
retary or Minister has been wrecked
by the people at the lower level in
implementation. No Plan can suc-
ceed unless the people who implement

it have conviction.  Therefore, the
only way to ensure success of the
Plan is to entrust it to an agency

which is earnest and sincere in im-
plementing the programmes of the
Governments. Then alone will the
plans succeed.

Shri D, C, Sharma (Gurdaspur):
Mr. Chairman, one English poet wrote
two books of poems; one was called
The Songs of Innocence and the other
wag called The Songs of Experience.
When I read this Resolution moved
by my very lovable friend, Shri
Bibhuti Mishra, I think it is a song of
Innocence. If he had read the book
which is entitled The Songs of Ex-
perience he would have asked himself
why he proposed this Resolution. Of
course, we all believe in socialism.

‘Shri Kapur Singh: Not all,

Shri D. C. Sharma: If socialism is
a temple, the high priests of that tem-
ple are the ministers at the Union
level and at the State 1level. I ask
you, Sir, how many of these ministers
believe in socialism. Most of them
are careerists; most of them are clim-
bers and they have no faith in it.
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Mr, Chajrman: Is the hon. Member
aware that none of them ig here ex-
cepting one hon. Minister?

Shri D. C. Sharma: He is my lov-
able young brother; I do not refer to
him. Most of them are careerists and
they will be as glad to serve a socia-
list pattern of society as any  other
pattern of society. Therefore the rot
starts at the very head and unless
you have those ministers who are
wedded to this theory, how can you
expect anybody else to practise socia-
lism? The first thing is that al] those
ministers who do not believe in socia-
lism should be weeded out of the
Council of Ministers.

Shri Kapur Singh: It is very dras-
tie.

Shri D. C. Sharma: They should be
asked to do something else. Of course
there are plenty of jobg available in
this country and they can be asked
to serve the nation in some other
way; but I request them jn the name
of the country, in the name of all
those things which we hold dear that
they should not adore the Treasury
Benches of any State or any other
place and mouth the slogan of socia-
lism without meaning it, without un-
derstanding it, without knowing what
it is.  Therefore I would say, first
of all, that we should have those
persons constituting the Council of
Ministers who believe in socialism.

Shri D, N, Tiwary (Gopalganj):
Why not open a lecture class?

Shri D. C. Sharma: You have got
something; do not bother.

My second point is: Who said that
socialism can be brought about by the
administration? I have never come
across g country where socialism can
be brought about by administrators
except in the totalitarian countries or
in those countries where you have,
what are called, the people’s demo-
cracies, where they handpick, those
persons who believe in the theory
and practice of the ruling ideology of
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the nation. But here you cannot do

§0.

Sir, do you know that the late Mr.
Churchill, when he went to g confer-
ence in West Germamy in connection
with the Second World War, took
with him some members of the Bri-
tish Civil Service apnd in the mean
time the general electiong were held
in England and Mr. Churchill had to
go out of office. He said, “I have been
given the boot by the electorate”.
Then, Lord Attlee went to represent
UK and he took the same set of
officers with him. They asked him,
“What does it mean? Mr. Churchill
was g Tory, a leader of the Conser-
vative Party, and you are a leader of
the Socialist Party. You have brought
the same set of civil servants with you.
How does it happen?” Lord Attlee
said, “These civil servanis are not
wedded to any ideology; they are
neuter gender persons; they do not
believe either in socialism or in con-
servatism; they only carry out the
policy of the leader of the nation, of
the Prime Minister, of the Council
of Ministers”. Therefore, what is the
good of blaming these administrators
for the gaps which we find here? They
are not to blame for that. 1T think, it
is wrong to hold them up for any
kind of cross-examination. Therefore,

I think, the best thing is that we
should put an end to this unending
process of administrative reforms.

Sometimes an administrative reforms
commission is appointed in one State;
sometimeg in another State. Now it
has been set up here also. Though,
some bf my very good friends are
members of it, I tell you, that not
much will come of it. I do not want
to be a dismal prophet, but I can as-
sure you that the Government will
take an endless time in pondering over
its recommendations and by the time
it has taken a decision those recom-
mendations would have become ut-
terly futile.

Thefore, I would submit that the
only way for spreading socialism in
this country is that you should give
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the broad principle of socialism to
our students in schools, colleges and
universites, tell them that we believe
in equality of opportunity, in econo-
mic equality, in abolishing social dis-
parities, in abolishing landlordism, .
in abolishing monopolies. You tell
them these things and when you have
a generation which has grown up in
that gtmosphere, you will see that
administrator or no  administator,
minister or no minister, this country
will be ripe for gocialism of the right
kind in ten years’ time.

Shri Vidya Charan Shukla: Mr.
Chairman, Sir, the need for adminis-
trative reforms wag felt as soon as we
gained our independence, particularly
after our Constitution came into force.
As hon. Members know, the British
system was colonial in nature and
it was mostly based on checks and

balances. The fundamental thesis
in the British system was disbe-
lief; that is why, before a  decision

could be taken it had to be rol ried
to so many departments, ministries or
persons. That was quite natural
and normal for them because when a
foreign power was ruling over a
country like ours that kind of system
was justified as far as they were
concerned. But after Independence
was gained, new Constitution came
into force, the need was immediately
felt that some sort of administrative
reforms would be necessary. As you
know, Sir, several committees were
appointed that same to advice us and
some eminent Indians gave thought
to this problem and this system which
we inherited from the British was
amended from time to time. Ad hoc
changes were made and thev did
prove of some utility. We derived
some benefit out of those changes.
But the main system wag never tack-
led; the main system wag never
changed. There was no attempt made
to change the underlying system as
such. With the advent of the Five
Year Plans. the developmental and
welfare activities of the Government
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became larger and larger and they
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have been increased several-fold. At .

the same time,
velopment, the public sector indus-
tries, all these things coming up, have
entirely changed the concept of ad-

the economic de- j

ministration as we knew it in the pre-
.

Indepedence days.

The question of administering g dy-
namic society, a growing nation like

ours, has to be tackled with a great ,
deal of imagination. All these years, .

while we have been trying to im-
prove the system, the basic concepts,
the fudnamental concepts, as I  said
earlier, were not disturbed. But now,

after we have tackled various other :

prioblems which were very urgent
and which could not be postponed, we
are ambarking upon the exercise, the
task, of looking at this very system
that has been prevailing in our coun-
try. When the system has to be exa-
mined some fundamental, some basic,

- -

changes have to be made, it cannot be -

done in a haphazard or an ad hoc
manner. It requires a very high-
powered and a competent commission
to go into this matter. As the House
knows, this Commission was appoint-
ed, headed by an experienced ad-
ministrator, Mr. Morarji Desai. It
has also eminent persons like  Shri
Harish Chandra  Mathur. All the
members of this Commission have
wide experience in administrative
matters and we are quite sure that
this Commission will tackle the basic
defects all the basic faults that we
have come across in the existing
machinery, ai.d they will suggest
practical and suitable ramedies so that
the execution of our policy becomes
easier. Some of the members..... .

Dr. M. S. Aney: Is it included in the
terms of reference that the whole
question has to be gone into, kceping
in view the principles of socialism?

Shri Vidya Charan Shukla: If the
hon. Member cares to go through the
terms 'of reference, which have been
laid down in the Gazette of India,
which was issued on the 5th January,

B
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he will find that the various subjects
that have been mentioned for the
Commission’s attention are actually
meant to bring about the same thing
ag the hon. member is saying.
Socialism has not been named as such
but the measures or the things that
the Commission is supposed to exa-
mine will fulfil the same task.

1 wag saying that we have consti-
tuted this Commission. Some mem-
bers have raised questions on the
terms of reference. I would request
them, rather than taking the time of
the House, to go through the Gazette:
of India dated the 5th January where
all these things are laid out.

I was saying that, in the meantime,
we have done somcthing in the field
of administrative reforms. I want to
mention particularly the development
of Panchayati Raj in our country.
This is one of the basic things. If we
have full faith in the capacity of our
people to look after their interests
properly, we have to decentralise our
administrative machinery in such a
manner that the local people, at their
own level, have the full initiative as
far as their own problems are con-
cerned. That is why, this Panchayatl
Raj was encouraged by the Central
Government as well as by the varl-
ous State administrations. Right
from the village to sub-division and
to district, various kinds of measures
have been adopted to give more and
more power to the locally elected as-
semblies of our people, so that they
can tackle their own affairs accord-
ing to their own decision and discre-
tion and they do not have to waste
time in referring those matters to the
capitals of the State Governments
and waiting until a decision is made
by the State Governments.

Some members made certain obser-
vationg and I would like to refer to
one or two of them before 1T come to
the end of my speech.
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I would first refer to what Mr. S.
M. Banerjee has said about retrench-
ment of certain Centra] Government
servants as a sequal to the appoint-
ment of this Commission. I must
say that his fears are absolutely un-
founded. The letter of Home Minist-
er that he read out clearly shows
that no retrenchment, as such, is en-
visaged. There is the new scheme of
transferring some surplus staff to the
Central Poo] where they will be ad-
justed ag against the pew vacancies;
but for that, certain rules have been
laid down which give a wide option
to the employees—they can take
this or that option. The retrench-
ment will come only when the em-
ployee is willing to do nothing, only
if he is not willing to go to the new
job, if he is not willing to undergo
the new training. He is given option.

Mr. Chairman: On similar jobs?

Shri Vidya Charan Shukla: If he
1s not given similar job, he may be
given training for another kind of
job where he will be absorbed pro-
vided he is willing to undergo the
training; there is no question of re-
trenching that particular member of
staff; that will come only if he is not
willing to do anything.

Mr, Chairman: In spite of age?

Shri Vidya Charan Shukla: It has
nothing to do with age. The question
of retrenchment will arise only if
the person is not willing to accept
any of these various alternatives
which have been put before him.

Shri S. M. Banerjee mentioned the
number of employeeg that would be
rotrenched as being about 10,000. I
must say that that is  absolutely
wrong. There is no such proposal
and nothing of that kind is going to
be done. As a matter of fact, we ex-
pect that the number of surplus peo-
ple that would be available pn the
basis of the present calculation would
be a little less than the number of
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vacancies that are expected to be
created because of the new defence
Jobs and things that have to be done
with regard to national defence. So,
as usual, Shri S. M. Banerjee was
quite inaccurate in saying all these
things, but I thought that I should
put the record straight and a state-
ment like that should not be allowed
to go unchallenged.

T was quite disappointed at the
speech made by my very honoured
and dear friend Shri Warior. He
spoke here as if he would do in @
public speech. 1 was expecting
something better from him. Buthe
was saying things such as the Minis-
ters did not know how to act and they
depended only on the bureaucracy
and they were guided by whatever
wag done by the civil servant. I
must say that my hon. friend might
have known one or two instances of
that type, but by and large what he
has stated is absolutely untrue. We
do tulfil our public duties here. We
represent the people of India, and we
do represent their aspirations, and all
important decisions, and in fact, even
ordinary decisions, are ultimately
taken by the representatives from
this House and from this Parliament,
and the civil machinery only executes
them. It may be an exception that
one or two Ministers may not have
that kind of initiative, but that is only
an exception rather than the rule.

Shri D. C. Sharma: Every Minister
has been getting the statements writ-
ten by the civil servanis except
Pandit Jawaharlal Nehru.

Shri Vidya Charan Shuk!a: I would
say that even the hon Member would
get the statement or speech or any-
thing else drafted by the Secretary
and then he would go through it him-
self and correct it. There is nothing
wrong in getting a draft. reading it
and then correcting it. Whatever we
speak here is absolutely our own
hundred per cent, and nobody else
hag any responsibility in that.
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Shri Vasudevan Nair: At least the
Ministers should read the speech be-
fore they deliver it here.

Shri Vidya Charan Shukla: As I
have said, we are very happy that
this resolution has been brought for-
ward by my hon. friend Shri Bibhuti
Mishra, and we are convinced that in
order to expedite the ushering in of
socialism in our country and to
make our Five Year Plans succeed
better, we do require radical adminis-
trative reforms. 1 would, therefore,
commend the resolution of my hon.
friend Shri Bibhuti Mishra for the ac-
cep.ance of the House and T am gsure
the House wil] accept it.

Dr, Ranen Sen: What about the
points raised by Shri Kapur Singh?

An hon. Member:
Shri D. C. Sharma.

And also by

Mr. Chairman: Shri Bibhuti Mishra.

Shri Vidya Charan Shukla: It is
for the hon. Mover.

Sbri Kapur Singh: A question has
been put by an hon. Member ‘What
about the points raised by Shri Kapur
Singh?’ That should be answered.

Shri Vidya Charan Shukla: The
hon. Mover has to reply to the hon.
Member’s points and not myself. Shri
Bibhuti Mishra ic the Mover of the
resolution.

ot frafe faw : & o St W
e qurs AR gewats 3o g f 9l
TF TG A FIW JLETT AT T F
351 FT W w&@T 1 FAA fwar g
& qCaTT § 9T FE o uw ag 3w
ST Y FA F A7 AW F
FATHAT AT FT I F /T FOTGT F
U q1F qUE AR T AT gul a9
A s qwE fr fegam § a=mw
TH ST FY o7 g T &
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foir 7Y arfeal & ¥ =A@ W
awda faar @, st oft & st g
Y wrd 3 Q¥ WY S AL a5 sasw
A% ¢ T IFR gEw o far g
EHIR ST |TRE 3@ AR agt AL § |
IR FET § fF F191T & T aATaT
AR R c it if ol S
sra &1 & £ ferg i & qaifas war
S gT & A8 WO ggi WA H HY
@A & | gafon gy &1 @t g fE
N TAT FIH FA I § ITRT G FX
Tg AT AT IR A€ qAAT X _HF |
FIATG AT ¥ F T FHAS FAAT
R S¥ wrefwat & fau & w@r § )
IR H TR TN Y GG G & |

AT gL Fe fgg ofr 7 @1 §
fr 5@ weara & #1€ g g & 1 gwi
T A MEoMoqro N & 197 ¥
Fifaw o & ot forgeara #v swraATHl
¥ w19 WA Ty €, fegrra A
T § 9@ S I waTw §
GIEAT st ft ;o o THo A |
g gEAIT faat #17 i 4 emaAr
A gAY T A wAgEr ¥
T FH Fy § ) gk Fye fag ot
F1 WY o 3 AT ¥ BT /IO A1 S
gafs o€ | wrowt A7 w7 & 1 W9
A €Y & FiF YT AT gH AT T FT
fe=al % g a7 @@ § | 7T 4T W
fe=3 a1 5ig gar v wv & g wTR
£ 2 fir aqw #v ar) My fra art 1
g BT &G FE ¥ 9UA F 909 |
ag qy wwm A w1 & ALY wwaT
ey A T SLHY ATT-FrEOAT & gAY
¥ | g fegmra & fag w@rdmar
ST Y | { aaw § g g fag
ot arew @Y § 99 A W 3B 7
sy § | OfFT 98 I8 q9F H 93 g
ot Y vy fawa wf ot ) F ww o
FRA T IR dgar a7y, Fg A

.’./.\
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s 5 1 fady &Y df gardy e N
T Y Wl SEY Y qug ¥ ag WA
9 §ad & 9357 & | A9 qAT AT
FHIT

gwafa Aga@ ;w7 gEd A
IR, ..

off faufa faw : grifan @1 48 go
&, &Y @ AAFT T TR G

dray gak i Y & 1 Ay &®
afqe Apex & | oowEt foe &1 #
¢ F FATAT § | WX FE oret aga
sareT 971 @t T & @ ag WY Faw
aréfes g1 Jmar & IuwT faum FASR
1 ST & FTE kAT 4§ W ¥
FX T @Far g | A oA e #
Fg o1 5 §@R @9 ag@ s
feamai & #1378 ¥ AfFT 3T 3
wad fFY | T oY gAY EAX AR §
@Y @ T S feAv 9t ag Wy
FE AT G @ I T |
onr qfg Fgt ¥ A 1 ey T
dmfeen gaar & W@ 3 1 T g
fafreed Y a9 @ & | & T AT
femman =g g 5 foelt s & o
FIEECT T THAfFeq FSfaww F
e 9% a8 @6 ¥ 79 I ¥ qIT A&
T &Fy ¥ f9@ avg & A q@i #}
g § | WY TG 7@ gEA F o &
SR g6t qaw # e fAfaeex 5y §
e fafree do3 & oY fafreet 453
§ 1 99 F AT W FQ § a9 Y /W
T FQ | T T QofesT AR
fau s #= § sk § 1 ww S
wfasw o f& & o9 =1 5 =7 smg
Nt 98 a1 AEeaa g | grwfesw X R
& &y =T |

AR FOH (A S A §
SN AR @@ A argm w1 ar g
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frar & afea w1 & fr derdoe w2z W
qga WY FEHT WAfed | dARAT 8L
T B Rz §1 AN 798 wfaai
 gEa g § 1 fF W ST W
e * fAu oo wEdr =gl
afgrm o Tfl R s
aifgd arfs & arfey & SEwr
FIifad X &% |

g § & g F1 TE@E A
= w0 & fag geaame ¥ E |

Mr. Chairman: First I have to dis-
pose of the amendment moved by
Shri B. K. Das.

wft frayfar foomy : & ot ot wrared-
TqT WA T FIA g1 FQTE |

Shri D. D. Purji (Kaithal): This
looks like a substitute resolution.

Mr. Chairman: This is an amend-
ment by way of a substitute resoiu-
tion. I shal now put this amend-
ment to the vote of the House.

Amendment No. 2 was put and
negatived.

Mr. Chairman: I shall now put the
main resolution to the vote of the
House. It is acceptable to Govern-
ment.

The question is:

“This House is of opinion that
with a view to bring Socialism
in the country forthwith and to
execute the Five Year Plan suc-
cessfully, Government should
bring about radical changeg in its
administrative set-up  without
the least delay.”

The motion wag adopted.
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RESOLUTION RE: FREE MOVE- e a & ) g 3J
MENT OF FOODGRAINS IN T AR T AR F e @ we A,

THE COUNTRY

=t fag (areR)
wgrea & s 7t g fF

“This House is of opinion that
the system of compulsory mono-
poly procurement and all zonal
and other barriers to the free
movement of foodgrains through-
out the country be abolished im-
mediately”

AR 2w ¥ ey fegfq so faern-
aF &t 7E ¢ fF 99 9% ST w1
wfE @we™ 9 faw 91y @ a%
za feufa & #1€ afad v 9 Y geaman
TR 1 EW T AT A fewry #7 fraar
& T ], gIEL IR W AT F+T
o & wreaTa 3 f W ATl wEe
¥ gy feafg # g afvad= & s,
FfT 99 T TR AT T AfFd F
FTor St ada fegfa faaor & &+
gt & A o & WAl # 9 afg e
T @ R IF A QFA FT IT T F
Faa afrfeafa & #18 ww=ae /€ =
gHam & |

IRE aut ¥, 9 ¥ @ W F
AT ATE 2, gAT) I X qW &
fawa & a=t ot wawy 1 § foeq R
AT FY & I T ¥ 5 fawT §
F1¢ e T fear & ) R il
YT el 5 AFE A A 1948 H AW &
AT OF §_W ¥ [T e v 4F
&7 1950 F I T & oW & fq@ &
EraeET @Y WA | W gAT @
Yar wfd af agdt 7 | T TE g
Ffy WX @re wd T ag qqE™ o § £
v 1971 ¥ g9 AT g T

M FT IR TN F 4
¥ A g A T qOAT IR
qgelt A @ a4 § g @i wfy

AT

afea wfa afee sk wamafe &1 feafa
ZATL AW F qger WY oY, ww Y § W%
afqsr & oY @0 1 Iq A QwA F;T
Uy § A QAT F g qEr &
fra AT 3uET O gHT ¥ e
FAT AR JEART GEATHT F T
T & qrAT 7 frafea #war | afz ag
a1 st o afy afe
fy ot SFT F wrwEEE ¥ WX Iw
T AE AT aFAT | ZH AR I 9K
framT & QuTMw FX @ ¥ qwEAr
& g arelt 7 @ afe g o Ay
G q oot wo fF TR aE F gIEnE
Fut ¥ fae o F0T v |y w7
F ae WY @ fowr ¥ M wEeAqw
gfeae &< q #Y frafg Ay arg &

O T W Fers IRy & ag
& 9 H=T A gl | W § A Ay
gt 7 g 3w § oW "= #§ gfg g
&) T EH T AT W T[T G FT
TR fsmaar Hgfg Famgn
aga & fy A T | FA w0 e
femr &1 o o § 9w deT Y
Mgt My TR Ara@ H g &
 av wfw Sow g AR v 9w
FIVT FET O 64T § | vt awr
Mg fFamd T f N wewE
&Y qAaT § I IJATE ewar ¥ afg
W H @ T ool 9w IR @Ear
# gfg af § TN q 7 FA aw®
gam fay g wwewn @ @ o ogw
faawit & =g fommm &) o " ag
T w7 § gw F feafq #1 g
agEEE g | afe fawrd, i ote
qE 3% ¥ § R 9 qr SwnEd
g gFaT & | faar  SemEA @1 @
< afrar fadsm 1 g Jesafa
R A% amA F1 FE gF 6 § wifw
afs @it &1 g @t qur wfq afe
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[ = a= fg ]

o A SN ar @ of@e W
ot wfaw wmar § e o) AT g
dEq g & w93 wfaw @
T FT g3 | g@iad g9 ¥ "
swag & fegn s § afga
fewm & wwer T 0

97 ¥ 9 & fadaa FT et g
o 5o 3w & wa QoY g § form w7 fy
&7 w7 TGY & | gwTR Afawea w1 a8 w7
AT & 5 3% qaar & we aie
F T ITAT T, I T AY T AT
e waT fandy q&r wwqd g @ ar
IY AUGET W F aFaT §, afFa
&AL AW & qIAT ATA T OF QHY qT @
foras faeY 7 Y w7 g & 1 98 frewr
AT aul & Ta 30 FT F37 &04T @
F T afFT vw A AW T A Y
91X Ffy ¥ da 77 97 faue Iver w7
239 & Ot ¥ 99 & IAw@IfacT A
fafa F<7 #1< I¥ g 3 & rawy
# gt o #E gaw wiww T8 8,
afew gw ag da@d & f& awaT o
T frrg i € Afaat o gamdy a7wTe
G A9F #7 ifq FH FTE
af o ag gyar & i gar gt
F qae, W &Y ay feaw @@ faa &,
I FT A A [T AT A« § T
9T Tfeu AT, 78 T g AT AT GHIL TF
aw # Wi Y e faedt wifed
ot gz 7Y faelt 159 & 7€ fag @ar &
fEmaqaaTwr g afFT 3T §
amagfe gfesr §9 W A & )

™ a7 5@ a1 £ st7 FF qEY
arfg? o 0% & aak § @ & saATRT
o) e &) 9 9% g & 99 Y
g 7Y fear 1 afg gAR SR &
oiFE g TG §) W & T 37 FT Haw
a8 & f& gw X gouea & wiws 49
FA H ARMER Fewql § w1 foar §
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AT AT F FifEE FE AT AT
Forraemdr sraET qX Ay I T A
fagman 7gY, T8 98 FET TER &
gar T eE g agi aF &
at fraes w& f g9 3w & sreeaTae
F gftemior & =g AT AEAWT X 7O
s faar §Y qurfe sf fawmr
AT A Y 1 U § qg T=SY
g &) W qF qH AT Afaat
Tty Y& ;AT A W w7
HE I qQAT IT T & qE TqA ATIH
ga & g nar € fF i w1 g @
frgTT wig § AT 9av AN FRAT |
TE q5i AWl wAT § 99 39 & TAA
13T AT FT FIE A I G
T WTAT 1 98 fag FiT g3 OF JIAT R
Fifnw o A g 5 ag fadt qoaT &
QA oToTo a7 F1A | #I ag F &
HrE L TATaH ¥ {oreqr AT @ Y ag W gw
FNB A G I F R gD
AT gfaa FxTaonasg & fmag
FT QAT TN T F AW ¢ F
S AT FAF GHIT § I9@ & @9
AT g &1 ET & | 99 39 W F
aguET TERI G W & q9 W F
FT FE ear TEY fgar oAt | ww O
T @ ag § fF g smaw a6
Afai & wweasy Ffa F F92 7 wfas-
v @t fraffa st sa s
F TF FUF & ATAIAT 300 To
mifes & afus ag &1 grarEaT wfass
¥ Ft agl @01 g9 F gl
T ...

aamfa wag : M I ;M
qA T § 37 9T A VAT T Few

=t fag : AT & & fF R ame
20 2sfre § 1 A s@e@ R @
T TETE | § T AT SR
&t et ¥ agenrg 5w fer oy
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T 4T & | 1Y 99 F F wigFiaw
Y 1 vt fratfa & o1 @ €1
3T A AT IF FY ATASAT FT §IAT I
¥ AR ST ¥ w7 X F A
I F wifas gfeewor & g Agr
wET |

garafa wgam : w19 & oy fame
o qrEr §, AT aifad

st aa fag : AWt ew 7 S fear
AT 97 FGTT FT AT FATAT 1 T
fay afg g arveafas &0 & g O
T16x & a1 & wgAT A6 g O whrard
& ¥ agey #1 9 fraw g7 ¥ qamar §
ag A & ¥ gy gemed & gfeemtor
g fay amw g1 zafaa fs =9
T A fewer & 7w F IOV A § | oA
¥ 99 IR F 66 To fageea arorar
fawar & @ €W §YFIR, 39 4T ar
T TGN & TEY R AT A7 77 39 K A
2, 3T 44 To faaew AT AAT §
i T § 3§ N &t faers arer
a1 39 FT 2/3 WA g A ] &
1/ 3 TTHTT AT 918 @At @ | afz ax-
FTT 7% g’ & i faqwor & oo &
qg @Y 937 gt § AR wwlea
foamm Y O § 48 AR AWM H I T
@t § fadz F%w f/ qF s R
gl e FGT A oS® A fag
R 9" # g3 fagw & uw
T afs FX g § oW & @
AR AT A I wwd §
afg 98 79 FT&F F F W ATAAT
F GHIA &1 T A0 T gW 39 FY Tomrdo
gte ¥ firtgare &7 awy & 1 Afww
FTEHR R AAEAT NFE AT FIH
AT TFGT FL AT FAL ATAT H qgary ¥
A% @ a1 fgarg e § gasr
ST F F W FE ST agi g |
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o gafay afs g amrd #
ST A1 et @ A1 9w o o
fasTX T@aT 75 dar feem & @9
qAy & AR afg uwfaa w@ar g
1) § &Y Ty #Y wifa g #
g gl e wfey AT gt v
39 Y v g1 9q% forg faay w1 oY
g arfaes & w9 & goard 7 FI A
JEH! FAT 3 HIR IF T A FA FT
Y g7 FEAT FIHTT F! T FAT
iy | ToF gAar s oY, afx
JqRA qF gRAT & AT @Al OF g
F ®7 & westvar ¥ A 97 a5 g A
qg qWY g1 a%aT & o9 gEl g &
qFEy § 3 fo § goaamas arw faws
F1 feafq dar gFiT | Faw 39 @wg &
AR Tt AX FY GHLEAT F G aHAT §
A 7w & wra gt gfeewio § qFLT
g I1fgy | R a¢ wwwer g
oF & auear § I faq<or 1 qrAAT
& o\ I Y 99w a1 § T@AT AR,
3&t ¥ famfaer § 1€ Iora F7a7 aredr
21 uw feafy oy & o, o At &
qgA FT qGT IF W Ageaqw FT &)
afe qamrers gftesor & dar a avag
OF &g § HTF TS § O7 &1 A TH
§ 917 o gk TeT § 34T oW w1 wT FE
Fg Ay g W @rd A g
TH T AMEA & F AW §) FIQ
a1 19 7 g § fx forely oF s e
q% ST AT FEY ITE AW F TG G AT agt
¥ IF FA AT TATH FY I HATST AT
FFaTg | AfFT 7w W H gAry T
37 9K B 3w T el & fr gw sy
¥ qorrg # dar fwar gar ww awedr
# 7EY AT qFAT, TACAT F TAAST A
g} T qFRAT, AT IIN F A AT gEHAT
ag Ffaw @1 N TvFR A AT
s faum & agy @ wEEAE @
FF1 § W% 7g wdfafag aw § fr
T SF F1 G F1 @A T F0



5183 Free Movement

[+ 7= feg]
A W T & 1 Tarfy G Faw
ot A fas gfasst @A W@y F
fag sk ifs oF T A T Ay
HqTI FF  § A gafog IuwT
FIAAT A AT , 9% Fqam s wrf
T AEY & 6 58 AT AY Ffaw @1
@ AT A A TN @ | AW R
agt #1 T IqRT 9 W 10 faafw
A ¥ FAY Ig7 ALY & AR T earaA w1
Fifaery &7 & 73t Tt FTS7 W T@qAT
saraT afvafa g atar ad W g
W SHTGE ¥ g0 Aa a1 ) fafea
z7 a1 4 fafafm za & s NER
FT A g% & | 59% foarg 1@ ad
at g 7 fafag v @y fadwt & o
qramaT § 1 "9 fqaar gw o W
¥ IEqTEA T qFA § ITA F7 37 fagwiy
FHTar WE | 9T AW A g feafa g
ar g o g fF aE 1@ 9P
gfam a1 @ F T2 @ | gEE
qf o o1 Y W1 § I AT A H,
ag a9 qos grn fafeq § 1 oF g
TR AT §F T &, IAH R AT § gt
/T g1 Wi frear 91 T @Y, AR
gadr wmg S AW A & fag e
F a1 gasr M AT Ay faaret &
afz #1& FTTOT 1T, TrHTF FTXT T
A v agivg 7T 79 AT a8 WS
F gIT 1Y g FTOT, FTHC F G
FATH GUFT § | FTHT TG Tg FHAT
2 fr ot fgamens wefot sy §,
TE A FT FE! qFE TG 8, FAA TA—
dfqs qifeat § o 9w feafa & @19
&I AR § | TG AT IT AW A
frg agr Y gy awat &, FT afg g
e 7g WA g i ow f feafa @
Zarr sifzet w@Y @ Y fe T 5 Ffaw @
TgrEl F FATH KT FE ArFESAT AEY
oY | ot et T F FEE d99 F
wwg g g § fr 3 fawa &1 e
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FHg ¥ aftes ¥ afow @R & @
¥ g9 TEU 7T W AR FG G
TAAT ATEH TG A7 fF g9 qeqra 71 9
F IR W ¥ | AfeT a8 a9 wq qd-
fafer &Y < & i afe g gfow v
| &1 gy Y st feafy S
TN g awdr &1 gaw fadw §
Fg & g 3= o w0 qamr arar
& 9T ag 7% & fF wifs gad o froig
FX foar § gafag vaa fwaREe 3,
o ®1 ager § @@ dav {1 a2,
T ga FifT aqaR § 91T F1 agem
w7 ar 1A A Anfiew F faam
e #1 Anid T O ¥
sl g feard @Y &ar o

gl af WEHe &1 g g,
# wr g afe ng ot e aq
F1 JTEw Fal EATINqUgF & 7
3Ia%T 36 7 8 foudt F & #5393
gl &, IaArat Iaw faer ) fgn
HYT qAGLT & FIT IATT ATAT ATAT
oY faarer =ifgg 1 afz dar w4 grm ar
AW F &fa { ag AT w9 54 aw
3 | gy oY OF et Tam § A afz
ITFY AR G AW ALY faerar
afe sw aifes A 58 fradt @
adram ag g fF ag AW IR F
a T TR & A I AT A
for® fF 3% siar wraet o Tt §
o gurt & T At & aforme—
weg G feafe 9o o it
I §F A qRIT ALY aGA T TE
& | s |y favar FAT A FY,
&t ag w1 g_fF wfusin fFam o
o ¥ JeTEA  F1 BIg F A q5q
F1 e w3, foawr w7 oY ady
A1 @Y &, S NFARHE g aqa agy
1 1 7 & A gm TR F foew A q
33 fomd fr arqre & samer far Ay
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FATAE | AR gH Ay WEd £ fw
fFam 1 gw "W Jeqiaw FA
& fog faaw %37 @1 Wt 38 &7 agy
TG AW g SATRA 9% qEAT |
TN FaW TR A A @)
ag wAEwtas W § 1 fram 9 afz
wAEafes gfee & ghaar adt fagen
HX IH 7 qiE 7 favara 24) feeman
T frag W1 39 WY wgew W
HAGL FWET § 99 WAy T IqET
s W faemT &9 oF 78 I8 7w
FT L T Y JUT AR FAL
@I

QY sr7ear § & a1 a8 guET 5.
& s, fF w37 awafas w4 78
1 ag w1 gy AT T Aa Afaat
¥ Fw af § 1 frow a8 S gad
food a¥ & mFEt %1 I& q1 AL
srReaTeR § qwaTr afz g § | AR
IFFN 78 F wiai § (% awaean w afg
Sidrg i agswd | Ay §
ag @ gfan § |

s ot S fow faw w3 & oW
FT W § IHT § ag Sier a1 I
gar o g #§ 77 52 w0 why feae
§ v fF aferor & 160 vy AR IR
F 150 TA AT Tex T2W H 110
T AT 100 A §F & | T8 ToAT AT
a7 § WIET § 39 Al F HRAE
T & AT TR &7 Aqg A,
I FTU FAT gol AT Far-
iz A S farew | gwd fqaw &
aga ¥® T8l 91 7 § A% A% wfuw
4 TEAT AIgeT | & 9g guwar g fF
gIAT. T% W a5 F7 HOGT G F
st T § 5 ag a5 o Afgal &
qfeorta § | T A § 3@ A FraaA
7 gfrzmm J aXETT F W @ @
g 7 3§ TR ¥ 5w g
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g faamr w2 fF am &7 ow &7 awen
Tfifa ¥ € wfuF F97 2 27 wifs
I:gta =k faora & o §, &€ v
< faqr &, 3a9 q5d %9, 9wk
¥ 59 I F1 AT A G A0 AT Ag TA
AW FT AT A FTFHA | FH W&
F a9 & T NS B W@

Mr. Chairman: Motion moved:

“This House is of opinion that
the system of compulsory mono-
poly procurement and all zonal
and other barriers to the free
movement of foodgrains through-
out the country be abolished im-
mediately. "

There is one

amendment by Shri
Limaye.

He is not present here.

Shri Warior (Trichur): Sir, you
know the reason why he is not pre-
sent here now. As this Resolution is
going to be discussed during the next
day, could you not keep that amend-
ment in abeyance so that he can
move 1t the next day?

Mr. Chairman: I am sorry, I cannot
do anything about it. The time al-
lotted is two hourg out bf which the
mover has taken half an hour. Hon.
Members should be brief.

Shri Maniyangadan (Kottayam):
Mr. Chairman, the mover of the Re-
solution gtarted by criticising  the
Government for not taking steps for
increasing production of foodgrains.
He ended his speech by saying that
there is no scarcity in the country and
on the other hand, there is increase in
production. So, there is this contra-
diction in his speech. I am not clear
as to what he wants by this Resolu-
tion, He speaks of removal of mono-
poly procurement and removal of
zonal restrictions.

As regards monopoly procurement,
I do not think the Union Government
has adopted that policy. They have



5187 Free Movement
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not imposed the system of monopoly
procurement in any part of the
country. It is for the States to adopt
whichever policy they like, to suit
the conditions that prevail in each
State. I am told that jn Bengal there

is monopoly procurement.

I agree that increase in production
is a necessity and all steps should be
taken in that direction. But when
we criticise the Government we have
to look into the limitations under
which the Government wag function-
ing during the last Plan periods.
There were two attacks, one from
China and another from Pakistan.
There was the shortage of foreign ex-
change and foreign aid was not forth-
coming to the extent we expected. All
these have necessarily restricted the
activities of the Government in  the
matter of food as well as other arti-
cles. Added to all these, there was the
unusual drought this year and last
year. It has considerably reduced
the production of foodgrains. So, 1
am not prepared to blame the govern-
ment for the situation in which they
are placed, because it ig due to cir-
cumstances beyond their control. We
have to see what has to be done in
these circumstances.

Admittedly, there is shortage of
foodgrains. So, it is the duty bf the
Government to see that consumption
by people is restricted to a certain
extent and the available commodity
is distributed on an equitable basis, at
least to the vulnerable sections of the
people, at reasonable prices. That
can be done only by the introduction
of rationing. I hope the hon. Member
the mover of the Resolution, will not
deny this.

As 1 said earlier, due to factors be-
yond the contro] of the Government,
there is shortage of foodgrains. What
is to be done?
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One method is to import as much
quantity as possible and make up for
the deficiency. We know that even
that is not possible due to so many
factors. There again there ijs the
shortage of grains; there is the diffi-
culty of availability from outside. Due
to this we are not in a position to
import ag much as we need and the
Government ig taking all steps possi-
ble to import as much as they could
get; but even then there is the short-
age. So there ig the necessity for res-
trictions and rationing and controls in
the present circumstances.

Regarding the zonal restrictions, I
am also not for zonal restrictions; but
I would submit that if there is sur-
plus or if there is the necessary quan-
tity of foodgrains, there is no ques-
tion of zonal restrictions. On the
other hand, if there is monopoly pro-
curement, there is no question of
zonal restrictions. The possession of
foodgrains which ought to goto Gov-
ernment godowns will be an bffence.
So, there is no question of that.

In the present circumstanceg we
are now facing what I submit is that
certain restriction on movement has
to be placed so that the vulnerable
section is not exploited by people' of
areas where there is more purchasing
capacity. Also, the pattern of use of
foodgraing must be taken into consi-
deration. For example, there are
certain areas where rice is used and
there are certain areas where wheat
is preferred. So, such areas should
be converted into zoneg and restric-
tions on movement from one such
zone to another such zone should be
imposed. Also, p t or levy
of the surplus must also be adopted
by Government.

Now, the policy adopted by Govern-
ment ig to introduce statutory ration-
ing in cities where there is no produc-
tion but there is purchasing capacity.
So cordoning off those cities and towns
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like that and also confining the sur-
plug that is left after procuring to
that zone and free movement is allow-
ed in that area, there will not be much
difficulty and the objective is achiev-
ed. T can specifically speak about
the South Zone which is now abolish-
ed. I would submit that it should be
imposed and the restrictions on the
various States in the South Zone
should be removed. If that could
be done, that area where people pre-
fer rice could utilise the swrplus. In
Kerala, for example, the marketable
surplus is said to be 2 lakh tonnes or
so. If that is also procured, not much
good is going to happen. So, I sub-
mit that from a gurplus State there
should be a levy and a reasonable res-
triction should be put on movement
from the wheat zone to the rice zone
and from the rice zone to the wheat
zone. If this system is adopted, there
will not be much difficulty.

ot faere v (dafar)
awrafr wEeg, faarnfE v ¥
AT AT T I9eaE w7 gn
oy wfers Ny, wrfaw a1 Torhifes
faameamr ar FTRR T gEE WX F
FTA T F IR X A P X
Ay Y a9 W W E 1 I F "
Fogu famdaz g

“Thig House is of opinion that
the system of compulsory mbno-
poly procurement.”

€ et AT g o fgey
= o g W oY g TR gt
ITHT AT & i Moot FOHTT AT 1y
FHAFITAr F1 7 FTAWT KT qAT
w fear stmq gt 7 ¥ 7y safr Frrwerfy
trdfiamg W N w T &
sfer foedrare &, s & wfer Foreiare
&, et T FA A ¥ iy fareirare
&, wogt AR frrmat qar wwr @it &
sfe faragt § S& g w7 qeTfe—
RT T A g AT | JgR WTi
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TR g I A wwnar
afz ag geT & fear g afe ag weamr
e ) o1, fom &Y qrwt A D
JEET HwT 7y £ e 3w F N ay
At g AT &, g Qwrd
adl, AT e Qe § wRorew
T v T ¥ @3 X § W A
T & forg oY e yrfuraen g e
giEd & fom 2w & feeft fgel & woen
aiieq & fog, 2 & I it # ogi 97
AT §% wiaw AT 1 ag WEE W
Y qrw 7 @), afe wrew ot @ @
& T i fF qwT v ¥ i gER
Ref ¥ off e ot wft g
Tyt g, g RUI N A E, FwEw
fr ot a1 Wi # AT R & g
areft & | 3w Fw & Qur TF ¥ Wy
q—agdt o & Fww—aw a9y
T WY 7 T WK 8Ty wAaw X
T AT | WE I9 GG §OETT AW
7wt Y, A forr frt w1 A &
w7 Ay weer g wai s R E, A
@z & 7T A | I AAT AT A
drr w=H JamaT W1 B AAR WA 9T
Teut gl qE fear 4 A
srgarcie w1 woww ag 4§ fr gw
AT W WE 9 TEHT GOF | I
w7z & e ot W age W A,
xgi 9% ficamt #Y 7xz 2% & fog, o=
& 3% W fremr & forg, Q¥ Wy 9 et
Ty I, faw ¥ 37 ) g fadr a)7
I wifas =y Y |

HTFTT W ¥ e aw ¥ af) geqr
i &, wa¥ wwr dvew ff ot @, 0
=g ¥ wfafafa §, T w1 wmewr o
arefY S WYY Y QY R ¥ Frg Faew—
g Ee g | I8 & erfave e gETey
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foreara solutions will be taken up. The
[‘ﬁ w ] . House stands adjourned to meet
X ® qAgq §S AW A grdl 45 again at 11 am. on Monday.
sy A AT TG A AT 18:02 hrs.

The Lok Sabha then adjourned till

Mr. Chairman: The hon, Member Eleven of the Clock on Monday,

may continue his speech on the next March, 14 1966/Phalguna 23, 1887
day when the Private Members’ Re- (Saka).

GMGIPND—LS I1—2760(Ai) LS— 31'-5-68—970.
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